Sixth Series, Vol. XVI No. 8 Wednesday, July 26, 1978/

Sravana 4, 1900 (Saka)

Lok Sabha
Debates

(Fifth Session)

(Vol . XVI, contains Nos. 1-10)

LOK SABHA SECRETARIAT

New Delhi
Price- Rs 4.00



“ Oral Answers to Questions : COLUMNS
*Starred Questions Nos, 143 to 145 and 149 to 154 . . . 1—38

i CONTENTS
’ No. 8, Wednesday, July 26, 1978/Sravana 4, 1995 (Saka)
17
' Written Answers to Questions :

A

Starred Questions Nos. 142, 146 to 148 and 155 to 162 . ; 39—50
Unstarred Questions Nos. I40I to 1435, 1437 to 1512 and

, 1514 to 1600 . . . . . . . s . 50—245

|
\ Papers laid on the Table « .« « e e . 246=—5I
Calling Attention to Matter of Urgent Public Importance—

Power Crisis in the country—— . : ‘ . 4 . 251=—60

Shri Ramanand Tiwary . . . . . . 251, 254—56

' Shri P. Ramachandran . . . . . 25154, 256—57

258=—59

Dr. Vasant Kumar Pandit ; . : . 5 ¢ 25758

Re. Presentation of Report of Committee on anate Msambers’ Bills
and Resolutloﬂs . . . . . . . . 260

Matters under Rule 377—

(i) Reported Putting off of decision on site for Bombay High gas-
based fertiliser plant—

Skri R. K. Mhalgi . . . . . . . 261

? (ii) Reported entry of Chinese trained Pakistani infiltrators into
Indian Territory in Kashmir—

Shri K. Mallanna . . . . . . « 261—64

(iii) Reported decision to import natural rubber—
Shri George Mathew . . . . . . . 264=—66

(iv) Reported black-marketing in coal by traders—
Shri Dhirendranath Basu « . . . : . 26667
(v) Reported Deaths in Safdarjang Hospital due to tetanus—

Shri A. Bala Pajanor . ; . i . . . 267—68

v *The sign- marked above the name of a Member indicates tha_; the question
was actually asked on the floor of the House by that Member.



(ii ;

COLUMNS.
Comnittes on Private M mbers® Bills and Resolutions—
Twenty-first Report=presented . . . . . . . 269
M tro Railways (Construction of Works) Bill-—
Mption toconsider .- . . . . . . . 269329
Prof. Madhu Dandavate . . . .. 269—72, 322==29
Shri Janardhana Poojary . N . . . . 272=76
Shri Bapusaheb Parulekar . . . . . . . 276—82
Shri Dhirendranath Basu . . . . . . . 282==84
Shri Padmacharan Samantasinhera .~ ' b . 284—88
Shri Ajit Kumar- Saha N . . 28g=90
Shri Chitta Basu. . . . . e . 290==93
Shri Anant Dave . . . . . . < 294—96
Shri A. Bala Pajanor . . . . . . . 296=302
Shri R. L. P. Verma . . . . . . 302=305
Shri B. C. Kamble . . . . . . . . 306=303
Dr. Ramji Singh . . . .. . . . 308—11
Shri Saugata Roy .. . . . N . . 3II==I6
Shri Dbrga Chand® . . Tt - 31718
Chowdhry Balbir Singh . . . . . . . 31821
Clauses 2 to 45 and 1 . . . . . . . . 329—31
Motion to pags— , « - - .
Prof. Madhu Dandavate . . . . H . . 331

Indian Explosives (Amendment) Bill— .
Motion to consider . . . . . . . . 332=58

Shri George Fernandes . coe . 332—34, 35058

Shri Ajiisinh Dabhi . . . . . . . . 334—38
Dr. Ramji Singh . . . . . . . . 33942
- Shri Durga Chand . . . . . . . . 342=45
Shri V. Kishore Chandra 8. Deo . . . . . 34547
Shri R, L. P. V=rma . . . . . . - 34749

Shri A K. Roy . . . . . . . . 349==$0



Clauses 2 to 19 and 1 . . . . . .
Mpotion to pass—
Shri George Fernandes . . . .
Statement re. Reconstitution of Minorities Commission—
Shri Dhanik Lal Mandal . . . . .
Half-an-Hour Discussion—

Bar on nuclear explosions by india—

Shri Samar Guha . . . .

Shri K. P. Unnikrishnan . . . . .
Prof. P. G. Mavalankar . . . . .
Dr. Ramji Singh . . . .

Shri Morarji Desai
Business Advisory Committee—
Tweatieth Report presented

CoLuMNs
358

358

359

35967
367—69
369=—70
370—171
371—79

380



LOK SABHA DEBATES

LOK SABHA

Wednesday, July 26, 1978/Sravang 4,
1900 (Saka)

The Lok Sabha met ot Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Standard book on Hindi Short-hand
and Typewriting

*143. SHRI NAWAB SINGH CHAU-
HAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether a standard book on
Hindi shorthand and typewriting has
been prepared by the Institute of
Sceretariat Training and Management
under the Hindi Teaching Stheme,

(b) if so, whether it has not yet
been printed: and

(c) if so, the time by which it will
be printed?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (c). A gtatemeni is being laid on
the table of the House.

Under the Hindi Teaching Scheme
the Institute of Secretariat Training
and Management have not prepared a
combined book for Hindi Shorthand
and Typewriting but two books. One
each for Shorihand and Typewriting
have been prepared seperately. These
are entitled as “Standard Stenogra-
phy” and “Hindi (Dev Nagri) Type-
writing Instructor” Copieg of the book
entitled ‘Standard Stenography’ are
available. An order was ' placed in

2
November, 1976 for the printing of
4th edition of ‘Hindi (Dev Nagri)
Typewriting Instructor.’ The Govern-
ment of India Press at Simla have in-
formed that this book would be made
available shortly.
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National Highways in Karmataka

*144 SHRI N. NANJESHA GOW-
DA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) what is the total length of
National Highway in Karnataka State
and how much length is maintained
to National Highway standard;

(b) what is the length of National
Highway 48 when it was taken over
a8 National Highway, how much
length is yet to be brought to the
National Highway standard; and

JULY 26, 1078
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(¢) whether Government have any
proposal and programme to bring it
tg National Bighway standard?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) (a) The total length
of National Highways in Karnataka
Stale is 1996 kilometres.

The entire length, excepting lengths
falling within municipal limits, which
arg not Nationa] Highways, is being
maintained to traffic-worthy standards,
suitable for National! Highways, gov-
erned, of course, by the prevailing
financial constraints.

(b) and {c). The length of National
Highway No. 48, taken over in March
1972, is 320 kilomeires. Full National
Highway gtandards would call for a
road with proper geometrics having
a formation width of 10/12 metres
depending on the terrain, pavement
of single-lane, double-lane or more
width as warrranted by requirements
of traffic and with requisite structural
capacity and bridges and culverts with
two lane/full formation width and
adequate for Class 70R IRC loading.
While the National Highway is being
maintained in a traffic-worthy con-
dition, there are deficiencies in it
viewed with respect to the full
National Highway standards, as is the
case with many other National High-
ways in the-country. The deficien-
cies are contemplated to be attended to
gradually as per requirementg of tra-
fic and availability of financia} allo-
cationg in the different Plan periods.

SHRI 8. NANJESHA GOWDA: 1
would like to bring to the notice of
the hon. Minister that there are
National Highways in Karnataka also.
There are beautiful boards stating
National Highway numbers 4, 12, 48
etc. But no road is of the standard
of the National Highway.

In particulsr, 1 would like to say
that Nationul Highway No. 48 was
taken over ag a National Highway
some elght years back. Even to-day



5" Orst Aneweri. | BRAVANA 4, 1800 (S4KA)

you can ‘see that there are a number
of ruts, pits, and curves etc, but noth-
ing is done. Why should it be called
-a Nutional Highway when it is not of

the standard of even a Staie Highway?.

I would like to know from the hon.
Minigter whether the Government of
India has recejved any proposals from
Karnataka to improve these roads to
the National Highway standard and
how many such estimates are pending
with the Government of India and
when is he going to consider them?

SHRI CHAND RAM: I have al-
ready indicated that fhere are finan-
cial constraints and 1 agree that the
Karnataka State Government have
written to_us geveral times requiring
us to take up this road and make it
of the National Highway standard.
I say there are financial constramnts.
It was taken over in March 1972 and
I can say that the tolal length is
road worthy.

SHRI S. NANJESHA GOWDA: The
Minister is very cleverly unswering.
However, there is a feeling that the
Central Government is not jooking to-
wards Kanataka.

National Highway No. 48 is a very
important road. This connects Port
Mangalore and capiial Bangalore, It
is a very important road. I would
request him to inspect this road once
and some other roads in the State.
‘He is the Minister of Roads and he
should be on roads. Then only he
will know the difficulty. 1 request
him to pay a visit. I wish that he
should give due consideration to this
road,

SHRI CHAND RAM: There are
seven National Highway Roads in
Karnataka. I do not agree with him
that the Janata Government is not
paying that much attention to the
‘Karnataka State. In 1978-70 itself we
‘have proposed an allocation Rs.
'3,75,00,000. Works on other roads js
going on which ‘are more important
thap this road.

SHRI A. R. BADRI NARAYAN:
About one third portion of the Kar«

-Oral Anstoers 6

nataka State i hilly and he Malnad
area is full of heavy rains for six
monthg jn a year,

The roads naturally get damaged on
account of excessive rains.

Will the Government consider mak-
ing a separate allotment for such
backward, underdeveloped, hilly and
rainy areas?

SHRI CHAND HAM: I don't know
about hilly areas but so far as the
national highways are concerned they
are the concern of the Centiral Gov-
ernment and as I stateq earlier, work
on the more important roads in Kar-
nataka is going on. For example
we have this work on the West Coast
linking Bombay and Trivandrum. That
work js going on. There are two very
important bridges, Kali bridge and
Jhavari bridge nedr Goa that js con-
necting Bangalore to Bombay. Work
on these roads is going on. They are
more important roads than what the
hon. Member pointed out. These
roads do not warrant immediate at-
tention because the traffic is less there
than the traffic on the other roads.

SHRI A. R. BADRI NARAYAN:
My question is not answered.

MR. SPEAKER: So far as hilly
areas are concerned, jt is a State sub-
ject. They are only concerned with
National Highway. Now, Mr. Lak-
kappa.

SHRI RAM GAPAL REDDY: Can
the Speaker also put a question, Sir?

MR. SPEAKER: Order pleace. Now
Mr. Lakkappa.

SHRI K. LAKKAPPA: My friend
Mr. Nanjesha Gowda has rightly put
it. He is belonging to the Janata party
and he has made a statement that the
Janata Government is ghowing step-
motherly treatment towards Kernata-
ka for the last 1% years, especially
in regard to their developmental
activities.

Trade and communieation and new
industries are developing not only on

the coasta] lines but glso in other parts
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olf the Karnataka State. Such new
industries are coming up there.

There should be facilities for move-
ment of traffic and goods movement
especially in view of the Kudremukh
and HMT projects which are comiag
up there on Highway No. 48.

All these national highways are in
a dilapitated condition. They are not
maintained in conformity with the
standards laid down, how they should
be formed, what should be their width
and so on. This has not been done.

Paucity of funds is there. For the
last 1} years no funds have been al-
lotteq for further expansion and im-
provement so far as Karnataka State is
concerned on the ground that the
State Government is run by Congress.
Therefore, I would like to know whe-
ther you would stop treating Karna-
taka State with this step-motherly
attitude in providing more funds for-
developing their national highway in
full gspeed. Will you take wup all
roads which are not covered so far?
Will you sanction the estimates pend-
ing so far and provide them with
money? Can you assure the House
today whether you are going to meet
the situatin, very early?

SHR] CHAND RAM: 1 have made
it very clear that there are 7 Natio-
nal Highways in Karnataka State.
Work on three bridges is going on
in full speed. Work is going on on
roads which are more important from
the traffic point of view. That work
is more important as that trafc is
more than the traffic in this portion
of the national highway No, 48. Thtee
bridges at least are being constructed
at the moment on National Highway
No. 13 to provide for the missing link.

As I said, in the last nine years, the
previous Government has allotted Rs.
24 crores. This year we have allot-
ted Rs. 3 crores and 75 jakhs.

SHRI V. M. SUDHEERAN: Mr.
Speaker, Sir, the construction of
National Highways in Kerala..,.

JULY 28, 1978
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MR, SPEAKER: This does ot
arise. Another question will come.

Incentive Scheme for remeval of back-
wardness from Purulia District

*145. SHRI C. R. MAHATA: Will
the Minister of PLANNING be pleas-
ed to state:

(a) whether Government propose
to operate some incentive schemes for
removal of backwardness from the
Purulia district; and

(b) it so, the main features thereof?

THE PRIME MINISTER (SHRI
MORARJ]I DESAI): (a) Purulia is in-
cludgd in the list of backward dis-
tricts for which incentives are avail~
able for industrial development, viz,
concessional finance from the term-
lending institutions ang investment
subsidy. The district is also inciud-
ed in the Drought Prone Areas Pro-
gramme.

(b) Under the incentive scheraes
for industrial development in back-
ward areas, industrial units are pro-
vided concessional finance at lower
rates of interest with a longer revay-
ment period ang subsidy at the rate
of 15 per cent of fixed investmeni in
the case of new units and of addition=
a] fixed investment in the case of
existing units. Under the DPAP, 50
per cent of the cost of the programme
is borne by the Centre,

st &l WITo wgrET : Awr WIA-
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SHRI MORARJI DESAI: West
Bengal Government has asked for
fifty per cent for all. That ij8 not
possible. It is only the backwurd
districts that we are helping with the
concessional finance. There are seve-
ral backward districts declared in
‘West Bengal. They are: Bankuua,
Birbhum, Burdwan, Cooch Behar,
Darjeeling, Hooghly, Jalpaiguri,
‘Malda, Midnapore, Murshidabad, iJa-
dia anq West Dinajpur.

SHRI ANNASAHEB GOTKHINLE:
Mr. Speaker, Sir, I am thankful to
you for giving me this opportunity.
The hon. Prime Minister has stated
that the industries located in those
particular districts have been given
the credit facilities. Regarding con-

cessional finance at lower rate of in-'

terest with a longer repayment period.
He has referred to the district being
included as a drought prone area
district. | May we know from the
hon. Prime Minister whether the
same concessiong that are given to
the industrieg would be given {o the
farmers located in the drought prone
areas, namely, concessional finance at
Jower rate of interest with a longer
period of repayment?

SHRI MORARJI DESAI: For
drought prone areag there are differ-
ent rules. They will be governed by
those rules. Those cannot be applied

to backwarg districts. Of course, .

whatever he said can be considered.
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MR. SPEAKER: The question is
about Purulia.

CHOWDHRY BALBIR SINGH: It
is a general question about facilities
to be provided to backward areas. My
question is that Government ghouid
see to it that no other persons from
other areas encroach upon the rights
and facilities provided to the back-
ward areas.

MR. SPEAKER: It is a suggestion
for action.
e 4
SHRI SAUGATA ROY: Sir, Puru-
lia was part of the Bihar State upto
1956. After 1956 it came to West
Bengal. Inspite of the fact that in
the district to which Purulia earlier
belonged there is Bokaro Steel Plant
yet Purulia has no industry except
Santhal Dih Power Plant. In view of
the acute poverty of Purulia would the
Prime Minister kindly state if the
Central Government ig going fo sanc-
tion the long outstanding demand of
the State Government for setting up
a cement plant at Purulia?

SHRI MORARJI DESAI I do not
know how long this demand is out-
standing. I will look into it and find
out.

MR. SPEAKER: Q. No. 146—The
Member is not there. Q. No. 147—
He is also not present. Q No 140—
The Member ig not present. Q. No.
149,
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Criss in Juie Industry

*149. SHRI CHITTA BASU: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether Jute Industry is pass-
ing through a crisis;

(b) it s0, the nature of the crisis;
and

(c) the remedial measures taken
or proposed to be taken?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (c). Although there is no crisis in
the jute industry, this industry has
been passing through difficult times
for the last few years. The main
problems faced by the Industry are
shrinking export demand, increasing
cost of production, lack of moderni-
sation and power shortage. Appro-
priate steps are being taken to meet
the situation.

SHRI CHITTA BASU: Sir, the
answer is evasive and of general na-
ture. May I know whether js it not
a fact that the Governmengt set-up an
expert committee called Bose Mullick
committee to go into the reasons for
the crisis in the jute industry in our
country. If so, whether that Com-
mittee made g number of recommen-
dationg and those recommendations

have not yet been implemented there-

by accentuating the crisis in the in-
dustry. In that context may J know
what further steps Government pro-
poses to take in the matter of ridding
this industry of crisis?

SHRI GEORGE FERNANDES: Sir,
the problems faced by the Industry
could be identified. Firstly, there has
been a wide fluctuation in the avail-
ability of raw jute. If one looks at
the statistics of last few years one
findg there is reduction jn the produc-
tion of raw jute. Secondly, the ma-
chinery and equipmen¢ is rather out-
dated. There has been hardly any
modernisation. This has created its
own preblems including increased

JULY 2, 1918
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cost of production. Thirdly, in the
last few years there has beén compe-
tition forthcoming primarily from
Bangladesh and the international mar-
ket. Most of the jute goods produc-
ed by us are sold in the world mar-
ket. Our industry has been running
into certain problems. Then S, in

- West Bengal, we have the problem: of

power shortage which also hes been
aftecting the capacity of this industry

_.to function efficiently. So, these are

the basic problems which this indus-
try is facing. As far ag power is con-
cerned, efforts are being made and
the West Bengal Government jtself is
doing its best in this direction. Now,
through the Development Council we
are making necessary studies 10 see
that both in terms of increase in the
production of raw jute and in terms
of improving the end product from
these mills, certain positive steps are
taken. I am sure that having identi-
filed these problems, we are now try-
ing to find solutions to them in this
industry. We will be successtul. As
far as the Bose Mullick Committee re-
port ig concerned, that report js under
the eonsideration of the Governnwent.

SHRI CHITTA BASU: The Bose
Mullick Committee's recommendations
have been placed on the Table of the
House, in reply to a question on an
earlier occasion. It is found that the
Bose Mullick Committee has made
about 10 important recommendations
and as far as my information goes, I
do say that Bose Mullick Committee
has said the last word on the subject.
But my question was only on those
important recommendations indentify-
ing the problems of the industry which
it is facing today. As has been men-
tioned by the hon. Minister, what are
those recommendations which have so
far been implemented and whether
there has been any progress in the
industiry at present. This is not my
supplementary. It iz & part of my main
question. v

MR. SPEAKER: No, For the first
part of the question, the answer ia
“under consideration”.
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SHRI GEORGE FERNANDES: It
the hon. Member would like to know
anything. specific, I could convey it to
“him. It he refers to any specific re-
commendation, I could give information
on that.
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SHRI DHIRENDRANATH BASU:
In view of the fact that many jute
mills including-as-Karpara jute mills
are closed in West Bengal for a long
time as a result of which thousands of
employees had been thrown out of
employment, may I ask the hon.
Minister, what arrangements have been
made for reopening those mills?
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wreor o wafer www o gwr )
iz dfgpr A qrw 147,
148, 149, 186, 332,307, 353/
120-8Y & wa U wmmAr T
foar aqr &

MR. SPEAKER: It will be desirable
that such long statements are laid on
the Table of the House.

Nafr o . Frafm wensw
wgrza, 3 7 T07 w7 IWLT AAT )
v g g7 sfuw 7Y AfFw Al
s wwr | wfger & far & wo
% gi0g w€m & w@ e
wr w&dw T ...

MR. SPEAKER: [ may tell you that
we are making arrangement—it will
take a few days—to distribute the

statement to every Member at his
house. It will take some time.

ot wft Wi ;w1 WA wAY
#gew, gg AT w1 FTT w4
gt gt & wggdd ¥ fRa ama a%
9§ a1 ? w70 fedt T A gfea &
foqid faqefy fr  fog & s av
gfqe  witerdt  wgi qg¥ AT w@l
widfr s w1 feafa dar gf ?

st gfte W AW : #INEY,
J7 77 F ¥ro gao wrfo Fo o,
efigma dgemife  wewrow. F
T wwdfer dwmd & am
2100 1% w4 HF Gz M
safar  H e w7 @iz fwar 91
ug 26 faar¥y, 1976 %t WA W
mar qr | fae o wwoifer dwa-
Frt A AGEAFE R AT
gt ) sifw w@ @ 1 o
q@o wréo ¥o o FITH w9 g%
oo gy fewr  fow & wqarx
§ ¥a drq  wTH AW @Y | K
wmir & ¥ It ¥ 9w W
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MR, SPEAKER: You need not give
the entire story. Just answer the
questlon.

* Sy ?
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oy Y AW - & AT AT
fie fomr gferm sstafal ar wls it
w92 wf § wUr IaEmr @Edy

AEEA AT T § AT A AR
AT W § & A WA wgwa

B oog IO gmarwrafa w9

wog § WICE o1 agwr § 7
qq17 gAY Y #r safeafa wr
AN ISF L Hwgm ¥ WA
wrgar g fiv 3ar g g Aifr &7 gy
w3t f sigr i Wi e aC Tt 9w
s gusT  sgfews gawardy o
T gu R el
¥ay - gT Ag wras  grww
fe ofww ov vpw @ ¥ fag wgr
sf W gofwe W TwT  FEE
waTdl Wt g1 | ¥r ag @t

LT goRrd Y quwd an 5

gw Stg  wg  Yfew st
g Wiemm gAnad swf Srg )

smw A (st o qwd )
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q7g ¥ FLEAE  wWE W@ at
®i% ww g A Iw  FEw |
qwa sigi s g 7@l wET
el suf sl sgroan
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fedft @ g9l wEf gf ) gEa
w7 wiw ST &)

SHRI M. RAM GOPAL REDDY: Our
Prime Minister is a Gandhian. Can
he not do away with the firing on the
workers. If he also resorts to firing,
what will be the fate of this country?
He is justifying the firing also. -I want
to know whether he is going to have

‘any plan go that there may be no
firing on workers,
SHRI MORARJI DESAIL: Firing can

disappear only when violence disap-
pears. If the kon. Members can
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assure me and can make arrangements
to ensure that there will be no vio-
lence anywhere, there will be no firing.
I am prepared to say that.

o aumer feart @ sk gfew
N wEw e w3 ame §
o wrgr Frawar § @ wx Y
qgX IHA TH0 107 ¥ ardag s
afi & @fw A g9 TF T
Twise ° & 7

franr  wdw aMeft =l T deft
feft ox Al @i 1 wr gfew
diww % awfaargwr & ar aft
fa S47 g a@ § M a7 T
foaq HaxE wafrs g 7 wafeqfy
qga  FArAYer gt &, Wi Wy
wrgaq  dar g war & awl
Mrdy TR wrowdw fear s
g7 ag afy A & 7

gfer  wax qrq wfwedz =1 &40
afi & wf ? wa gfew ug st
oy fs &g 9 awragd feafs dar
o owafr § A1 ¥ wex w9
Afwcdz wr wql aff 7 wf 4 ?

ot afaw w9 wReW : FgT AF
faamT 22 YT WA TAT |
7y wFE A WomToflo *T avw
& A owrs LI A 3fE aeEEe
& s & | aradtw wxexr & ug Ar
wwAr =gt & % 107 WY 150
it wiéxg w0 afl v w1 Aw
B wy ¥ v 28 #x 20 ardra
RIAT FUX G AXF A0 G |
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Pensions to heirs of deceased MISA
ang DIR detenus -

*151. SHRI R. K. MHALGI: Wil] the
Minister of HOME AFFAIRS be
pleased to state:

(a) how many recommendationy
have been received so far for pension
to be sanctioned to the heirs of the
deceased during detention under
‘MISA’ and D.LR. from the various

District Magistrates of the whole
country; and
(b) when the State Governments

were reminded to expedite their
recommendations and what is the
response of each State?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b): The information is given in,
the note attached (Appendix). ’

(APPENDIX)

The scheme for the grant of pension
to dependents/heirg of deceased MISA
detenus was circulated = to all State
Governments on 12th July, 1977 and
they were asked to obtain application
from eligible dependents through Dis-
trict Authorities and forward the same
along with their recommendations. The
State Governments are being reminded
periodically to expedite their recom,
mendations. A State-wise statemen{
showing the number of cases in which
recommendations have so far been
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received for tho ‘rant of pension to the
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tenus and the number of cases sanc-

heirs/d d d MISA de- tioned is given below:—
8. No. State s d Rej 3 Pending for
dations want of
received ::rllformauonl
from State
Govern-
ments
1 2 3 4 5 6
1. Bihar . B . 1 -— o, te .
2. Chandigarh . . . . x 1 ‘ t .
3. Delhi . - . 2 1 1 .
4. Gujarat e e 8 | § 5 3 .
5. Karnataka . 2 1 1 L e
6. Kerala - 1 1 e
7. Maharashtra . . . 15 . 4 1t
8. Rajasthan . 3 2 t
9. Tamilnadu . . 1 1 [
10. Uttar Pradesh . 23 o 5
11. West Bengal . 6 4 2 .
. -
ToTAL . 63 26 20 17

A scheme for the grant of pension

to the dependents/heirs of deceased
DISIR det has r tly been ap-
proved by Government. The Gov-

ernments/U.T. Administrations have
been requested on 7th July, 1978 to
obtain applications from the depen-
dentg of deceased Defence and Inter-
nal Security of India Rules detenus
and forward them with their recom-
mendations. No  applications in the
prescribed proforma have yet been re-
ceived through the State Govern-
ments,

SHRI R. K. MHALGI: It is stated in
‘the reply:

“The scheme for the grant of pen-
sion to dependents/Lieirs of deceased
‘MISA detenus was circulated to all
State Governments on 12th July, 1977

and they were asked to obtain appli-
cation from eligible dependents
through  District Authorities and
forward the same along with the
recommendations. The State Gov-
ernments are being remined perio-
dically to expedite their recommen-
dations.”

It is surprising that the State Govern-
ments are required to be reminded
periodically on this very sentimental
subject, May I know whether the
Central Government have ascertained
the reasons from the State Govern-
ments for not submitting their recom-

mendations in full even after one
year? If 50, what are the reasons and
what action have the Government of
India taken in the matter?
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t afre s dwm . §faEg, - 107, 151 g ¥ war wOEIR
qa€ A ¥ 9z wdac femwr 7w Wigs Wkfag due §7

Aqr AT Fua draar @pa gl
‘g HaATT § 63WmAIT WA E
-wpma g fF gwdra # 7aAwi A
qq g% d% #) gwi F A
fotE ¢ 99 ¥ wrare 9w
fe 73 Mt AN amg  gf WA 63
caefEaw wg g g fem oW
femdts o'® &% fear mar o fw
CRAFmT K fear war & 0 @ 10
CHR g Wy § 3w v fag fET @
. BT F QYT WA § WX WA
& e wedt QY SAEr  StarE AT

Shri R. K. MHALGI: In the appen-
dix it has been stated that out of the
63 recommendations as many as 20
have been rejected. May I know the
reasons therefor?

s afre A WEW ;. TT ® QL
" Ara owmeewr o uwmAcag § fwow
fetdzg & ag dfafafas =i &
gaq wmiww ag § f& gaw %
Fhym feqfr dfaiarafadt & wgd-
fora & 77 & A7 AT w70
72 & f&  Iawr A0TEwRew wdY
Bre & aff & owwm &

SHRI R. K. MHALGI: If the verifi-
cation is not properly done, it can be
kept pending.

«t afe o dew ;. w7y GTew

g

ot wyex Ty daremem @ off A
wirdy qwrw K AN Fude g @
og WWET T F ¥ W1 A IW

&t gfre arw sy
gadr w§ guar A &)

SHRI N. SREEKANTAN NAIR: May
1 know whether the attitude of the
Janata Government was against the
continuance of pension for political
sufferers and if so, how is that atti-
tude consistent with the idea to give

pension to heirs of - deceased MISA
detenus?

gH WY

SHRI DHANIK LAL MANDAL: May
I know what is the question?

MR. SPEAKER: The question is
whether the policy of the Janata Gov-
ernment is against giving any pension
to political sufferer...

SHRI DHANIK LAL MANDAL:
No, Sir.

MR. SPEAKER: Next question. (In-
terruptions). If there are any impor-
tant questions, you can give notice of
a half-hour discussion and I will con-
sider it. But the questions must be
covered. (Interruptions),

Please hear me. Two positions are
there. Some questions are important,
they must be covered. At the same
time many other questions also are to,
be covered. For that reason, what we
do is we will try to go as far as possi~
ble and on every important question 1
am going to allow half-an-hour dis-
cussion when it is asked for. (In-
terruptions)

Now, question No, 152.

SHRI SAUGATA ROY: Sir, regard-
ing this question, the Bill has been
referred to a  Joint Committee. So
there is no point in allowing this ques-
tion.

MR. SPEAKER: Quite right, but
under the rules it does not preclude
the question.
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*152. SHRI K. PRADHANI: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether it is a fact that for
csome time a controversy has been
‘going on whether a new fabric
manufactured partly from hand-spun
cotton yarn mixed with the yarn
produced from a synthetic material
polyester, be called ‘polyester khadi’;

(b) whether any committee was ap-
pointed by Government in this re-
gard; and

(c) if so, the details of its recom-
mendations in this regard?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (c). The Government introduced a
Bill (Khadj and Village Industries
Commission (Amendment) Bill, 1978)
in Lok Sabha on 12th April 1978
seeking inter alic amendment of the
expression “khadi” under clause (d)
of Section 2 of the Khadi and Village
Industries Commission Act, 1956 (61
of 1956). The amendment envisages
that the expression “khadi” would
cover any cloth woven on handlooms
in India from cotton, silk, woollen or
man-made flbre yarn (which term
includes polyester), hand-spun in
India, or from a mixture of any two
or all of such yarns,

In the course of consideration of the
Bill and amendments moved by some
Members of Parliament, opinions
were expressed for and against the
proposed amendment. This Bill is
now being referred to a Joint Com-
mittee of the Houses for consideration
and making a report.

MR. SPEAKER: Mr. Pradhani, in
view of that, I don’t think you need
press the question. The Bill is before
the Joint Committee now.

SHRI SAUGATA ROY: Sir, under
nie....
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MR. SPEAKER; Mr. Saugata Roy,
this question was given notice of a
long time back and the Bill was re-
ferred to the Joint Committee only
10 days back. But that question had
been selected much earlier than that.

SHRI SAUGATA ROY: Later on
it should have been dropped.

SHRI VAYALAR RAVI: Sir, it is
known that thig Bill is already re-
ferred to the Joint Committee. In
view of this, they have enough time
to withdraw this question. Men:bers
give sufficient notice of their ques-
tions. So, it is very wrong on the
part of the office to ignore such facts,
(Interruptions)

PROF. P. G. MAVALANKAR: Sir,
you are right in saying that the notice
wag given 20 days back. But wmy
point js that when it wag sent to the
Joint Committee, between that date
and today at least this quesion should
have been wihdrawn so that one
more starred question could bhave
been included.

MR. SPEAKER: He has to with-
draw, not 1.

SHRI SAUGATA ROY: No, no.
My question is why you have allowed.
this question to be put?
(Interruptions)

Implementation of new policy regarding
Small Scale Industries

*153. PROF. P, G. MAVALANKAR:
Will the Minister of INDUSTRY be
pleased to state: .

(a) whether Government’s new
policy regarding smal] scale industries
in the country is now being imple-
mented at various levels and in
various spheres;

(b) if so, broad details of the said
implementation;

(¢) whether the said new policy is
found workable and suitable and is
welcomed by the small scale entre-
preneurs;
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(d) it so, main indication thereof;
and

(e) it not, the reasons therefort

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir.

(b) A Statement is laid on the
Table of the House.

(c) Yes, Sir.

(d) The various measures adopted
and implemented under the New
Policy have been generally welcom-
ed.

(e) Does nog arise.

Statement

The important components of the
industrial policy regarding develop-
ment of small scale industries and its
implementation are given as under:—

1. RESERVATION OF INDUSTRIES
FOR SMALL SCALE SECTOR:

The Policy provides for an annual
review of reserved industries in order
to ensure adequate growth potential
10 the small scale gector.

The items reserved for exclusive
production in the small scale sactor
were significantly expanded from }BO
to 504. In order to help in determin-
ating the specific role of the small
scale industry sector vs. organised
sector, it was considered necessary to
re-classify this list detailing out the
jtems which came in generic catego-
ries. According to the Nationa} In-
dustrial Classification, 807 items have
so far been reserved for exclusive
production in the gmall scale sector.

A standing Commiitee under the
Chairmanship of the Cbairman, <f
Bureay of Industrial Costs and Pri-
ces hag been set up to regularly re-
view the progress in respect of items
reserved for the small scale sector and
also to identify new items for reser-
vation.

| JULY 9, 1918
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2. TINY SECTOK:

The policy places special emphasis
on the growth of the tiny sector,
namely those units with investment
in machinery and equipments not ex-
ceeding Rs. 1 lakh, and situated in
towns with g population of less than .
50,000 according to 1871 Census.

A new Central Scheme for provid-
ing financial assistance for margin or
seed money to the State Govern-
ments and Union Territory Adminis-
trations for promotion of Small In-
dustries and Semi-urban and rural
areas was initiated during 1977-78.
The fundg are to be utilised for mar-
gin money assistance upto 10 per cent
of the total fixed capital investment
of small units with investment on
plant and machinery not exceeding
Rs. 1 lakh; seed money to State Cor-
porations to enable them to obtain
institutional finance to supply machi~
nes on hire-purchase terms to small
units and assistance for consultancy
services tg small unit. The areas cov-
ered under the schemes is towns and
villages having less than 50,000 popu-
lation, In case pf entreprencurs be-
longing to scheduled Castes/Schedul-
ed Tribes, seed money assistance is
raised to 15 per cent of the total fix-
ed capital investment of Rs. 20,000
whichever is 16wer.

3. LEGISLATION:

Government will consider introduc-
jng special legislation for protecting
the interest of cottage and house-hold
industries with a view to ensuring
that these activities which provide
self-employment in large numbeyr jget
due recognition in our industrial de-
velopment.

The matter is under active conside-
ration of the Government. The Deptt.
of Company Affairs in the Ministry
of Law proposes to introduce in the
Parliament a Bil] on Restricted Part-
nership in order to widen the invest-
ment base of the small geale indus-
tries. Preliminaries in this respect
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have been combleud. QOther measu-

res for protecting the interests of the
small geale and cottage industries are
proposed to. be covered either under
executive orders of the Government
or through guitable amendments ¢
the Industries (Development & Re-
rgulation) Act, or through a separate
legislation for that sector.

4. DISTRICT INDUSTRIES CENTRE:

In each district there will be one
agency to deal with all requirements
of small and village industries. This
will be called the District Industries
Centre. It is the intention of the
Government to extend this important
organisational pattern to all the dis-
tricts in the country as early as pos-
sible.

The District Industries Centre
Scheme is in operation from May.
1978. The Centre will provide all the
services and support required by
small entrepreneurs including identi-
fication of suitable scheme, prepara-
tion of feasibility reports arrange-
ment for supply of machinerv and
equipments, provision for raw male-
rials, credit facilities ond inputs for
marketing and extension services. As
on 30th June, 1978, 212 IMstrict In-
dustries Centres have been approved
by the Governmeng of India. Most of
these centres have already been set
up, and training of Genl. Managers
and Functionary Managers is in pro-
gress.

5. FINANCIAL SUPPORT:

In order to provide effective finan-
cial support for promotion of small,
village and cottage industries, the In-
dustrial Development Bank of India
has taken steps to get up a separate
wing to deal exclusively with the
credit requirements of this sector.
Bankg will also be expected to ear-
mark a specific proportion of their
total advance for promotion of small,
village and cottage industries. Most-
ly of the recommendations of the High
Powereq Committee for examining
bank crediy problems of Small Scale
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Industries in regard to liberalisation
of credit facilities have been gubstan-
tially accepted.

6. MARKETING:

The marketing of products’ of the
small and cottage industries sector
involve complex problemg of stand-
fardisation, quality control and mar-
keting arrangements, which would
need special attention. The Govern-
ment ig actually considering all these
matters on a priority basis.

In each DIC, g Functiona] Manager
has been provided to draw up and
implement suitable schemes for pro-
viding marketing assistance tg  the
small entreprenurs,

PROF, P. G. MAVALANKAR: Mr.
Speaker, Sir, 1 must congratulate my
good friend, the hon. Minister, for
making such a very good and elabo-
rate statement praising himsels there-
by for his new policy. About part
(¢) of my question, I have specifical-
ly asked him, and ] repeat it now,
whether the gaigd new policy is found
workable and suitable and is welcom-
ed by the small gcale entrepreneurs,
All that he says is, it is generally
welcomed, but he does not reply to

my specific question whether it is
found workable and suitable. Any
way, 1 do not want to make three

supplementary questions out of my
origina] one. My first question is, does
he know that in spite of this good
intentiong and honest intentions, the
fact is there that a large number of
small-scale industries in thousands all
over the country are suffering because
of the tremendous grip of the large-
scale industrialists and the monopo-
lists on the Government of India who
come as g kind of obstacle in the path
of a proper, healthy and sensible and
balanced development of the small
scale industries? What ig he going
to do with regard to that, especially
in view of the fact that he himself
tiag been continuously, rightly and
loudly against big monoplists and
industrialists?
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SHRI GEORGE FERNANDES:
Where a smal] scale unit is suffering
because of the attack of the large scale
unit on it, I shall be most certainly
willing to help that gmall unit over-
come whatever attack the large scale
unit might have launched against it.
I cannot, certainly, answer a general
question of this nature.

PROF. P. G. MAVALANKAR: My
second question is this. I hope the
Minister know—or may I ask: does
the Minister know that there are 3
aspects of the small scale industries
which are relevant in this particular
regard, viz., high cost of raw material
inadequate—in fact totally inade-
quate—credit facilities and absence
of proper marketing? These are the
three aspects about which small scale
industries need to be protected, de-
veloped and strengthened as early gs
possible. In his own statement he
has mentioned that the items have
been expanded from 180 to 504. He
is also mindful about the tiny sector;
he is thinking in terms of legislation
and he is thinking in terms of the
organisation of the district industry
centre—which he has already put up;
mand I am glad that it has come. In
view of all these good things that he
has started doing, what is his reply
to the 3 inadequacies which I men-
tioned, viz., high cost of raw material,
inadequate credit facilities and ab-
sence of proper marketing?

SHRI GEORGE FERNANDES: In
so far as credit facilities and market-
ing facilities are concerned, the dis-
trict industry centres are concerned
with these two problems; and we
have, in the DICs, a credit manager
who is at the moment an official of
the lead bank within the district. We
have taken a number of steps, right
from the Reserve Bank downwards,
to see that credit is made available
to the small scale sector. For mar-
keting purposes also, we have a mar-
keting manager who looks after lhe
marketing desk at the District Indus-
try Centre; anq we are taking steps
to see that the necessary infra-struc-
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ture is created. At the national level
also, we have taken measures to get
up marketing consultancy, which will-
assist the small-scale industries at the
State level and then down to the
district level. The high cost of raw
material is a question which is a
much wider one; and I at the moment
have no answer to it, insofar as small -
scale industries are concerned. But
we have, through the district indus-
try centres, taken steps to see that
raw material supply to the smal} scale
industries is made available.
st wrveft - ar WA Ry
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Iqmaft W wwr gft
& wonT & a@ sdvnafadl w1 oY
NIX gArew Frw dgA w wqAfe
T § ) Fiwa o1 Surafadi  wY
g wafy aff <t § 1 W W
Iqirafadi wr  Swimw & wfafafy
T fer @ g4 wgiew w0 R
W oIng € @ §) AW war
Al U g § A AT
wiar 433 § Afer ag 7
il & aff frwd § ) v el agRa
€N FHEUT 9X A FT ¥ 4F AqATAT
*{ fe B12 ol o g A R
W R I gear e g e awar
A mTag TN e g AT K
T gt oY wafy &t frw ¥ A1
IO 97T 78 |

wt wrel wnie : W wERg,
V1 W 3@ ¥ AN e ety §
ag T H g A wrg &1 s w4
Vr gt wgw s § | My N
wAeqd §, WY A% AR wAT WY
AE Y IJAHT gA AT WY g0 § Ay
TWHET @ 1 WA {F g-@I N
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T-WT wUE & ¥ faug wmae
fafaey Y awe & foar mar &
TR ag A eTAaa g f5 ¥ & A
wIsT Y wAin X § w A

WLy L (W)

SHRI VAYALAR RAVI:
correct,

It is not

MR. SPEAKER: He is answering;
not 1.

Uil R
wt wrsfrdRdiye rorndad
R & 8RR Iaw et ad s far
AT T wHY & oo gt
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§ 97 ® 97w B g v W
& 7y e s

SHRI VAYALAR RAVIL:
is surplus in the country.

MR. SPEAKER: I have allowed a
377 statement on that.

Rubber

SHR1 G. NARASIMHA REDDY:
The Minister is referring to the
reservation of a large number
of industries for the small-scale
sector. But is he aware that big
industrialists are trying to put up
a case to the Industries Ministry that
certain commodities are not feasible
in the small-scale sector and, there-
fore, those items should be remvved
from the list? If the Minister is
aware of that, what action is he tak-
ing in the matter?

SHRI GEORGE FERNANDES: A
number of such representations have
been made, both publicly and through
specific representations. 1 can assure
the House that none of these represen-
tations is going to cut any ice, as far
as my Ministry is concerned.

SHRI SHYAMNANDAN MISHRA:
May I know whether the Govern-
ment have any idea of the small-scaie
industries which are on the point of
dying? Have they made any list of
them and, if so, have they devised
any measures to assist them?

SHRI GEORGE FERNANDES:
There are a large number of small-
scale industrial units which are on
the sick list. Some are in the pro-
cess of falling sick. Through the moni-
toring mechanism that we have now
set up, we have been dealing with
the problem of sickness So far as
past gickness is concerned, that is
also being dealt with

SHRIMATI PARVATHI KRISH-
NAN: I would like to know whether
the Minister is aware of the fact that
the small-scale industries in the South
have complained that the coal and
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coke that they are receiving is high-
priced as compared to what is paid by
the small-scale industrieg in the north
and they have claimed that they
should also get them at the same
price. I would like to know whether
the Minister, whose heart he claims
is in developing small-scale industries,
will raise the problem with his col-
league, the unenergetic Minister of
Energy and see that they are supplied
to them at a cheaper price. Secondly,
because this is raw material.. .

MR. SPEAKER: This ig not raw
material; this is a guestion.

SHRIMATI PARVATHI KRISH-
NAN: Coal and coke are the raw mate-
rials required for the industry. Se-
condly, I would also like to know from
the hon. Minister what help is being
given tp the small-scale industries to
develop the export market, particu-
larly in the South East Asian and
Arab countries, from where they are
being gqueezed out by bigger coun-
tries.

SHRI GEORGE FERNANDES:
There are a number of export cor-
porations which are taking care of the
export problems. There has not been
any specific complaint made tp me
about the gmall-scale industries hav-
ing any problem about exporting
what is manufactured by them. In so
far as the price of coal and coke is
concerned, that is a question which
will have to be examined by the
Energy Ministry, and the hon. Mem-
ber is free to make a reference to the
Energy Ministry.

ay ditfe  wrcana¥ o squaAr

*154. ot CRAWEAC Wi wav
W gt g FATY WY FAr H4A

(%) ra@E sr oar & f&
qw Hdfide o weafuw s L

(=) =T gewTe ide £ afv i
O § faare & 3 Foar #Ay
¥z e aary o wepahy B0
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frgarr s % 100 Sfiwer v
st famiunfie  ofdioamd o) doit
¥ fuifer vg ¥qo s W
forg afYware w7 @ &

WTww gt wf ;s
st Famrar g fe e o weure
ST wwar. 19, 29 fafama ez &
WX wrET F W | fag e andd
ST AT IR 19. 48 fafaaw
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J v® a1 w1 &7 ot @faT fear g
f& g Somew s wreaty At §
T quEeT 1 ¥ AT gy
A& s S sgEww A
Y § oA g % g ey
w1 wefew & W sw F fag
WIEA ¥qT AT wT @ g !

SHR1I GEORGE FERNANDES:
There are a number of on-going
cement projects and some of them
will be completed in the course of this
year, and some next year. These will
enable us to meet gome of the present
shortages. Besides, we have taken
steps to see that during the next eight
months in any case our cement units
produce one hundred per cent of their
capacity. We are doing everything
necessary to monitor their produc-
tion, and we are hopeful of achieving
thig target. Thirdly, so far as the
present shortage is concerned, we are
also jmporting cement. A considera-
ble amount of cement hag heen im-
ported and is being imported, and we
will see that the shortages are met.

ot Tt AT oWt 1wy
weod wERy, W WY AT
faror ol & v wAE qfeat
W & wroy aF mAT 9forw Y @
& way wwaT ¥ wwaly @y §
W ynir At ¥ @i feegw
ot Iwer aff & 1w ORI
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' QUESTIONS
Coastal Guarg Orgilsation |

*142. SHRI VASANT SATHE;
SHRI SARAT KAR:

Will the Minister of DEFENCE be
pleased to state:

(a) whethey, GoOvernment have
token final decision to keep the pro-
posed coastal guard organisaticn
under its control; and

(b) it 80, whether this new vigi-
lance organisation will be a separate
organisation or it will be a part of
the Ministry?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). Government havg decided that
the Coast Guard would be a para-
military organisation separate from
the Indian Navy but under the ad-
ministrative control of the Ministry
of Defence.

Use of language in LA.S. examination

*146. SHRI SUKHENDRA SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whethey the recommendations
of the Kothari Commission on the use
of languages in ILA.S. examination
have been accepted by Government;
and

(b) if so, the reaction of the State
Governments thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI 8. D. PATIL): (a) Yes, Sir.
“However, the Union Public Service
Commission have expressed practical
difficulties in implementing the deci-
sion till a final decision on the recom-
mendations of the Kothari Committee
to have a preliminary screening test
with a view to reducing the number
of candilateg for the proposed main
Civi] Se vices Examination, is taken
by Government, Steps are being
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‘taken to expedite Government's d;cl-
‘sion on the Report of the Committee:

(b) Thirteen State Governments
have agreed with the recommenda-
tions; 4 have not agreed; one has not
given any gpecific comments; while
replies from the remaining four have
not been received.

Credit requirements of Handloom
Industry

*147. SHRI G. Y. KRISHNAN: will
the Minister of INDUSTRY be pleased
to state:

(a) whether a Study Group which
was set up in October, 1877 to esti-
mate credit requirements of the co-
operative sector of the handloom in-
dustry under the Reserve Bank of
Indla Scheme of handloom finance
has submitted its report to Govern-
ment;

(b) it so, main
in the Report; and

(c) the reaction of Government
thereon?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) Yes, Sir. The Study Group has
submitted its report to Government
on 8-6-78.

(b) and (¢). A summary of the
main Recommendations is laid on the
Table of the House. An inter-Minis-
trial Committee to consider the
report and to suggest the action to be
taken on each recommendation, has
been appointed on 27.6.78. Govern-
ment’s decisiong on the recommenda-
tions are expected to be announced by
the end of August, 1978.

Statement

Summary of the main recommenda-
tions of the Report of the Study
Group to review the working of
Reserve Bank of Indiqg Scheme for
Handloom Finance.

In the context of the greatér stress
laid on the development of handloom
industry and higher cloth production

recommendations

’
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target envisaged for this sector dur-
ing the Sixth Plan period, Govern-
ment of India had appointed a Study
Group to estimate the credit require-
ments of handloom industry through
cooperative channels under the Re-
serve Bank of India Scheme of
Handloom Finance under the Chair-
manship of Dr. M. V. Hate, Chief Offi-
cer, Agricultural Credit Department,
Reserve Bank of India—uvide Resolu-
tion No. 6/7/77/Coop. dated 28th
October, 1977 published in Gazette of
India Extra-Ordinary Part I Section
I. The Study Group submitted its
Report to Government of India on
8th June, 1978.

The Study Group has made a num-
ber of recommendationg for revitaliz-
ing the handloom cooperative sector
and to enable the sector to draw high-
er volume of credit under the RBI
Scheme. Among the recommenda-~
tions of the Study Group, the more
important ones are given below:—

(i) The objective should be to ai-
tain credit limit of Rs. 218 crores
by 1980-81 as against present level
of Rs. 42 crores which represents
just about 1/4th of the total credit
requirements. In order to achieve
the objective, concrete action has
to be taken by State Governments,
Cooperative Banks and Handloom
Weavers' Societies,

(ii) A time bound programme of
revitalisation of dormant societies
by the State Governmentg with sub-
stantial share capital assistance be-
ing made available by the Central
Government.

(iii) Managerial subsidy to be
made available to the handloom co-
operative societies for running them
on efficient lines.

(iv) Consumption loan for the
handloom: weavers of cooperative
societies as in the case of primary
agricultural credit societies.

(v) Consolidated credit limiy to
be given to the District Central
Cooperative Bank giving them free-

dom to. ganction eredit limits to the
efficient handloom weaverg cogpe=-
rative societies judged on their per-
formance rather than giving indivi-
dual credit limit to these societies
as is being done at present.

(vi) Maintaining the initial quan-
tum of credit limit for the newly
formeq societies and the revitalized
societies for a period of 2 vears to
enable them to achieve viability.

(vii) Sanctioning higher  credit
limitg to the well organised primary
societies without initiating them py
restrictions on the supposed levels
of anticipated production.

(viii) A study to be undertaken on
the question of giving working capi-
tal limits to the apex marketing
societies on the principle of three
times rotation in a year instead of
four times rotation as is being fol-
lowed at present,

(ix) A line of credit and refinance
facilitieg from Reserve Bank of
India to the handloom weavers co-
operative spinning mills for their
working capital requirements,

(x) Medium term loan facilities
for the handloom cooperative
societies for purchasing shares in
the cooperative spinning mills set
up for the purpose of supplying
hank yarn to the handloom weavers.

(xi) The Reserve Bank may take
into account the need for export
marketing credit to the apex wea-
vers societies while sanctioning cre-
dit limits to them.

Appointment of Screening Committee
to manage the affairs of Sick Industrial
Units

*148. SHRI CHHITUBHAI GAMIT:

Will the Minister of INDUSTRY be
pleased to gtate:

(a) whether Government have set
up a high level Screening Committee
to manage the affairs of sick industrial
units in the country;
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(b) the details regarding the new
policy of Government in this regard:
and

(c) if so, the functions and the
personnel of the Committee and pro-
gress in work made by it till date?

THE MINISTER OF INDUSTRY
(SHB] GEORGE FERNANDES): (a)
to (c). The statement on Policy on
Sick Industries was made in Parlia-~
ment on 15th May, 1878. The details
regarding the policy may please Le
seen in the policy statement,

As envisaged in the Policy State-
ment, a Screening Committee with the
following composition hasg since been
constituted:—

1. Secretary, Department of In-
dustrial Development, Government
of India, New Delhi—Chairman.

2. Secretary, in the Ministry ad-
ministratively concerned with the
particular industrial undertaking.

3. Secretary, Department of Com-
pany Affairs, Government of India,
New Delhi.

4. Additional Secretary, Ministry
of Finance, Department of Econo-
mic Affairg (Banking Division),
Government of India, New Delhi.

5. Deputy Governor, Reserve

Bank of India, Bombay.

6. Chairman, Industrial Develop-~
ment Bank of India, Bombay.

7. Chairman, Industrial Finance
Corporation of India, New Delhi.

8. Chairman, Industrial Recons-
truction Corporation of India, Cal-
cutta.

9. Executive Director (Invest-
ment), Life Insurance Corporation
of India Bombay.

10. Chairman, Industria] Credit
and Investment Corporation of
India, Bombay.

11. Chairman, Unit Trust of India,
Bombay.

JULY 26, 1078
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The Screening Committee held its
first meeting on 10th July, 1978.

Setting up of District Indusirial
Centres, Karnataka

*155. SHRI RAJSHEKHAR KO-
LUR: Will the Minister of INDUS-
TRY be pleased to state:

(a) details of the funds set apart
for District Industrial Centres in the
country and in Karnataka and the
programmes of the Centres; and

(b) their impact on general indus-
trial development of the counfry and
the employment opportunities gene-
rated by them?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
An amount of Rs. 376 lakhs has been
spent so far on the District Industries
Centres in the country, out of which
Rs. 14.00 lakhg have been spent on
District Industries Centres in Karna-
taka. The centres are expected to
provide the necessary services and
support required by small and vil-
lage entrepreneurs., The District In-
dustries Centreg will undertake 2co-
nomic investigation of the potential
for development of the district includ-
ing its raw materials and other re-
sources, supply of machinery and
equipment, provision of raw mate-
rials, effective arrangementg for cre-
diy facilities, marketing assistance,
quality control, research, extension
and entrepreneurial training.

(b) It is expected that this decen-
tralised industrial administration at
the district level will greatly facilitate
the development of small and rtural
industries and generate additional
employment opportunities.

Jaguar Aircraft

*156. SHRI T. A. PAl: Will the
Minister of DEFENCE be pleased to
state:

(a) whether the decision to buy
British Jaguar aircraft has been
finalised;
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(b) it so, the details thereof;

(¢) whethey the U.S.S.R. have
agreed to the suggestion to buy spare
partg of MIG made in India; and

(d) if so, the details thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b), The British Jaguar is one of the
i{hree types of aircraft under consi-
deration for the replacement of the
ageing fleet of Hunters and Canber-
ras. No decision about the particular
aircraft to be selected for the purpose
has yet been taken.

(e) and (d). The possibility of
India supplying to the USSR some of
the MIG spare parts manufactured in
India has been explored recentily.
However, no concrete proposals have
emerged so far,

Employment Potential created in
1977-78

*157. SHRI D. B. PATIL:
SHRI YUVRAJ:

Will the Minister of PLANNING be
pleased to state;

(a) in view of Government’s pledge
10 eradicate unemployment in ten
years, what was the employment
potential created State-wise in
1977.78; and

(b) out of the potential created,
what was the extent of actual emp-
loyment provided for?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b).
Employment in India hag two compo-
nents: employment in the organised
sector, and employment in the unor-
ganised sectors.

Organised sector employment is
mainly whole-time wage employment.
Unorganised employment is mainly
part-time or jrregular employment.

It has been estimateq that organised
employment in 1878 is roughly 24.8
million. Unorganised employment is
roughly 240.05 million out of the total
workforce of 265.3 million.

Organised employment has been
growing at the rate of about 6.6 lakhs
a year during the last 7 years, main-
ly in the public sector. Exact figures
of the growth of <organised gector
employment in the year 1977-78 are
not yet available.

As regards unorganised emp i -
ment the first estimates were made
for March 1878. Therefore, growth
during the year 1877-78 has not been
estimated. But hereafter rough esti-
mates would be available every year
from. March 1979 onwards.

Steps have been taken to get regu-
lar data on employment generation
schemewise anq Statewise. They
would also be available from the next
financial year,

UN.D.P. gssistance in introduction
of Hydraulic Mining in Coal Fields

*158. SHRI M. RAM GOPAL RED-
DY: Will the Minister of ENERGY
be pleased to state.

(a) whether Government have
sought the assistance of UNDP in
introducing hydraulic mining in its
coal fields; and

(b) if so, the response from UNDP?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
No, Sir.

(b) Does not arise.

Theft of Platinum
*159. DR. MURLI MANOHAR

JOSHI:
SHRI K. B. CHHETTRI:
Will the Minister of DEFENCE

be pleaseqd to state:

(a) whether it is a fact that platinum
worth severa) thousand rupees has
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been stolen recently from the strong
roum of a Defence Research Laboratory
in UP;

(b) if so0, the details thereof and the
action taken by Government in this
matter against the erring officers; and

(¢) the effective stepg taken tq pre-
vent such happenings iy, future?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

(b) Seven pieces of platinum cruci~
bles, weighing 181.211 Gms and valu-
ed at Rs. 20,000/~ approximately were
stolen from the Centrai Laboratory
of Defence Materials and Storeg Re-
search and Development Establish-
ment, Kanpur on 19 June 1878, 1In
addition to investigations being made
by the local police, a departmental
enquiry has also been ordered to fix
responsibility. Necessary action will
be taken against the officials involved
on completion of the departmental
enquiry.

(c) Instructions have been issued
to the concerned officers of the Estab-
lishment to deposit with the Central
Stores such of the platinum items
which are not in constant use and to
personally carry out surprise checks
in addition to keeping the key of the
safe containing valuable equipment in
their personal custody.

MRTP Houses in Rural Areas
*160. SHR1 M. KALYANASUNDA-
RAM:
SHRI C. K. CHANDRAPPAN:

Will the Minister of INDUSTRY
be pleased to state:

. (a) whether Goverament have a
proposal under consideration to allow
MRTP houses to expand in rural areas;

(b) if so, the details thereof;

(¢) whether any of the Isrgey indus-
trial houses has submitted application
for their expansion in rural areas
under this provision; and

JULY 26, 1878
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() if s0, the details thereofs

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) to (d). Proposals from MRTP
Houseg for grant of industrial licen-
ces including those for expansion in
rural areas are considered in accord- -
ance with the Statement on Industrial
Policy laid before Parliament in De-
cember, 1977. Restrictions imposed
on these undertakings in the Policy
Statement of February, 1873 will
continue to apply and no exemptions
from the licensing provisions of the
Industries (Development and Regula-
tion) Act would be available to them.

However, on activities taken up by
MRTP houseg for rura]l development
certain concessions under Section 35
CC of the Income Tax Act are already
available. These provide for the de-
duction of expenditure incurred by an
assessee on approved programmes of
rural developm.ent,

DTC gervice lp to Ballabgarh

*161. SHR1 DHARM VIR SHAS-
TRI: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether Government have re-
ceived representations from the Indus-
trial areas of Ballabgarh (a part of
Faridabad) for the extension of Delhi
Faridabad DTC service up to Ballab-
garh;

(b) if so, what is the hitch in doing
it when there is no need for a separate
route permit; and

(c) whether in view of ifiadequate
services of the Haryana Roadways, the
DTC would reconsider its aarlier deci..
sion?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHR] CHAND RAM): (a) Yes, Sir.

(b) and (c). Delhi-Faridabad is
an inter-State route which is being
operated jointly by Delhi Transport
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Corporation and Haryanm Roadways
on the basis of permits granted by
the concerned State and countersign-
ed by the other. As guch, D.T.C, can-
not extend its services on Delhi Fari-
dabad route upto Ballabhgarh with-
out agreement between  Haryana
Govt, and Delhi Administration.

Token Strike by Employees of
BHEL.

*162. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of IN-
DUSTRY be pleased to state:

(ay whether the employees of the
Bharat Heavy Electricals Limited and
Central Foundry Forge plant at Hard-
war went on a days’ token strike on
28h June, 1878 demanding fulfiiment
of their demands; and

(b) if so, the details thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). Employees of the Bharat
Heavy Electricals Limited’s unit at
Hardwar, namely, Heavy Electrical
Plant and the Central Foundry Forge
Plant, went on a day’s strike on 28th
June, 1978. The strike notice
wag served in response to the
call given by the National Federations
of Employees of Public Sector Under-
takings, for a strike on 28th June
1978. Though the Nationa] Federation
decided to call off the proposed strike,
the strike notice in respect of BHEL
Hardwar was not withdrawn. Va-
rious demands were made such as
pegging of D.A, at Rs. 173.70 grant of
hazard allowance, Teerath Allowance
etc. Negotiations and conciliation pro-
ceedings did not result in any agree-
ment. There was heavy picketing at
all the entry gates into the plant and
employees including executives and
supervisory gtaff were prevented from
entering the plant. Some of the
essential serviceg were, however, man-
ned by some executives and supervi-
sors who were inside the plant dur-
ing the last shift of the previous day.

Normal operations  of the factory
w?’re resumed from the 29th June
1978.

Broaflcasting of Newy of Local
. Janata Party by A.LR., Port Blair

1401, SHRI MANORANJAN BHA\-
KTA: Will the Minister of INFOR--
MATION AND BROADCASTING be:
pleased to state:

(a) total number of times the news
of local Janata Party, either of the-
President or General Secretary, were
broadcasted during the period from
1st March, 1977 to 31st March, 1978.
by A.LR., Port Blair anq other politi-
cal parties, state separately; and

(b) whether Government issued
instructions to A.LR. Port Blair to
broadcast the domestic news of local
Janata Party and General Secretary?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI.
L. K. ADVANI): (a) The informa-
tion is being collected and would be:
placed on the Table of the House.

(b) No such instructiong have been:
given.

No Financial Controller/Adviser In
N.LD.C.

1402, SHRI S. G. MURUGAIYAN:
Will the Minister of INDUSTRY be:
pleaseq to state:

(a) whether it is a fact that no
financial controller/adviser has s¢ far
been appointed in the NIDC Ltd, in~
spite of the recommendations of the
sub-committee of the Board of Direc-
tors;

(b) whether it is also a fact that
the Accounts Section of the Corpora-
tijon continues to be headed by the
same Accountg Officer against whom-
CBI investigations and Departmental’
enquiry were held; and

(c) if so, what steps the Ministry
are taking for the appointment of &
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Financial controller/advigser and re-
.move the Accountg Officer concerned?

THE MINISTER OF STATE N
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) and
(b). Yes, Sir.

(c) Inspite of efforts having been
made to find a suitable candidate
through advertisement and Govern-
ment Departments, a guitable person
could not be selected as yet. Efforts
are still continuing.

Rise in price of Cement

1403. SHRI SUDHIR GHOSAL:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether there has been an
increase in priceg of cement;

(b) what arrangements Govern-
ment propose to make for its avail-
ability at reasonable Government fix-
-ed rates;

(¢) whether Government desire to
earmark selected shopg in each city
wherein this item can be purchased
at Government fixed prices; and

(d) whether State Governments are
undertaking dehoarding measures to
immobilise blackmarketeers and pro-
fiteers?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRIMAT] ABHA MAITI); (a) Yes,
Sir. The F.O.R. destination price of
unpacked indigenous ordinary port-
land cement hag been increased from
Rs. 248.65 paise per tonne to Rs. 253.35
per metric tonne with effect from 3rd
.July 1978, as a result of the annual
escalation in ex-works price admis-
sible to the cement industry on ac-
count of increage in power rates, price
of coal and dearness allowance of
" workers.

(b) to (d). The price and distribu-
tion of cement is at present regulated
in terms of the Cement Control Order,
1867, issued under Sectiong 18G and
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25 of the Industries (Development
and Regulation) Act, 1951.- Under this
Order, a uniform fo.r. destination
price is fixed by the Central Govern-
ment while the price at which cement
may be sold wholesale or retail is fix-
ed by the State Governments as sti-
pulated in Clause 10 of that Order.
Cement hag also been declared zs an
essentin] commodity for purposes of
the Essential Commodities Act, 1955
and adequate powers are avail
able to the State Governments to ake
action against persong attempting to
sell cement at rates higher than those
fixed by the Government. The State
Governments have been requesied io
direct the Jlocal administrations to
initiate more positive action against
the offenders and also tp take the ini-~
tiative and keep a vigilant look out
for the offenders instead of waiting to
take action only on receipt of comp-
laints.

The Central Government has agre-
ed to the proposal of the West Ben-
gal Government to take over distri-
bution through the State Agencies
with effect from 1st October, 1978. A
copy of the Scheme of the West Ben-
gal Government is attached. The
State Governments have been reques-
ted to give due consideration to this
scheme to see whether a similar uys-
tem or any other suitable machanism
for control distribution needs to be
introduced in every State. In the
meanwhile, in a meeting of the repre-
sentatives of Cement Manufacturers’
Association and Central and State
Governments, it has been agreed that
the voluntary distribution scheme in-
troduced by the Cement Manufactur-
ers’ Association might be tried. This
voluntary distribution scheme came
into effect during July, 1978.

Statement

Scheme for public distribution of
) cement in the States of West Bengal

The Government of West Bengal
hag decided to take over the distribu-
tion of cement 'in West Bengal from
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1st October, 1978. Bulk quantities of
State allocation for the quarter (per-
taining to State Sector) will be placed
at the disposal of the State Govern-
ment. The State Government has
appointed the West Bengal Essential
Commodity Supply Coiporation for
distribution of cement within the
State. This Corporation will further
allocate the quantities to RC (State
Government Departmentg, Public Sec~
tor Undertakings, etc.) ORC parties
(Small Scale Industries, Institutions,
etc.) and free sale (for sale to pub-
lic). The Regional Cement Control-
ler will jssue release orders in favour
of RC and ORC parties on receipt of
recommendations from this Corpora-
tion.

For sale of cement to the public the
Corporation has, started scrutinising
antecedents of existing stockists of
cement factories. On approval, the
selected stockists will be appointed by
the Corporation as its own stockisis.
The Corporation will distribute the
free sale allocation of its State
amongst these stockists or such other
public agencies as it may select, for
sale of cement in West Bengal. The
stockists will deposit money with this
Corporation and the Corporation will
arrange supplies from the various Ce-
ment factories which are linked with
the State by the Cement Controller
for supply of cement during that par-
ticular quarter. The stockists will be
directly answerable to the Corpora-
tion for sale of cement to public at
the fixed retail price. The Corpora-
tion will retain full power and con-
trol over the stockists and in case of
malpractices indulged by any of its
stockistg it shall take prompt action
to cancel the stockistship.

Price of Raw Jute during the Current
Year

1404. SHRI SAMAR MUKHERJEE:
Will the Minister of INDUSTRY be
pleased to state:

(a) what ig the price of raw jute
during the current year as compared
to the last year;

(b) what steps Government have
taken to emsure a fair price to help
Jute growers; and

(c) the steps taken by Govern-
ment to ensure that the benefit of
falr price reaches even to the growers
in the remote rural areas?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) Sta-
tutory minimum price of raw jute for
1978-79 season has been fixed at Rs.
150/~ per quintal for W-5 grade in
Assam as compared to Rs. 141/- per
quintal for 1977-78 season.

(b) and (c). For ensuring that the
full benefit of the statutory minimum
prices reaches the jute growers, it has
been decided to enlarge the scope of
operations of Jute Corporation of
India during the current season and
the Corporation has been askeq to en-
sure that at least 20 per cent of their
total purchases of raw jute are made
directly from the primary markets,

Distribution of Cement

1405. SHR] RAM PRAKASH TRI-
PATHI: Will the Minister of
INDUSTRY be pleased to state:

(a) what steps Government pro-
pose to take to remove acute shortage
of cement, adulteration of cement on

large scale and its black marketing;
and

(b) what steps Government propose
to take for proper distribution of
cement and strict watch over its dis-
tribution by private manufacturers?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MATI): (a)
and (b). Inspite of a record pro-~
duction, the present shortage of
cement in the country is due to an
increase in demand for cement, as a
result of the increased activities in
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the field of agriculture, housecon-
struction, irrigation and power etc.
Government has taken the following
measures to remove the shortage of
cement in the country?

(i) The export of cement outside
the country has been totally banned;

(ii) A quantity of 7.28 lakh tonnes
of cement has been imported into
the country during the period
January to June 1978 and the import
of a further quantity of one million
tonneg has been contracted;

(iii) A cash incentive of Rs. 30/-
per tonne for every tonne of addj-
tional production over the best pro-
duction of each unit during the last
three financial years or 85 per cent of
its licensed capacity, whichever is
higher, has been announced;

(iv) Existing rules relating to
freight reimbursement for road
movements have been liberalised;

(v) Government have also a pro-
posal to gssist the cement industry
for use of captive power for produc-
tion of cement during the periods of
power cuts;

(vi) Government are also examin-
ing a proposal to assist the cement
industry for the use of furnance oil
for production of cement due to in-
adequate supplies of coal;

(vii) The production of the exist-
ing units is also closely monitored to
see that the industry maintains an
overal] capacity utilisation of 100 per
cent,

(viii) The import of pre-calcinated
technology has been permitted to en-
able the increase of production;

(ix) The construction of on-going
projects is being expedited;

(x) Government have also deci-
ded to encourage the setting up of
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cement plantg at the site of or near
steel plans to utilise the slag;

(xi) Government have decided to
encourage the setting up of a large
number of mini cement plants;

(xii) Government have also ap-
pointed a High Level Committee to
make a comprehensive study of the
cement industry with a view to re-
moving the constraints in the way of
optimum production;

(2) A cement (Quality Control)
Order, 1962, under the Essential Com-
modities Act, 1955 has been issued
according to which no person shall
himself or by any person on his be-
half ,manufacture or store for sale,

‘sell or distribute any cement which is

not of the prescribed standard.
Adulteration of cement therefore
constitutes a contravention of the pro-
vision of the Order as well as the
Essential Commodities Act, 1855, Ade-
quate powers have been delegated to
the State Governments under the
Essential Commodities Act, to deal
with persons indulging in unsocial
practices, The State Governments
have been requesteq at the highest
level to direct the local administra-
tions to initiate more positive action
against offenders. The State Govern-
ments have been requested to take the
initiative in their handg and keep a
vigilant look out instead of taking
action only after the receipt of the
complaints,

(3) The State Governments have
been asked to organise sale of cement
through public distribution gystem
on the pattern of the system proposed
by the Government of West Bengal.
In the meanwhile, in a meeting of the
representatives of Cement Manufac«
tureg Assoctation and@ Central and
State Governments, it has been agreed
that the voluntary distribution scheme
introduced by the Cement Manufac-
turers Association might be tried.
Thig voluntary distribution scheme
came into effect during July 1978.
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Proper Utilisation of Port Capacities (b) if so, whether any report has.
been submitted so far; and
1408, SHRI MOHINDER SINGH (¢c) if so, the main recommenda-

SAYIANWALA: Will the Minister of tions made therein?
SHIPPING AND TRANSPORT be

pleased to state: THE MINISTER OF STATE IN-

CHARGE OF THE MINISTRY OF
(a) whether panels have been con- SHIPPING AND TRANSPORT (SHRI
stituted to go into the problem of CHAND RAM): (a) No panels have
proper utilisation of port capacities been constituted by this Ministry,
available in the country; (b) u.xd (¢). Do not arise.
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Smuggling of Watches

1409. SHRI K. A. RAJAN: will
the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that the
demand for watches has been much
‘more than the indigenous production;

(b) if so, the detailg thereof;

(c) whether it is a fact that the
-smuggling of watches has re-emerged/
is likely to re-emerged as a result of
the wide gap between the demand
and supply and also because of the
‘high cost of indigenous manufactured
‘watches; and

(d) if so, what measures are pro-
posed to be taken to check the
smuggling?

THE MINISTER OF STATE IN
‘"THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
and (b). No precise estimate
can realistically be made of consu-
mer items like wrist watches. There
has been varying estimates of local
‘demand of wrist watches. A Task
Force on Watch Industry constituted
in the Ministry of Industry has broad-
ly estimated the current demand of
the wrist watches as 6 to 6.5 million
numbers which may increase to 8 to
8.5 million numbers by 1981-82, Total
indigenoug  production of  wrist
watches (including from assembly of
imported components) in 1977 was
.around 3.1 million numbers as against
the production of 1.4 million numbers
in 1976. The production during the
.period January-June, 1978 has been
:around 2.4 million numbers,

. (¢) Recent seizures of watches and
intelligence reports received by the
‘Government indicate that smuggling
‘of watches continues. This can, how-
-ever, largely be attributed to the
‘craze for foreign-made goods among-
'8t consumers.

(d) Customs field formations are
alive to the gituation and suitable
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steps are taken to combat the smug-
gling of watches. - Alongside these
preventive steps, continuous efforts
are being made to maintain conti-
nuous jncrease in indigenous avail-
ability of wrist watches at reason-
able prices,

Officia]l Groups set up ty study Coal
Situation

1410. SHRI NATVERLAL B. PAR-
MAR: Will the Minister of
ENERGY be pleased to state:

(a) whether Government had set
up official groups to study the various
aspects of the coal situation including
production, marketing and distribu-
tion; and

(b) if so, the details thereof?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN):
(a) No, Sir.

(b) Does not arise.

States’ Comments on Sixth Plan

1411, SHRI MADHAVRAO SCIN-
DIA; Will the Minister of PLANNING
be pleased to state:

(a) whether the suggestions from
the State Governments on the basis
of guidelines given by the Central
Government for consideration of
Draft Sixth Plan by NDC have been
received from all States;

(b) if so, names of the States wha
have furnished such suggestions;

(¢) whether a number of States
have not accepted the Centre's guide-
lines; and

(d) if so, names of those States?

THE PRIME MINISTER (SHR
MORARJI DESAID: (a) to (d)
The States and Union Territories wert
asked to send their Draft Five Yea
Plans for 1976—83, in accordance with
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.the Planping Commission’s Guide-
lines, by the end of July, 1978. So
far no Draft Plans have been received.

" Declaration of Ladakh ag Scheduled
Area

1412. SHRIMATI PARVATI DEVI:
“Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware
of a long standing demand supported
by overwhelming public opinion that
Ladakhies be declared as Scheduled
Tribe and Ladakh district as sche-
.duled area; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER Of STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI DHANIK LAL MANDAL): (a)
and (b). Government are aware of
such a demand made by a section of
people from Ladakh. However, the
Constitutional provisions relating to
Scheduled Tribes and Scheduled Areas
do not at present apply to the State
of Jammu and Kashmir.

Setting up of a Thermal Power Station
based on Lignite Resources in Gujarat

1413, SHRI F. P. GAEK_\_N'AD; wiil
the Minister of ENERGY be pleased
to state: ;

ta) whether the Central Electricity
Authority has considered feasibility
and techno-economic viability of the
- proposal for the setting up of a Ther-
mal Power Station based on lignite
resources in Gujarat;

(b) it so, whether the proposal is
feasible and economically viable; and

{c) it so, exact stage of progresg of
the proposal?

THE MINISTER OF ENERGY
SHRI P. RAMACHANDRAN): (a)
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to (c). The feasibility and techno-
economic viability of the proposal for
setting up a thermal power station
with 2x55 MW each nots based on
lignite resources in Gujarat is still
under examination in the Central
Electricity Authority,

Launching of Second Satellite 8.E.O.

1414, SHRI K. LAKKAPPA: Wwill
the Minister of SPACE be pleased to
state:

(a) whether the launching of India’s
second satellite SEO is being delayed
beyond the scheduled date, i.e, Dec-
ember, 1978;

(b) if so, the reasons thereof and
when it ig likely to be launched; and

(c) the objectives for which SEO is
designed to fulfil?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir.
The exact date of launching is how-
ever to be fixed during the next jouni
meeting of the Indian and Soviet
Scientists to be held in September,
1978.

(b) Does not arise.

(¢) The primary objective of the
satellite for Earth Observations (SEO)
ig to conduct remote sensing observa-
tions over Indian territory with the
aid of the TV Cameras and mijcro-
wave radio meters installed in the—
Satellite. The imagery thus obtained
will provide information relating to
forestry, hydrology, water resources,
snow cover, snow melting and large
water and land masses. The micro-
wave radiometers will obtain informa-
tion relating to the ocean surface
winds, gcean temperature and water
vapour content which are important
inputs to meterology. The satellite
will also carry an experiment to ob-
serve X-rays from X-ray stars and
will also collect meterological data
from unattended remote platforms.
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Flscal Incentives to SSI In Almora
and Nainital

1415. SHRI T. 8. NEGI: Will the
‘Minister of INDUSTRY be pleased to
state:

(a) the types of fiscal incentives for
establishing small scale industries
in hill districtg of U.P.; ang

(b) facilities for establishing small
scale industries in Almora, Nainital
ete.?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
A statement is attached.

(b) Almora district is covered under
the new scheme of District Industries
Centre. Prior to this, this District
was covered/included under the Rural
Industries Programme, The District
Industries Centre will provide all
the services and facilities to the en-
trepreneurs for setting up small and
village industries. The centre will
provide all services and support re-
quired to small entrepreneurs includ-
ing identification of a suiteble sche-
mes, preparation of feasibility report,
arrangement for supply of machinery
and equipment, provision of raw
malerials, credit facilities and inputs
for marketing and extension services.

Statement

The facilities/incentives provided
by the Central Government and other
agencies to the backward districts
(including some of the hill districts)
are as under:—

1. Concessional Finance: —Conces-
sional finance assistance to Small
Scale Industries is provided through
Industrial Development Bank of
India’s scheme for re-finance. Indus-
trial Development Bank of India
- provides refinance at g conces-
sional rate of 6 per cent on all eligi~
ble joans upto Rs. 30.00 lakhs in res-
pect of State Financial Corporations
and Commercial Banks go that their
effective lending rates to small and
medium projects doeg not exceed 9.5
per cent, This facility is available in
the hilly districts of Almora, Tehri
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Garhwal, Pithoragarh, Uttar Kashi
and Chamoll.

2. 15 per cent Central Subsidy un
fixed capital jnvestment in Almore
district only.

3. Relief in income tax:—New,
Industrial projects, including hotels,
proposed to be located in specific
backward district areas are allowed a
deduction of 20 per cent of the profit
for computation of assessable income
w.e.f. April, 1974. This concession is
available to wull industrial units/hotels
which commenced operations on or
after 31st December, 1970 for a period
of 10 years from the date of com-
mencement of manufacturing/service
operations.

4. Frec technical consultancy ser-
vices:— The entire amount of consul-
tancy fee of approved private consul-
tants through the small Industries
Development Organisation is paid in
backward areas and In other areas.
This assistance is restricted to 25 per
cent of the fees.

5. Interest Subsidy:—The interest
subsidy eligible under the gcheme of
Engineer Entrepreneur Training Pro-
gramme is limiled g0 an enhanced
period of 5 years jn backward areas
and for three years i{n non-backward
areas. Interest subsidy would be equi-
valent to the difference in interest
;:ntes charged by financial institutions
and 7 per cent subject to a maximum
of Rs. 20,000 per year.

6. Special facilities for import of
raw materials: —In the case of small
scale units set up in backward areas
(as indicated in appendix 28 of the
Hand Book on Import Export Proce-
dure 1978-79), the maximuf value of
licence is Rs. 5 lakhs instead of the
normal Rs. 3 lakhs, They are also
eligible for preferentiel treatment im
the matter of canalised items,

7.Transpurt Subeidy:—The scheme
envisages the grant of transport subsi~*
dy to. industrial units selected areas
to the extent of 80 'per\ cent’ of the
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transport cost of raw materials which
~are brought into and finished goods
which are taken out of gelected ureas.
The scheme ig available to all the
hilly areas of U. P. viz. Dehradun,
Almora, Nainital, Phauri Garhwai,
Pl:;orragarh, Uttar Xashi and Cha-
moli.

8. Hire Purchage of Machinery: —
The NSIC has liberalised the terms
and conditions for supplying machin-
ery on hire purchase basis to small
scale industries in backward areas
which qualify for investment subsidy.

9. Margin Moneys:—Financial as-
sistance is to provide for margin or
seed money to the State Government
for expanding their activities for pro-
motion of small industriegs in semi-
urban and rural areas. The funds to be
utilised for margin money assistance
i.e. upto 10 per cent of the total fixed
capital investment of small units with
investment on plant and machinery
not exceeding Rs. 1 lakh.

In wuddition to the Central incenti-
ves the Stale Government also pro-
vides certaip facilities. These are:

(a) Power Subsidy.

(b) Interest subsidy on loans.

(¢) Subsidy on cost of preparation
ef project report in all hill districts
except Nainital and Defiradun.

(d) Concession on sales tax.

(e) Convergion of sales tax
amount in interest free Joan for new
units for 8 years.

(#) Exemption of Octroi duty on
plant and machinery and bailding
materials for new units,

Crimes in North Eastern Borders
Regions

1416. SHRI AHMED HUSSAIN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether effective steps have
been taken to provide security and
save the property of people of Assam
and other parts of the North Eastern
Region from Border Dacoity, Cow
lifting and theft in the border areas;

(b) the reasons why Government
have failed to ensure security to the
poor people of the border area eof
Goalpara District in Assam;

(c) whether Government pro-
pose to intensify proper patrolling by
B.S.F and involve local people in it;
and

(d) whether a Pilot project of the
Civil Defence Organisation is propos-
ed to be brought out on an experi-
mental basis for this border Distriet
of Goalpara in Assam to enroll full
time volunteers from among the un-
employed youth belonging to each
village and Gaon Panchayats to pre-
vide adequate security?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (d). The informatiop is being e¢ol-
lected from the State Governments
concerned and would be pluced o
the Table of the House.

Cell to gather Data on Statey

1417. SHRI G. S. REDDI: Will the
Minister of PLANNING be pleased te
state:

(a) whether the Planning Commis-
sion has created a Cell to gather data
on the States;

(b) if so, the procedure the Cell
will follow; and

(c) whether upto-date data both

- on financial and physical targets will
* be available with the Cell?
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“PHE PRIME MINISTER (SHRI
MORARJI DESAD): (a) and (o).
No separate cell has been set up, but
.Planning Commission in the normal
. oourse are collecting data on the
progress of State programmes and
schemes. Specific formats are pres-
cribed for this purpose and a data
bank is being established to help in
the processing of this information
and the existing monitoring system is
being improved to deal with it. The
monitoring being developed would
cover data on both financial and physi-
ca] targets and achievements to be
available with the States, Central
Ministries and Planning Commission.

(b) Does not arise.
Bio Gas Plant

SHR] MUKHTIAR S8INGH
MALIK:

SHRI G. M.
LA:

Will the Minister of ENERGY be
pleased to state:

(a) whether Scientists have deve-
loped a cheaper, cleaner and more
efficient Bio Gas Plant than the con-
ventional model;

1418,

BANATWAL-

(b) if so, the gost of this new deve-~
“loped Bio Gas Plant;
(c) whether Governmeny to

.;popularise this plant; and%" ¥ -

(d) if so,
thereof?

what are the details

THE MINISTER OP ENERGY

(SHRI P. RAMACHANDRAN): (a)

. A Janata Bio Gas Plant has been

developed by the State Planning

Institute, Uttar Pradesh. The effi-

.ciency of the plant under fleld condi-
tiong is under examinution,

(b) The cost estimate of Janata
Bio-Gas Plant are being worked out
by the Institute.

(c) and (d). This would depend
on whether the plant ig found to be

JULY.26,:1978
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‘comparatively eofficient and -chsaper
. than other models under. fleld condi-
-tions. :

e e et oy e
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Survey regarding uneducated Persons
1420. SHRI K. MALLANNA:
SHRI ISHWAR CHAUDHRY:

Will the Minister of HOME AF-
FAIRS be pleased {o state:

(a) whether Government have con-
ducted any survey regarding the num-

ber of uneducated persons in the
country; and

(b) it so, the details thereof, State-
wise?

THE MINISTER OF STATE IN.
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIKLAL.MANDAL): (a).
No, Sir. No survey of uneducated
persons ws such has been conducted
either by the Census Organisation or
by the National Sample Survey
Organisation. But the number of
literate and illiterate persons is as-.
certained in the decennia] population
census, The National Sample Survey
Organisation in its 27th round (Octo-
ber 1972 September 1978) collected
information on educational standard
of persons of the sample households
in the Survey on employment and un-
employment.

(b) According to the 1971 Census,
307, 188, 127 persons (85.55 per cent
of the total population) were return-
ed as illiterates, This does not in-
clude infants in the age group 0—4
who in any case have to be deemed
illiterate. The enclosed gtatement
gives statewise and sexwise break up.

According to the National Sample
Survey Organisation 63.58 per cent of
the population (males 51.02 per cent
and females 76.86 per cent) were
found illiterate in the country as a
whole. Statewise break up is not
aveilable,

Number of illiterates, excluding infants in the age 0—4, according to the
1871 Census

India
State/Union Territory

No. of illiterates excluding inﬁnu.in the

age-group 0—4.
Persons Males Fcmales
1 2 3 o 4
INDIA 307,188,127 | 181,805,392 —l;;s;&ﬁss
STATES .
Andhra Pradesh .- 26,795,403  11,699.95Q.  15.C85 453
Abeam . ' .. 8,011,648 9,642,481 4,369 165,
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] 3 L]
Bihar . . . . . . . . |s6Bos.739 115864784 ‘21,008,975
Gujarat . . . . . . . fﬂ,n&g. 156 5,469,241 7,813,915
Haryana <+« o« + . g [es508504 8,209,878
Himachal Pradesh . . . . . 11,858,639 B 753,557 1,105,082
Jammu & Kashmir . f . . 3094171 1,462,886 {1,631,283
Kerala e «  « « « .+ .+ 559380 2,091,997 8,501,902
Madhya Pradesh . . . ' . . 25,748,228 11,083,651 14,664,577
Maharashtra . . . . 23,404,834 {9.112,208 14,202, 626
Manipur T 564,755 215,020 349,735
Meghalaya . . . . . . 552,521 261,831 290,690
Mysore (Karnataka) . PN . . . 15,842,124 6,613,088 9,229,086
Nagaland . . . . . . . §10,288 147,158 163,183
Oriss . . . . . . 13,078,670 I5.273,835 7,799,835
Punjab . 7229045 73,413,663 3,815,380
Rajasthan . . 168s6074  [7,565.009 9,200,975
Sikkim . . . . [ 146,869 f 91,626 75,243
Tamil Nadu . . . . . . . 10,583,582 7,928,534 12,225,048
Tripura e e e e {849,913 7'365.539 484,874
Uttar Pradesh . . . . . . 56,208,901 25,559,008 g0, 646,808
‘West Bengal . . . . . . 28,144,958 10,207,178 12,087,178

Union Tervitories

A%N Islands . .

. 47,935 28,318 22,617
Arusachal Pradesh . . 843,204 172,290 173,004
Chandigasth . . . . . " 66,478 "81,542 34,936
Dadra & Nagar Haveli . . 50,172 22,281 27,791
Delhi . . . . . . . . 1,284,791 " 544,101 690,600
'Gon, Daman & Diu . . . . . 361,836 139,845 221,991
Lakshadweep . . . . . . 12,043 4,407 8,536
Migorar: . . 106,335 "43,938 6a,377
Poadio erry . . . e e 189,541 T 68,491 121,090

4 -
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Promotions of certain Officers in con-
travention of Rules

1422, SHRI DAYA RAM SHAKYA:
Will the Minister of DEFENCE be
pleased to state:

(a) whether in June, 1876 during the
period of emergency some army Offi~
cers of the Department of Defence
Production were granted the substan.
tive rank of Brig. in contravention of

rules of Military Secretary Branch and
ignoring the seniority of atleast ¢
officers who were known to be senior
to them;

(b) whether subsequently some offi-~
cers were given substantive rank of
Major General when the officers who
were earlier ignored have to date been
denied the substantive rank of
Brigadier;

(c) if so, basis of such violatinn of
rules;

(d) whether subsequently these offi-
cers were selected as Major General
superseding atleast 13 officers of pro-
ven record of service and who were
senior to them;. and

(e) yardstick followed during the
period of emergency to allow mass
scale supersession when it was well
known that the officers so selected
were directing the inspection of M.A.N.
Heavy vehicles through their team
located in Germany on behalf of
Maruti?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) In 1976, certain
officers in the Orgaaisation of ihe
Directorate General of Inspection
under the Department of Defence
Production were granted substantive
rank of Brigadier. This was done in
accordance with the Rules on the sub-
ject.

(b) to (e). As regards acting Bri-
gadiers, their cases for grant of sub-

stantive rank will be considered as per
the rules laid down. For filling up the
post of Director General of Inspection.
however, which is in the rank of
Major General and which is a Selec-
ton post, the names of all the eligible
officers were considered by a Selection
Board. After taking into account the
performance of all these officers, the
Selection Board made the selection
which was duly approved by the com-
petent authority. The selected officers
was subsequently granted gubatantive
rank of Major General.

Written Answers 78
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Allegbd Btorultmidt of ‘Féreigners by
. CLA,.

1@4. SHRI G. M. BANATWALA:

SHR] MUKHTIAR SINGH
"MALIK:

SHRI SHYAM SUNDAR
GUPTA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have seen
the press - reports in the Statesman
dated the 12th June, 1978 wherein it
has been stated that CIA hires/re-
cruits foreigners for studying and tea-
ching purposes;

(b) if so, the number of such Indi-
ang involved therein; and

{c) what measures have been taken
by Government in regard thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Yes, Sir.

(b) Government have no informa-
tion about the involvement of Indians
in such activities.

{c) Does not arise.

‘Snow-Bal’  Plan fer providing
employment in Rural Areas

1425, SHRI K. RAMAMURTHY:
Will the Minister of PLANNING be
pleased to state:

(a) whether the Economic and Scien-
tific Research Foundation has come
out with a “snow-ball plan” which
promises gainful employment to about
50 million house holds in rural areas
within 20 years; and

(b) it so, main festures thereoty



8i  WHMEK Aniwérs SRAVANA 4, 1000 (SAKA) Writién Answers 82

THE PRIME MINISTER (SHRI
MORARJI DESAI);: (a) and (b). The
Foundation has published a book
entitled “Directory of Mass Employ-
ment" which inter-alia’ ouflines the
possibilities of large-scale employment
creation in rural areas through the
development " of animal husbandry,
horticulture, agro—and forest indus-
tries, other village industries and
tourism.

ot 1978 % < wrEd wr
IETA
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Hllegal Eniry of Foreignerg
1427. SHRI V. M. SUDHEERAN:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is & fact that a large

number of foreigners are entering our
country = {llegally without passport

- different borders i.e. Indo-

through
Bangladesh, Indo-Pakistan. and Indo-
Burma;
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(b) whether it is a fact that very
recently about a dozen of Burmese
nationals have been arrested for sn-
tering Jammu aqd Kashmir without
pagsports; and

(c) if so, the steps Government pro-
pose to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
According to the available reports,
excepting some MOG tribal refugees
‘who entered Tripura from Bangladesh
and some Burmese nationals detected
in some States without valid travel do-
cuments, there has not been any mark-
ed increase in the number of foreign-
ers coming to India illegally without
valid passport etc.

(b) Yes, Sir.

(c) Foreigners who are found to
have entered India without wvalid
travel documents are proceeded against
under the provisions of relevant laws.
Patrolling along the international
border has been intensified and con-
stant vigilance is kept to check any
infiltration from acrosg the borders.

wferurforn weat i folt
TR

1428 sgQdwcayget : sar
Jum Tt Tg T A wr §6H
fa -

(%) war ag wherarfea s
% fae UggrEr A= wiw 93
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L
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| oyEmt wrEtawr &) oW
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Damage of Cement Bags at Kandla,
Port

1429. SHR] ANANT DAVE: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether it is a fact that large
quantity of cement bags were damag-
ed ay Kandlg Port;

(b) if so, what action is being tak-
en; and

(c) it not; reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (e). So
tar two ships carrying a quantity of
8,600 metric tonnes and 24,674 metric
tonnes of cement have been unloaded
at Kandla. While out of the first ship
a quantity of 60 tonnes only was
damaged, it was found that in the case
of the second ship, there was a heavier
bursting of bags. The cement from
burst bags is being .re-bagged. The
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Allocation of Cement
(7) wETE AW et
w1 gew IR & fag Few o @ 1431. SHRI BHAGAT RAM: Wil
fieq THTT A gEraa R wrE of; :'ges:\;!‘i:.ister of INDUSTRY be pleased
(‘) mﬂmﬂ (a) what is the t 4 t
. a) what is the quantity of cemen
wEraT T ST e LI demanded and allotted State-wise dur-
(‘) wT AT &1 faarT ¥E Ing current year; and
Frorr L W Wt # L LA (b) the steps taken to prevent black
w ¥ 1 marketing of cement?
THE MINISTER OF STATE IN THE
Tem swwa § v W MINISTRY OF INDUSTRY (SHRI-
(et vy wmefr) : (%) ¥ (v): MATI ABHA MAITD: (a) Alloca-
UL T T wely wfa- tion of cement is made on a quarterly
< d ( basis. State-wise demands as such are
wfw |, afcoswor, faos ) whafa not obtained. Allocations are made to
wiufmw, 1971 & wefrr o€ wia- the States on the basis of the past
frmfaa despatches and the expected avail-
i w;wlﬁ“' ﬁﬂ: Fé ability during the quarter, Requests
Lo AR I

for additional allocations from the
*r garfasT sy syfa d States when received are also con-

T T AT =i B L] sidered on merits. State-wise alloca-

tions made during the second guarter
g et speer o Y IIAT 1 17 WY (April—June 1978) and third quarter
1078 ¥ 307N, 1978 MR RYUY (July—September, 1078) are shown in

Statement ‘A’ laid on the Table of the
womt & owr o :"“, ¥ Houe ([Placed in Library See No.
it gy 7 qrast freifus LT-2489/78). "
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(b) The price and distribution of
cement is at presefit regulated in terms
of the Cement Control Order, 1967,
issued under Sections 18G and 25 of
the Industries (Development & Regu-
lation) Act, 1951. Under this Order,
a uniform f.o.r. destination price is
fixed by the Central Government while
the price at which cement'may be sold
wholesale or retail is fixed by the
State Governmenis as stipulated in
Clause 10 of that Order. Cement has
also been declared as an essential

commodity for purposes of the Essen.
tial Commodities Act, 1955 and ade-

quate powers are’ available to the
State Governmenis to take actlot;
sell

against persons attempting to
cement at rates higher than those fixed
by the Government. The State
Governments have been requested to
direct the local administrations to
initiate more positive action against
the offenders and also to take the
initiative and keep a vigilant look out
for the offenders instead of waiting
to take action only on receipt of com-

plaints.

The Central Government has agreed
to the proposal of West Bengal
Government to take over distribution
through the State Agencies with
effect from 1st October, 1978. A copy
of the Scheme of the West Bengal
Government is shown in Statement
‘B’ laid on the Table of the House
[Placed in Library See No. LT-2489/
-78]. The State Governments have been
requested to give due considerution to
this scheme to see whether a similar
system or any other suitable mechan-

(1) 22 gauge SS Sheets. .
(2) 24 gauge SS Sheets
(3) 26 guage SS Sheets
(4) 28 guage SS Sheetr
(b) Yes, Sir.

(c) The price of the end produst
depends on a variety of other factors
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ism for control distribution needs to-
be introduced 'in every State. In the
meanwhile, in a meeting of the repre-
sentatives of Cement Manufacturers'
Association and Central & State
Governments, it has been agreed that
the voluntary distribution scheme in-
troduced by the Cement Manufac.
turers’ Association might be tried. This
voluntary distribution scheme has come
into operation from July, 1978.

Cost of Imported Stainless Steel Sheets

1432. SHRI P. VENKATASUBBAIAH:
Will the Minister of INDUSTRY be
pleased to state:

(-a) whether the cost of imported
stainless steel sheets is Rs. 15 per Kg.;

(b) whether the stainless steel uten-

sils sell for Rs. 90 to Rs. 120 a Kg.;

and

(e) if so, will Government ensure a
reasonable cost and selling price ratio?,

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY. (SHRI-
MA.TI ABHA MAITI): (a) "Phe price
of imported stainless steel sheets is
Rs. 15,400 per MT c.if. for 26 gauge
sheets. During the current Yyear there
is a custom duty levied on the im-
ported sheets at the rate of 220 per
cent on the c.i.f, price of the material.
The MMTC which is the canalising
authority for the imported stainless
steel sheets distributes the imported
stginhss steel sheets at the following
prices:

Rs. 53,000 per MT

Rs. 36,000 per MT
Rs. 57,000 per MT
Rs 58,000 per MT

besides: the cost of tthe raw materisl.
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_Per Capita Income

1433, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of PLAN-
NING be pleased to state:

(a) whether the per capita income
in India has shown downward trend
since 1976-77;

(b) if so, what are the factors res-.

ponsible for such decline and what
measures are being taken or praposed
to be taken by Government to improve
the per capita income; -and

{c) what has been the per capita
income in India every year duritg the
last ten years?

THE PRIME MINISFER (SHRI
MORARJI DESAI): (a) According to
the quick estimates of national income
for the year 1976-77 releasd by the
Ceniral Statistical Organisation the

per capita income at current prices was
Rs. 1,008 in 1975-76 and Rs. 1,049 in
1976-77 showing an increase of 4.1 per
cent. At constant prices of 1970-71 there
has been, however, a fall of 0.6 per cent
in the per capita income in that year
as compared to the previous year.
Detailed estimates of national income
for 1977-78 can be prepared only after
the end of the year. However, accord-
ing to the Economic Survey, the rate
of growth of gross national. product
(at constant prices) during 1877-78
is- expected to be about 5 per cent. If
this growth rate is achieved, the per
capita income during 1977-78 would
increase by about 3 per cent.

(b) Does not arise.

(c) The attached statement gives
the per capita income in India at cur-
rent and at 1970-71 prices for the ten
years ending 1976-77.

STATEMENT

Per Capita Incbme in Intia at current and constant (1970-71) priie,
(1967-68—1976-77)

per capital income (Rs.)

Year -
— at current prices at 1970-71 prices
_— ) ®
1967-68 . . . . . . 554" 4
1968-69 . . . . . . 552°3
196g-70 . . . ' . 5975 o
1970-71% N v . . 636- 1 636° r
1971-72% . . . 663 0 629° 4
1972-73% . 7136 606° 4
1973-74* P 8737 626°0
1974~75% 1007°1 - - 617°9
1975-76* 1008 3 6593
98 . . . . ..

1048°6. ) 6552

«y not available
* - provisional
@ quick estimates
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Liquer Polsoning Cases

1434. SHRI C. K. JAFFER SHARIEF:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of liquor poisoning
cases in the country during the year
1977-18;

(b) the figures as compared to the
previous year; and

(c) the steps taken to check such
cases?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1I DHANIK LAL MANDAL): (a)
to (c¢). The required information 1is
being collected and will be laid on the
Table of the House ag soon as possible,

TORqT T Fat gt
TRINTET § gy

1435. ot wgdw : v T
Fat At 7g Ty w7 vy w6

(%) wsreqm  qemT] SAT afv-
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g draiT g gk €

(%) ®ur TR F g g oft ok WY
& v § fs sl N oF Y
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afz g, @ ®r ag W W=
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Area under Jute Cultivation in Assams

1437. SHRI ISMAIL HOSSAIN
KHAN: Will the Minister of INDUSTRY
be pleased to state:

(a) total area of jute cultivated im
Assam in the current year;

(b) whether the price of raw jute
of Assam have been fixed by Govern-
ment and if so, the rate thereof; and

(c) the steps taken by Government
to ensure that the actual jute growers
get legitimate price?

.
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) According
to the latest reports, area under culti-
vation of jute and mesta in Assam
during the current season is 93.2 thou.-
sand and 9.00 thousand hectares res-
pectively.

(b) and (c). Statutory minimum
price of raw jute for 1978-79 season
has been fixed at Rs. 150 per quintal
for W-5 grade in Assam. For ensuring
that the full benefit of the statutory
minimum prices reaches the jute grow-
ers, it has been decided to enclarge the
scope of operations of Jute Corporation
of India who have been directed o
procure at least 20 per cent of their

total purchases directly from the pri-
mary markets.

American Expedifion to the Nanda
Devi Peak

1438. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Governmeni had per
mitted an American Expedition to the
Nanda Devi Peak in June, 1978; and

(b) if so, the reasons why the per-
mission was given in view of the pasl
spying mission to the Nanda Devi
Peak?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
A proposal for an American Expedi-
tion to Nanda Devi in May-June, 1978
wag accepted in principle in 1976 and
formal permission granted in March,
1978,

(b) The permission was granted be-
fore information about the alleged spy-
ing mission to the peak came to notice.

Guildelines to States on preparation of
Annusl Plans
1439. SHRI AMAR ROY PRADHAN:
will the Minister of PLANNING be
pleased to state:
(a) whether it is a fact that Govern-
ment have sent the guidelines to the

States on preparation of annual plans
for 1979-80 and sectoral allocations for
the next five years; and

(b) if so, the reaction of the State
Governments thereto?

THE PRIME MINISTRR (SHRI
MORARJI DESAI): (a) and (b). No
Guidelines have so far been sent to
the States on the preparation of the
Annual Plan for 1979-80. Guidelines
were sent to the State Governments in
June for the preparation of their
Draft Five Year Plans for 1978—83.

These Draft Plans are expected to
pe received by the Planning Commis-
sion in August.

Coal Shortage n Delhi

1440, SHRI S. R, DAMANEL
SHRI G. Y. KRISHNAN:

Will the Minister of ENERGY be
meased to state:

(a) whether he is aware of the acu_te
shortage of soft coke in the Capital in
recent months;

(b) whether it is a fact that since
January this year B.C.C.L. hag sup-
plied much less every month than the
fixed quota of 1500 wagons a month
and upto middle of June, not a single
wagon has arrived;

(c) it so, the full details thereof;
and

(d) whether remedial action has
since been taken, and is so, the details
thereof?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) There
was some shortage of soft coke in
Delhi in recent months.

(b) and (¢) The supply of soft coke
since January, 1978 has been around
70 per cent of the demand. The
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month-wise supply against the demand is given below:

Month Demand Supply

January 1800 Wagons 1450 Wagons

February . . 1600 » 949 »

March . . . 1500 » 1oto »

April 1200 » 1242 »

May L. . 1200 ” 786 22

June . 1200 ” 511 »

July . . . 1200 » 806 s (till 2grd)

‘The supply in the first half of June
was 173 wagons,

(d) B.C.C.L.,, Railways and Delhi
Administration are in close coordina-
tion for improving the supply of soft
coke to Delhi. The Railways have
taken steps to increase the supply ot
wagons for movement of coal to Delhi.
This has already resulted in improve-

ment in supply during the current
month,

) Premature Collapse of the Chambal
Bridge

1441. SHRI SHAMBHU NATH
CHATURVEDI: Will the Minister of
‘SHIPPING AND TRANSPORT be
pleased to refer to the reply given to
S.Q. No. 707 on 12th  April, 1978 and
state;

(a) whether the examination of
the points arising out of the report
of the Committeg of Technical ex-
perts has been completed and it has
been possible to fix responsibility
for the premature collapse of the
Chambal Bridge;

(b) was the report of the Junior
Engineer Shri Gurdial Upadhyay
regarding pilferage of cement and
substandarq work on pier No. 17,
while the bridge was still under cons-
truction, also gone into and consi-
dered during this examination; and

(¢) what conclusiong have finally
emerged as a result of this exercise?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) The Committee’s
Report has been examined in detail.
It is proposed to accept their findings/
recommendations. Regarding fixing of
responsibility, if any, for the collapse
of a portion of the bridge, it is propos-
ed to request the Ministry of Works
ard Housing for further necessary
action as deemed fit by them as the
work was got executed by the C.P.W.D.

(b) and (c). The complaint of Shri
Gurdial Upadhyay was duly consider-
ed by the Committee of Technical Ex-
perts before submission of its Report.
It was, therefore, not considered neces-
sary to go into this complaint de-novo,
especially because the Committee had
identified subsidence of foundation
under pier No. 17 at the substrata
founding level as the cause of collapse
of the bridge.

High Level Meeting on Law and
Order Situstion in Delhi ‘

1442. SHRI P. K. _KODIYAN: will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether a high level meeting
was called the Prime Minister in
Delhi to have a thorough review of
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the law and order situation in Delhi; waf st (ot o —
Tl (%) feelt faqq wow dem A
(b) if 50, the details thereor and gfver femr & f5 aqamore o wft

the conclusions srrived. at? & frandl, o ) whmfi awrd
1
THE MINISTER OF STATE IN THE ¥ owrow,  wilt wgfear v Wy
y MINISTRY OF HOME AFFAIRS afl wT w &
7 (SHRI DHANIK LAL MANDAL): (a)
and (b). A meeting was taken by the & 2 el
Prime Minister on 1st June, 1978. (q) q(ﬂ.wf Ferwra .f
Various aspects of the law and orde. fagqq taq dem F e # e
situation in Delhi were discussed at wd A1 gaar afi §
this meeting. Emphasis was laid on
swift and effective action in detection 7)) i (w). fagor
and prosecution of offenders, siriat % ( ) ( ) < e
supervision through surprise inspec- kG ot qrd  faeet ﬁ'qi[
tions and visits by senior police offi- qrq drqw gro fwar srar § v
cers and exemplary behaviour by the = _gfafes Y m
police officers at all levels. Faqa waet % fem ®
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# ok wiw wft Wy & ufredl, be pleased to state:
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et v R §; WT murders and decoities have besn
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1775 L.S g
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(b) how do Government account
for spurt in those cases which clear-
ly indicate a situation of ineffective
law and order in the recent past in
Delhi (Old and New)?

JULY 26, 1078
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL); (a)
A comparative statement of crime in
Delhi is given below:

Roblery Murdir Dacoity
March 1977 to March, 1978 6oe 1225 45
March 1976 to March, 1977 169 143 4
March 1974 to March, 1975 . . . 366 192 33

(b) Among the important reasons
for increase in crime are free registra-
tion of cases, release of bad characters
after the revocation of the Emergency,
and coming up of new resettlement
colonies, The law and order is con-
stantly under review and several steps
have been taken to check the crime.

Formation of Ship Building Society
by Andhrg Pradesh Engineers

1445. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is"a fact that some
Engineers of Andhra Pradesh form-
ed a ship-building society and asked
the Government to help them to get
financia) assistance; and

(by it so, the help given by Gov-
ernment to the above society?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No information is
available in the Ministry,

(b) Does not arise.

Contribution of Road Transpori to
. Price Rise

1446. SHRI SOMNATH CHATTER-
JEE: Will the Minister of SHIPPING
AND TRANSPORT Dbe pleased to
state:

(a) whether the growth of the
most expensive form of transport

viz, the road-transport in a dispropor-
tionate and unplanned manner has
greatly contributed to the price rise
which is one of the biggest problems
that the country is facing foday; and

(b) it so, steps proposed to be
taken by Government foy the deve-
lopment of Inland Water Transport .
which is universally recognised as
the cheapest mode of transport?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM ): (a) No, Sir. It is not
correct to say that road transport is
always the most expensive form of
transport.

(b) This does not arise directly out
of part (a) of the Question. It is
also not correct to say that inland
water transport is the cheapest mode of
transport for all commodities and in
all areag and under all circumstances.
However, steps are being taken for de-
velopment of inland water transport in
areas where it is economically viable,
for which provision is made in the
Five Year Plans of the Central Gov-
ernment as well as those of the State
Governments. In the Five-Year Plan
of the ‘Central Government, provision
is made for Central Schemes as well
as Centrally Sponsored Schemes. For
execution of Centrally Sponsored
Schemes, loans are advanced to the
State Governments.
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Fire in Delhi Cantonment

1447. SHRI YADVENDRA DUTT:

Will the Minister of DEFENCE be

pleased to state:

(a) whether a fire on the 7th June,
1978 engulfeq the local arey  head-
quarters of the Air Force in Delhi
Cantonment;

(b) the causes of the fire; and

(c) the losy sufféred?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

(b) Electrical short circulting.

(c) Total loss due to damage to the
building and the stores is assessed at
Rs. 3,444,761,
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Chief Ministery’ Conference on Law
and Order

1450. SHRI M. N. GOVINDAN
NAIR:
SHRI YAGYA DATT
SHARMA.;

Will the Minister of HOME A¥FAIRS
be pleased to state;

(a) whether Government had a
proposal to convene a Chief Minis-
ters’ Conference to comsider the law
and order situation in the country;

(b) whether this Conference hus
since been held;

(¢) it so0, the details of the discus-
sions that took place and the outcome
thereof; and

(d) if it was not convened, the rea-
sons therefor?

THE MINISTER OF SBTATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (d). Government propose to con-
vene, at an early date, a Conference
of Chiet Ministerg to consider the law
and order situation in the country,

Scheme for Utilisation of Territerial
Army Personnel

1451, SHRI JYOTIRMOY BOSU:
Will the Minister of DEFENCE be
pleased to state:

(a) whether Lt Col. 8. XK. De,
T.D., & Cardiologist has sent a
scheme for utilisatiéni of Territorial
Army personnel (Medical) for ren-
dering medical services to different
regions especially the backward ones;

(b) if 80, whether Government
have accepted the scheme; and

(c) when it is nkely to be imple-
mented?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir, :

(b) and (c). The feasibility of the
scheme is under examination.
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MIGs Manufactured by HAL

1452. DR. BALDEV PRAKASH: Will
the Minister of DEFENCE be pleased
to state:

(a) whether the batch of new
MIGs manufactured by the HAL.
has come out of factory; and

(by whether the
been put on trial fights and found
satisfactory?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) No, Sir.

(b) Does not arise.

Backward Classes Commission

1453. DR. BAPU KALDATE: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have ab-
andoned the proposal to conmstitute
Backward Classes Commission; gnd

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
No, Sir.

(b) Does not arise.

Solar Energy for Domestic use

1454. DR. VASANT KUMAR PANDIT:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether active research is be-
ing done in various departments
ang at various levels to harness golar
energy for domestic use and indus-
trial progress;

(b) it so, the main achievements
thereof and the implementation of the
same from the utility point of view;

(c) whether it is a fact that the
mechanical engineering department
ot the LLT, Powai (Bombay) has pro-
posed a cold storage unit based on
solay enmergy; and

JULY 28, 1078
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(d) whether the possibility of pro-
duction of electric power thiough
solay energy stored in seawave has
been investigated anq if 80, the re-
sults thereof?

THE PRIME MINISTER
MORARJI DESAI: (a) Yes, Sir.
(b) A statement is attached.

(c) Yes, Sir. Work on the project is
in progress.

(SHRJ,

(d) No, Sir. Government would prefar
to concentrate on development of solar
thermal devices and solar photpvolfaic
devices for generation of electricity,
which can be realised in the im-
mediately forseeable future.

Statement

Utilisation of solar energy for a
wide range applications with special *
emphasis on itg use in rural areas hes
been given high priority by the
Government, Efforts in this area are
still in the R & D stage, Organised
research and development with signi-
ficant financial inputs by the Depart-
ment of Science & Technology started
only a couple of years ago end nor-
mally new technologies takes several
yearg before they could reach com-
mercialisation, Sustained efforts in
the last two years have led to suc-
cessful prototype development of
certain solar energy devices such as
water heating systems, dryers for
agricultural produce, solar power
plant etc. Some of these devices are
undergoing fleld trials in different
parts of the country. The following
are the more important R&D projects
which made significant progress:—

(1) Successful completion of one-
tonne per day proto-type paddy
dryer by the Annamalai University.

(i) A 10-tonne per day paddy
dryer has been installed by the Na-
tiomal Industrial Development Cor-
poration at the Central State Farm
in Lathowal near Ludhiana—~Work
started on another grain dryer in-
stallation at Gauhati (Assam).
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(ili) A 10 KXW experimental sotar
power plant has been successfully
installed and commissioned hy the
Bharat Heavy Electricals Limited in
cooperation with the Indian Institute
of Technology, Madras under the
Indo-FRG Cooperation Agreement.

(iv) Solar Energy heating systems
for domestic use and for medium
and large scale applications in ho-
tels, guest houses, hostels etc. have
also been developed in the Bharat
Heavy Electricals Limited and the
National Physical Laboratory. One
such large scale installation has been
completed at the Qutab Hotel, New
Dethi.

(v} Know how has been developed
for making personel condensorsg for
Solar cells at the Indian Institute of
Science, Bangalore.

(vi) R & D work for fabrication
of silicon solar celis at the Central
Electronics Limited for direct con-
version of solar energy into elentri.
city by photovoltaic process is in
progress. A number of other insti-
tutions in the country are participat-
ing in this work. The main thrust
of R&D work in this area is to
develop low cost solar photovoltaic
cells with reasonable efAciency.

(vil) A solar energised desalina-
tion pilot plant of 1000 litres per
day capacity for obtaining potable
water from sea water was developed
by the Central Salt & Marine Chem:-
cal Research Institute, Bhavnagar.
Based on the performance of this
pilot plant, the Institute has recently
commissioned a 5000 litreg per day
capacity plant at village Awania in
Gujarat and plants of larger capa-
cities are under construction in
Rajasthan,

Thai Language Prommmz by ALR.

1455. SHRI DILIP CHAKRAVARTY"
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
refer to the reply given to Unstacrred

Question No, 336 on the 22nd February
1978 and state:

(a) the stepg taken so far to start
the proadcast in Thaj language by
AILR.; and

(b) if not, the reasons thereof?

THE MINISTER OF INFORMATICN
AND BROADCASTING (SHRI L. K.
ADVANTj: (a) and (b). It has alreidy
been decided to resume the Thai Ser-
vice of the External Services Division
of All India Radio. Steps are *“emg
taken to appoint the required staff. As
soon as they are in position, the service
will be resumed.

Progratames Telecast by T.V. Centre,
Srinagar

1456. SHRI MOHD. SHAFI QURESHI:
Will the Minister of INFORMATIUN
AND BROADCASTING be pleased to
state:

(a) whether the T.V. coverage in
Srinagar is confined only to Govern-
ment functions; and

(b) time allotted during 1877-78 to
functiong organized by the Opposition
parties?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) No, Sir.

(b) There is no pre-arranged all.ca-
tion of time as such to the ruling and
opposition parties. The principal crite~
rion is the newsworthiness of a parti-
cular event.

Inland Water Transpert
1457. SHRI SIVAJI PATNAIK:

SHRIMATI AHILYA P,
RANGNEKAR: .

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state;

(a) whether it is a fact that Inland
Water Transport is the cheapest mode-
of transpor¢ and continues to play &
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‘vital role in the transpdttation system
and economic development; and

(b) what steps are proposed to be
‘taken by Government for the deve-
lopment of Inland Water Transport in
India?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Whether inland
water transport ig cheaper than other
alternative modes in a particular case
will depend on the nature of commo-
dities to be transported, relative dis-
tance between point of origin and des-
tination by waterways and other alter-
native modes, the distance over which
the goods have to be carried and other
relevant factors. It will not be cor-
rect to say that inland water trans-
port is alwayg the cheapest mode of
transport. In India it plays an im-
portant role in some parts of the coun-
try where it has natural advantage
over other modes of transport.

(b) The primary responsibility for
development of inland water trans-
port in India under the Constitution
devolves on the State Governments.
The Central Government has, however,
been providing financial assistance to
those schemes of the State Govern-
ments for development of inland water
transport which were included in the
Plans as Centrally sponsored schemes.
Efforts are also being made to revita-
lise the river services operated by
the Central Inland Water Transport
Corporation, an Undertaking of the
Central Government,
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Restarting of River Services

1462. SHRI GANGADHAR APPA
BURANDE: Will the Minister of
SHIPPING AND TRANSPORT be
plensed to state:

(a) whether any action has been
taken or is proposed to be taken by
Government to restart the river
services which were closed down; and

(b) if so, the details therefor?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) The river services on two
routes namely; Calcutta-Gauhati and
Caleutta-Cachar which were closed
down have been restarted with effect
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from May, 1978 and June, 1978 res-
pectively by Central Inland Water
Transport Corporation Limited. Cal-
cutta,

Pay and Allowances of J.C.Os. and
other Rank Officers

1463, SHRI K. N, DASGUPTA: Wwill
the Minister of DEFENCE be pleased
to state:

(a) whether the differences in pay
and allowanceg between the JCOs
and other rank officers are gradual-
ly increasing;

(b) whether at present JCOs and
Jawans are getting same ration scale
and allowances and outfit allowances,
but the newly commissioned officers
are getting at much higher rates; and

(c) whether JCOs are getting 1st
class journey facility but as regards
mileage allowanceg they are getting
leas than that of other officers?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No,
Sir. The disparity in the ratio of pay
between JCOs and Commissioned Offi-
cers has been substantially reduced
over the years.

(b) JCOs and Jawans are entitled
to free rations, or ration allowance in
lieu thereof when rations are not
drawn in kind. Commission Officers
(including newly Commissioned Offi-
cers), are not entitled to free rations,
except when posted to field areas. The
ration scales of Commissioned Offi-
cers, including newly Commissioned
Officers, in field areas are different as
compared to JCOs/Jawans because of
different dietary habits,

So far as outfit allowance is con-
cerned. JCOs and Jawans get free ini-
tial issue of clothing, free washing
services, and clothing allowance of
Rs. 9 p.m, for the purpose of replace-
ment and repair of articles of cloth-
ing. In field areas, they get free re-
placement of clothing in lieu of cloth-
ing allowance. On the other hand, a
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Commissioned Officer gets initial out-
fit allowance of Rs. 1400 to provide
himself with uniform and accessories;
renewal outfit allowance of Rs. 1200
after 7 years' qualifying service; and
kit maintenance allowance of Rs. 50
p.m,

{c) Both JCOs and Commissioned
Officers are entitled to travel by 1st
class during rail journeys. There is
also no difference in their entitle-
ments of mileage allowance,

Grant of Pension {o Freedom Fighters

1464, SHRI F. H. MOHSIN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) how many persons have been
granted fresh political sufferers pen-
sion since April 1977;

(b) in how many caseg the pensions
have been suspendeq or cancelled; and

(¢) how many applications are still
pending?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) 1449.

(b) Pensions have been suspended
in 1767 cages and cancelled in 828
cases. )

(c) No application is pending initial
scrutiny.

Andaman and Nicobar Isiand Shipping
Serviceg
1465 SHRI D. AMAT: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government propose
to set up a committee to go inty the
various problems connected with the
Andaman and Nicobar Island Shipp-
ing Services; and

(b) if so, what are the main fea-
tures of the proposal?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) The Committee will examine
vhrious problems connected with
Shipping Serviceg to Andaman and
Nicobar Islands, including quotas now
being fixed for various categories of
users, It will comprise of represen-
tatives of the Ministriegs of Shipping
and Transport and Home Affairs, two
members of the Home Minister’s Ad-
visory Committee for Andaman and
Nicobar Islands, a representative of
the Chief Commissioner, Andaman
and Nicobar Islands and a representa-
tive of Shipping Corporation of India
Limited.

Censorship Certificate to ‘God Fathers’
Kung Fu Family’

1466. DR. RAMJI SINGH: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the film ‘God Fathers’
Kung-fu Family’ is certifieq for exhi-
bition in India;

(b) was it seized by the Police;
(c) hag it led to some unutio@
disclosures; and

(d) if so, what are they and steps
Government taken?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI -
L. K. ADVANI): (a) No, Sir.

(b) to (d). Information is being
collected and will be laid on the
Table of the Sabha in due course,
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1469, SHRI JANABDKANA POOJ-
ARY: Will the Minister of INDUSTRY
be pleased to stite:

(a) whether National Alliance of
Young Entrepreneurs have urged
Government to take measures to save
asmall scale paper industry threatened
by monopoly interests; and

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) No repre-
sentation from the National Alliance
of Young Entrepreneurs has been
received in this Ministry urging Gov-
ernment to take measures to save
small scale pmper industry threatened
by monopoly interests.

(b) Does not arise,
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Encounters with Nagas

1471, SHRI YAGYA DATT SHAR-
MA: Will the Minister of HOME
AFFAIRS be pleased to sate:

(a) whether there have been some
fresh encounter with Naga rebels try-
ing to enter India from Burma after
their training in China;

. (b) if so, the results thereof; and

(c) the stepg taken to check their
re-eniry intg India?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b), There has been one en-
countey in the recent past. On 25th
May, 1978, Assam Rifies Patrol was
fired at by a group of underground
Nagas near Peasao in Tuensang Dis-
trict of Nagaland. Although there
were no casualties on either side, the
underground Nagas reportedly over-
powered five Assam Rifles personnel
and deprived them of flve rifles with
11 magazines and one pistol (signal).

(¢) Vigilance all ulong the Indo-
Burma Border in Nagaland and Mani-
pur is being maintained,

Steps to persuade Large Scale Unity to
give up Production of Soap, Matches
and Footwear

1472, SHRI D. D. DESAL: Will the
Minister of INDSTRY be pleaged
to state:

(a) whether steps have been taken
to persuade large scale units manu-
facturing soap, matchey and footwear
to give up then lines in favour of
amall scale and coftage units; and -

(b). if 80, the detalls of progress
achieveq in thi, regard ao far?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Yes, Sir.

(b) The matter is under discussion
and no decision hasg been taken.

Onge Tribe

1478. SHRI S. S, SOMANI:

SHRI DINEN BHATTA-
CHARYA.

Will the Minister of HOME
AFFAIRS be pleased {o state:

(a) whether it is a fact that the
number of Onge tribe has been pro-
gressively dwindling from 672 at the
turn of this century and they are now
only 100 in the little Andaman
Island;

(b) whether it is a fact that it is
due to certain varietieg of the plant
found like Tuber which contain small
quantities of diosgenin and are edible
and due to its heavy dependence for
food on tubers of a plant called
dioscoreas; and

(c) if s0, whether Government have
made any efforts in this regard and
studied the facts?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) The populetion ot Onges was
agsessed at 672 in 1901. It etood at
120 gaccording to the 1961 census and
112 according to the census of 1971

(b) and (c), Investigations seem to
indicate that the diosgenin in the dio-
scorea plant is unlikely to be the
cause of sterility among the Onges.
“A doctor has pow been posted at
Dugong Creek to attend exclusively
to the Ongeg in the urea. Higher
technical support is being provided
in health matters by the Jawaharlal
Nehru Institute of Post Graduate
Medical Education and Research,
Pondicherry where a research pell
has been’ established for this purpose.
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Written Angtoers 124
afrew wre faste doren

1474, oY Q8o QWe e W
droet it ag T N g W fn:

() ofiraw wre fawrg ATt
srawry;

(w) ws¥wl ¥ o g avoAT
¥ uadfa §; W

(7) = vy NI 57 S
femrmar 37

saw it (o sraoh ot):
(v) ofrm Wz fawrg @ &
I u NAw & fraifcr aardy dai w1
fasra s § forad fag fady F=0y
agraardy o W ¢ 1 W e & -
dta srow 9y w8 & g e g of
¢ fr o oafio dameai w1 weew
AT FTR WY HE & gfoard v
At fag <o o ST aTr Y
FWIHTI NG | FAEIF &
wfefafa E—vfa ocoft & daarw
aqr vifw sae qgfadl ¥ @ra FHe guTe
wYe T wEe ¥ e agw v o,
qqraR, E 3 forgra, arrardY w1 fawre
M q{ v b, Ag IO w1 fawra
W sdew famw 1 qfel g
(1974-78) ¥ wufyy &, wreflal &
frg 13. 40 %0 ®o ¥Y ¥ wPrRAT
frab iy 1978-79 & fag 7.26
F0F o ¥ qfeg FYovmeyr Stk

() @ sdww & wade ¥,
wqtew, afwans,, RIS W W
wer Sx wifes A & Fraifa fa o
L4

(7) ¥ fufaw w1 wraifere of
ar g £ o



525 Written Answers SRAVANA 4, 1000 (SAKA) Written Answers 126

| Directives to Btates on Police
Ad@ministration

1475. SHRI SURENDRA BIKRAM:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether in his talks with Police
personnel in New Delhi on June 1,
1878, the Prime Minister urged the
Police Administration to ensure quick
detection of crimes and effective
punishment of the guilty to impart s
greater sense of security to citizens;

(b) what concrete steps have been
taken on Prime Minister’s advice and
how much reduction in crimes has
been achieved till now; and

(¢) whether the Central Govern-
ment now propose to issue new direc.
tives to States to take more stringent
and firm actions against lawlessness in
the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). A meeting was taken
by the Prime Minister on 1st June,
1978. Various aspects of the law and
order situation in Delhi were discus-
sed at this meeting. Emphasis was
laid on swift and effective action in
detection and prosecution of offend-
ers, girict supervision through sur-
prise Inspections and vsits by senior
police officers, und examplary beha-
viour by the police officers at all
levels. Patrolling hag been intensified.
Special drives were launched under
the Arms and Excise Act and other
Local Acts. Externment proceedings
against bad characters have been
stepped up. Special Vigilance Squa-
ds have been created to check eve-
teasing and pick-pocketing. These
measures are expected to mske an im-
pact in due course.

(c) It is proposed to convene a con-
ference of Chief Ministers to discuss

the law and order situation as early
as paossible.

Congestion on Ports

1476, SHRI AMAR SINH V.
RATHAWA:

SHRI AHMED M. PATEL:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether it is a fact that certain
big ports are facing a great congestion
of ships on their ports;

(b) if so, the names of siich ports;

(c) the reasong for congestion; and

(d) the measures taken by Govern-
ment to solve the problem?

THE MINISTER OF STATE IN-
CHARGE OQF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (@) and (b). Out
of 10 major ports, Bombay Port slone
has been facing congestion over the
last few months, However, of late,
there have been some berthing delays

in certain cases in Madras and Kandla
Ports.

(¢) The main reasons for congestion
are:

(i) Larger number of ships’ ar-
rival.

(if) Increase in the number of
bulk carriers for fertilizers, cement

and edible oil, which take long time
in unloading.

(iif) Inclement weather due 1o
mornisoon,

(iv) Tidal constraints,

(v) Labour problems.
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(d) A Standing Committee has been
constituted for rationalised distribu-
tion of cargo at Major Ports. Gov-
ernment are wulso considering setting
up of a Committee to examine the
question of maximising the diversion
of export/import cargo from the Bom-
bay Port to other major and develop-
ed ports.

Play Ground in Silvassa

1477. SHRI RAJE VISHVESHWAR
RAO: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that in
Silvassa, the capital of Dadra-Nagar
Haveli there is g play ground;

(b) what is its area;

(c) whether it is a fact thay it is
entirely for the officers and the other
citizens are mnot allowed to be its
members even to this day; and

(d) will Government gee that other
citizens are also alloweg there?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Yes, Sir.

(b) 1.55 hectares.

{c) No, Sir. The playground is
open to all. Different games are play-
ed here by the public. Sport competi-
tions lke inter-school and annual
sports of Government and private
schools organised by the Sport Coun-
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ciL. . are held on this - ground,
Moreover, Government film shows
meant for public are also held
here. The entire ground is open to
the public. Therefore, there iz no
question of membership for its use.

(d) Does not arise,

Rural Electrification in Bijapur
District in Kamataka

1478. SHRI 8. B. PATIL: Will the
Minister of ENERGY be pleased to
state;

(a) the names of talukas in Bijapur
District of Karnataka where Rural
Electrification works by Rural Electri-
fleation Corporation is in progress
with details and when the same |is
likely to be completed;

(b) whether the progress of works
sanctioned is slow;

(c) if so, the reasong thereof; and

(d) whether Rural Electrification
Corporation has received any fresh
proposaly from Karnataka Govern-
ment and if s0, the details thereof?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Rural Electrification Corporation has
sanctioned eight schemes for rural
electrification in @ talukas in Bijapur
district of Karnataka. Thesa schemes
are ut varfous stages of implementa-
tion. The details of the gchemes and
the achievement upto March 1978 are
given in the eiiclosed Statement.

(b) and (c). Shortage of key mate-
rials like conductors, transformers,
poles, ete,, and reluctance of the cul-
tivators to go in for electric or diesel
pumpsets has been responsible for the
slow progress in some cases,

(d) One more scheme for electri-
fication in Sindagi taluk in Bijapur
district for a l6an assistance of Rs.
13.83 lakhs has been received by the
Corporation ffom the Karnataka State

- Electricity Board.
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3o

Statoment

' Datails of R.E. Schomes sanctioned by REC and implementation in Bijapur Distt, i .
oAt so_s_lpsl;:;cn n in Bijapur Distt. in Karna.

S.No. Namc of Taluk Targets

ge ion of R.EC, Fhased Yeur  of
proj upto- Loan period of completion
31-3-78 completion according
' New Pumpects  L.T./Agro (Yean) mphm.;mi. -
Villages Industries e
T A T A T A
1. Indi.I 32 28 1241 578 45 51 50'350 5 1975-76
2. Simdagi 35 21 lige 241 6Go 33 60730 5 1977-78
3. Hungund 51 24 227 816 §7 21 36-Bzo 5 197879
4. B, Bagewadi 46 14 700 480 40 29 48330 5  1979-80
5. Badami 35 18 302 201 40 43 38780 5 1979-80
6. Indi-1I (Nimbal
Growth Centre) 6 4 165 8 6 12° 100 2 1976-77
7. Simdagi (Sunguta
Growth Centre) 7 142 6 7" 390 2 1977-78
8. Muddchihal wor 13 477 85 45 11 53130 5 198182
g03 123 4208 1904 279 188 307* 630

T— denotes Targets
A— denotes Achievements.
W ¥ wwrge e wwed
% wiwfedt ot win

1479. W WS T WPTWT :
FAT TNT WaAT 77 wATY #Y wAT w5

(%) = agaagfs wera fadr &
s AT dEd & wiwrfai  oF
ad qf fadarare AraTRG WY FATE
& fag v w4 5 s

() afz g, o et swofter wrinly
%} 5t wx a% Fok g e A
fay oy & war wrow § 7

o darew ¥ o WA (e
W twg ) : (%) g
1776 1L5—5.

(@) 7g wim  sWw 4150 T
Hrex wfa ez ¥ fag & 7g wwsr
frarond &

Bill for Assembly for Delhi

1480. SHRI KANWAR LAL GUP-
TA: Will the Minister of HOME.
AFFAIRS Be pleased to state:

(a) whether Government propose
to bring a Bill for Delhi Assembly in:
the current session;

(b) it not, why not;

(c) whether Government have
consulted the Members of Parliament
of Delhi over this iasue;

(d) it not, why not;
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(e) the details of the powers to be
given to the proposed Delhi Assemb-
ly; and .

(2) whether it is a fact that multi-
plicity of authority will be reduced
and some financial powers wil] also
be given to Delhi State?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (d). Taking ijnto account the
views expressed in Perliament, Metro-
politan Council of Delhi and in public,
Government have decided to bring
forward legislation for creation of a
Legislative Assembly and a Council of
Ministers for
session,

(e) Like the Legislative Assemblies
of o'her Union territories, the Delhi
Assembly will have power to make
laws for the whole or any part of
Delhi with respect to any of the mat-
ters enumerated in the State List or
the Concurrent List in the Seventh
Schedule to the Constitution in so
far as any such matter is applicable
in relation to Union territories, and
to pass the budget for the Union ter-
ritory of Delhi.

(f) In the proposed set up, the
Delhi Administration is expected to
exercise greater role in the fleld of
coordination and enjoy enhanced
financial delegations.

Second High Power Static Radar

1481. SHRI TULSIDAS DASAPPA:
Will  the Minister of DEFENCE be
pleased to tate:

(a) whether Government propose a
second high power static radar to go
into operation as part of phased
development of the Air Defence
Ground Environment System; and

{b) it so, the details regarding its
Jocation and construction and whether
any foreign technical assistance has
also been sought in this regard?

-JULY 26, 1978
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). Several radar gtations are being
established in different parts of the
country to gtrengthen our Alr Defence
arrangements according to a phased
programme. These gtations are being
installed by our own experts utilising
equipment supplied through Bharat
Electronics, with some help from a
foreign collaborator. It will not be
in public interest to give any further
details.

Delay in Declaration of New Textile

Policy
1482. SHRI DHIRENDRA NATH
BASU: Will the Minister of IN-

DUSTRY be pleased to state:

(a) the reasong for delay in declara-
tion of new Textile Policy;

(b) the number of Textile industries
lying closed due to shortage of cotton
and labour unrest; and

(c) whether it is also a fact that
it the declaration of new policy is
further delayed the authorities of
many Textile Mills will not be inte
rested in new investment in the line?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
As the Textile Policy has to be an
integrated one covering all gectors and
fibres, detailed consideration is neces-
sary,

(b) At the cnd of May, 1970, theie
were 25 miles in all lying closed duc
to financial difficulties, labour trouble
and natural calamities.

(e) No, Sir.

Recrultment for Naval Training at
Chilka

1483. SHRI GANANATH PRADHAN:
Will the Minister of DEFENCE be
pleased to state:

(a) whether Government have pro-
posed to recruit trainees for giwing
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naval treining at Chilka
during the year 1978-79; and

(Orisa)

(b) the criteria being followed by
Government for recruiting trainees for
that purpose?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). The training of Matric Entry Rec-
ruits ig at present carried out at INS
Circars, Vishakhapatnam, A new
Boys' training establishment, under
construction at Chilka, is expected to
e commissioned during 1879-80,
when the training of Matric Entry
Recruits will be shifted there.

Recruitment for this training is
based on a written competitive exa-
mination followed by a medical test.
The minimum educational qualifica-
tion is Matriculation and the age li-
mits are 17 and 20 years. To ensure
equitable recruitment from all re-
gions, vacancies would be allotted to
reeruiting zones on the basis of the
recruitable male population of the
States comprising the Zones.

Recruitment of SC/ST in Badarpur

Thermal Power Station

1484, SHRI RAM PRASAD DESH-
MUKH: Will the Minister of ENER-
GY be pleased to state:

(a) how many persons of Scheduled
Castes/Scheduled Tribes were re-
cruited/promoted in the each grade
during 31st March, 1975-76 and 1977
78 in the office of the Financial Ad-
visor and Chief Accounts Officer,
Badarpur Thermal Power Project; and

(b) how many general candidates
were recruited/promoted in each grade
and how many were recruited and
promoted against the posts of Sche-
duled Castes/Scheduled Tribeg candi-
dates?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN) (a)
The number of Scheduled Castes/
Scheduled Tribes persons recruited/
promoted in each grade during the
year 1975-76 to 1977-78 in the office
of the Financial Advisor and Chief
Accounts Officer, Badarpur Thermal
Power Project is as follows:

Year Nime of posts

1975-76 Dafiry . N D
107677 Clerks

'077 7R ( Irrk«

Number of persons  recruited/promoted

Scheduled Scheduled
Castes Tribes

1
2
1

(b) The number of general candidates

recruited/promoted in each

grade and the number of those rer ruited and promoted against the posts
of Scheduled qutev/Scheduled Tnbes is as follows

Year Name of pusts No. of perons No, of general - Remarks
of general candidates
category re-  appointed/
cruited/promo- promoted
ted against SC/f
ST vacancies
1975-76 glrnuqrapht-r 3 Nil ’ -
Daftry . Nil Nil
Peon X Nil
1976-97 Ste: nographer H Nil
Clerks R Nil
197798 Clerks 6 Nil
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Dogri Programme from Srinagar T. V.
Station

1485. DR. KARAN SINGH: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that the
15-minute a week Dogri telecast from
Srinagar TV has been discontinued;
and

(b) if so, the reasons therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRL
L. XK. ADVANI): (a) No, Sir.

(b) Does not arise.

wTIT qeary  faoritaT
1486. ft ftw yAR :
ot yrefasy wraT e

4T QORI FAT AAT qF R A
T w41 i

(F) MUy qemry faorelt a7
F1 wrenfade gy ¥ fay avwre
AT W FWEAE)  F T X
g w7

(=) afzgt, srzwfomr =
qF TF AT FHAHEY wf 7

saE Rt (5 Wrowl )
(%) & (=), arugz gy fawedr-
< T XFAFAT F TIEY T2 AT AR~
fadzar wrad AT e
- faareftae & fay wrave fr sy oy
fga &1 favey g8 fawmd o wamm
facar. fearsrwr & ) zw fam
7 I 0y waw  F—Anifag feraw
¥ WIET I9qEm  qEAIT faw W
faator o w3w wfafom gt =
faafr 2@ & & awar 1 awiaw
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fur  waleofes stcwfas agast
&1 weqaw Y feqr o w@r &
fowrfrer & ywwT W @ s
T wqwm oA wooww GE -
wWowft wWw o oA@agr wony
faoefar & wrelm wiwst @im
for @ d

Wi & I & a ¥ dow

1487. oY T fww  gwrdt : w@v
ELRCIE LR LR R 28 SR E

(%) 71 dama,  gfvamm me
frwlt ¥ xiforsg o971 oW @9
g wf, 1978 ¥ ferelt & wfq ulv
W Hgaga & fay At & 9v-
T & a1 F gmfen dzw &
fadiai &1 Mg wv@, fames #1 aen
A WIT YA G AATE FAT F @it graqi
w1 frafae Sudmr & A sgaar @
%3  Falfarm Aatan w o
TR ¥ W€ weAry frar war a4y
%=

(=) afgg, a1 w1 g
ey 97 famv fagr oo
g ?

i Wit (st o TrRreeE ) -
() wwaw Foaffaam  daey
! AT T F G G
& afl frr & ) qGy, wiww &
oF a¥ar W ag fawn< wwq fwar a0
fr s, ww, fase oY ety
ufeg faamt & gaw “mabfenrs”
qWE TF RAAT  FATA | W
frdg 7 awr wwbags § g
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&t @
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gfwe grer obw ¥ frg et o

Ty ™
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qE A4 ag AT Y F w4
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Cases against Shahi Imam of Jama
Masjid, pelhi

1489. SHRI HITENDRA DESAI:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) how many criminal cases were
pending against the Shahi Imam of
Jama Masjid, Delhi;

(b) what were the charges;

(c) how many Members of Parlia-
ment recommended withdrawal of
these cases;

(d) have Government withdrawn
these cases; and

(e) it so, why?

THp MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL)
(a) and (b). Ten criminal cases were

registered against the Shahl Imam of

Jama Masjid. A statement giving de-

tails of these cases js laid on the
Table of the House.

(c) There is no record of any writ-
ten request from Members of Parlia-
ment recommending withdrawal of
these cases.

(d) Two cases were withdrawn by
the Delhi Administration on 1-6-1978,
one is still pending investigation and
the remaining 7 cases were finalised
as untraced on completion of inves-
tigation.

(e) According to the Delhi Admi-

nistration, two cases were withdrawn

by them as no allegation in the com-
plaint wag made of any injury to

a public servant or damage to public
property anq because the Administra-

tion was of the view that in the to-
tality of circumstances, it would be
in public interest if the cases were
permitied to be withdrawn.

Statement

1. Case FIR No. 1023, dated 12-8-
1974 u{s 353/186-IPC, P, S. Kotwali,
Delhi.

2. Case FIR No. 574, dated 22-9-
1974 u/s 147]149]224|225(186)353/506-
IPC, P.S, Jama Masjid, Delhi.

3. Case FIR No. 593 dated 18-9-
75, us 43-DIR P.S. Jama Masjid,
Delhi,

4. Case FIR No. 189 dated 19-4-
76 ujs 147]148[149[438]427]188]186]353
307-IPC, 69-DIR, P.S, Jama Masjid,
Delhi.

5. Case FIR No. 199, dated 29-4-
1976 u|s 36/43-DIR. P.S, Jama Mas-
jid, Delhi.

8. Case FIR No. 217. dated 21-5-
1976, uls 48-DIR P.S. Jama Masjid,
Delhi. :

7. Case FIR No 252, dated 16-6-
76 u/s 43-DIR, P.S. Jama Masjid
Delhi.
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8. Case FIR No. 308, dated 5-7-
76, ujs 43-DIR P.S, Jams Masjid,
Delhi.

9. Case FIR No. 65, dated 1-2-78
us 124-A, IPC, P.S, Jama Masjid,
Delhi,

10. Case FIR No, 131, dated 2-2-
75, uls  147]148|353|332}427|452{506-
IPC, P.S. Darya Ganj. Delhi.

Improvement in Programmes of
Amritsar T.V. Centre

1490. CHOWDHRY BALBIR SINGH:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that people
of Pakistan are very much interested
in Amritsar T.V. programmes; and

(b) if so, the efforts being made by

Government to make Amritsar T.V.
programmes more interesting?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANTI): (a) Doordarshan Kendra,
Amritsar, has been receiving a large
number of letters from the Pakistani
viewers commenting favourably upon
the programmes telecast from there.
This is a clear jndication of the in-
terest envinced by the Pakistani
viewers in those programmes.

(b) The existing programmes are
reviewed from time to time and action
is taken for improvement, wherever
called for. Besides this, it has been
decided to make Amritsar a Relay Cen-
tre of the Jullundur Doordarshan
Kendra when the latter is commission-
ed. This is expected to diversify the
programmes telecast by the Amritsar
Centre.

Power Shortage in States

" 1491. SHRI SAMAR GUHA: Will the
Minister of ENERGY be pleased to
state:

(a) whether it is a fact that power
shortage is continuing in different
parts of the country,

(b) if so, facts about the power
position in regard to different States;

JULY 26, 1078
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(c) whether load-shedding ig still
continuing in Calcutta and Delhi; and

(d) if so, the steps taken by Gow-
ernment for dealing with the power
shortage?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) and (b).
Some of the States in the country have
been facing power shortages in the
past. However, with onset of the
monsoons and consequent fall in the
load demand, the power position all
over the country has improved. Power
cuts/restrictions in many of the States
have either been completely lifted aor
have been reduced. The following
States/Union Territories do not have
any notified power cuts or restriction
at present:

1. Himachal Pradesh
. Haryana
Punjab
. Chandigarh
. Rajasthan
. Gujarat
. Tamil Nadu
. Kerala
. Andhra Pradesh

10. Orissa.

Although marginal notified power
cuts/peak load restrictions are being
continued to be enforced in Delhi,
J&K and Uttar Pradesh States, the
power supply position is generaily
satisfactory in these Stateg at present.
In Bihar, however. although there are
no notified power cuts, load shedding
is resotred to depending upon avail-
ability af power.

States/Union  Territories in which
some power shortages are still being
experienced include Madhya Pradesh,
Maharashtra, XKarnataka, Goa, West
Bengal, Bfhar, Assam, Manipur, Naga-
land and Tripura,

(c) There is no load shedding in
Delhi. Marginal load shedding is ve-
sorted to in Calcutta area on some
days depending upon the actual availe
ability of power. '

(d) Government have taken a num-
ber of steps to improve the power

LI B I JE I IR O
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availability in the country. These
measures include accelerated additions
to the generating capacity, maximising
generation on the existing installed
capacity, integrated operation of diffe-
rent power systems for optimising the
hydro-thermal mix and to get the sur-
plus power in some areas to meet the
reguirements of other areas which
have shortage.

WY FTET, gL
# nfir  weEw
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State Indusiries Ministers Conferemoe

1493. SHRI NIHAR LASKAR: will
the Minister of INDUSTRY be pleased
to state:

(a) whether State industries Minis-
ters Conference was held in June,
1978;

(b) if so, the subjects discussed;
(c) the decisions arrived ai; and

(d) to what extent the implementa-
tion of the proposed decision has been
taken?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Yes, Sir.

(b) The subject discussed related
to the setting ub of District Industries
Centres—the programmes of activity,
the problems faced and the progress
achieved.

(c) A statement is attached.

(d) As the meeting was held only
in June, 1978 it is too early to assess
the extent of the implementation of
these decisions.

Statement

(i) For continuous monitoring of the
District Industries Centre Programme
each Joint Secretary in the Ministry
of Industry (Department of Industrial
Development) was given charge of
two or three States for making regular
visits to the States for monitoring the
progress of District Industries Centres.

(ii) The Development Commissioner,
Small Scale Industries would coordi-
nate the entire programme and would
provide support to the District Indus-
tries Centres through the Small Indus-
tries Service Institutes.
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(ill) A Monitoring Cell at the State
Heedquerter may be set up to monitor
the progress of the District Industries
Centre programme in the respective
States provided the total recurring ex-
penditure does not exceed 3 per cent
of the grant by Government of India
or Rs. 2 lakhs whichever is less.

(iv) The deposits in the banks from
the rural areas must be utilised in
those areas alone and not be diverted
to big cities or urban areas.

(v) There should be adequate dele-
gation of administrative and financial
powers to the District Industries Cen-
tres by legislation or departmental
action.

(vi) The Manager (Credit) in the
District Industries Centres will be pro-
vided by the Lead Bank of the district
and the appraisal made by the Manager
(Credit) for advancing credit facilities
to the entrepreneurs should normally
be accepted by the banks. Final deci-
sions on gchemes should be completed
within one month.

(vil) The small and rural units
should be given more credit by the
banks.

(viii) The skills and manpower re-
sources of public sector undertakings,
various Chambers of Commerce and
Industries, Banks and other Organisa-
tions like Rallways and Ex-servicemen
bodies, who have already offered their
services, should be utilised by the Dis-
trict Industiries Centres.

(ix) The Central Government should
formulate a uniform policy in regard
to price preference and purchases made
from the small scale units which should
be applicable not only to the Govern-
ment purchasing agencies but also to
public sector undertakings and also
autonomous corporations.

JULY 26, 1978
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Per Capita availability and Consume.
tion of FPower in North Bastern Slales

1494. SHRI KIRIT BIKRAM DXB
BURMAN: Will the Minister of ENER-
GY be pleased to state:

(a) the per capita availability emd
consumption of electric power in
Tripura, Nagaland, Mizo, Meghalaya,
Manipur, and in other States and
Union Territories in the country;

(b) whether the per capita avail-
ability of power in the North Eastern
States is comparatively much 1less
than that in the rest of the couatry
and the national average, if so, the
main reasons therefor; and

(c) what steps are being taken to
bring that region in line with the rest
of the country in so far as pewer
availability is concerned and steps
contemplated in Sixth Plan?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): )
Two Statements, one showing the per
capita energy availability and cen-
sumption in respect of various States/
Union Territorieg in the North Esstern
Region and the other containing
similar information for the remaining
States/Union Territories in the coun-
try, are enclosed.

(b) The per capita availability ot
power in various States/Union Terri-
tories in the North Eastern Region,
except in the case of Meghalaya, is less
than the All-India average of 133.83
KWh for 1876-77 for the reason, main-
ly, that the North Eastern Region is
relatively less developed economically.

(¢) The present installed capacity
in the North Eastern Region is 287
MW, The following Power Projects are
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under execution for benefits during the Five-year period, 1976—83:—

Name of the Project Capacity in MW

1. Bongaingaon (T) (Assam) . . . . 2x60

2. Lakwa Gas Turbine (Assam) . . . . 3X15

3. Namrup Waste Heat (Assam). . . . . 1X22

4. Kyrdemkulai (HE) (Meghalaya) . . . 2X 30

5. Koptli (HE) North-Eastern Council . 2 x25+
2X 50

6, Loktak (HE) Central Sector (Manipur) . 3%35

Recently, a third unit of 5 MW has the Gumti Hydro-Electric Project in
been sanctioned for being installed at Tripura.

STATEMENT 1

i Per capita availability and consumption in Northern Eastern States
During the year 1976-77

Name of the State/ UTs, Energy Per Capita  Encrgy Per Capitas
available in avaibllil! Consumption consumpticn
the State/ (Kwh)* (M.Kwh)** (Kwh) »
U.T, (M.Kwh)***

e

Utilities)
1. Assam. . . . . . 694° 57 39' 78 530° 63 33 82
2, Meghalaya ., . . . . 117°26 161 44 36 58 33' 32
3. 'Tripura . . . . . 19° 03 10' 94 1427 8-21
4 Manivur . . . . . 1572 13' 14 11°79 9°86
3. Nagaland . . . . . 23° 10 41°40 14' 65 26° 25
6. Arunachal Pradesh . . . 800 16° 10 509 10°24
7. Mizoram . . . . . 29t 7+89 . 1-g2 5°20

#& . Utilities only.¥
#s#¥ . Includes encrgy sales to other State
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Per capita availability and consumption in regions other than Northern
Eastern Region during the year 1976-77

Name of the State/U.1

Energy avail- Per Capita Encrgy
availability

able in the

State/U. T. (Kwh
welh)” (Kwh)

Per Capita
consumption consutuj tion
(Kwh) (Udﬂtlu

(Mbkw] (M. and Non-
Utilitics)
Northern Region
1. Haryana | . . . . . 2386 20 213'09 1866 05 17398
2. Himachal Pradesh 472" 52 129° 89 284 63 64° 40
4. Jammu & Kashmir 468 02 91° 00 356°79 69-87
4. Punjab 4525° 39 302° 94 3584 72 24052
5. Rajasthan . 2890 36 gg9° 58 2107 40 8329
6, Uttar Pradesh 9699° 37 100° 51 7072 49 85-88
7. Chandigarh 154 Gy 542° 6o 115°39 415° 69
8, Deihi . . 1904° 94 370" 97 1608 28 228: 36
Wastern Region
1. Gujarat 6745 40 221767 5500° 24 192° 31
2. Madhya Pradesh . . . 461596 97" 32 4735° 55 89'93
3. Maharashtra 1357785 240" 19 totioz+ 0y 198 9¢
4. Goa, Daman & Din 195° 53 204" 10 159°83 166- 8g
5. Dadra & Nagar Haveli 476 57°35 2°73 32-89
Eastern Region
1. Bihar . . . . 5371° 28 86- 65 4095° 31 8859
2. Orissa 3052°27 124°58 2146.90 112' 43
3. West Bengal . . . 6719° 79 113°83 5856- 57 125° 19
4- A & Islands . 681 52°79 563 4364
Sowthern Region
1. Andhra Pradesh . 482844 100° 60 3432° 50 77 44
2. Karnataka . . . . . 5930" 46 182+ 18 4684- 19 14840
3. Kerala . . . . . 4142° t0 130° 99 2129° 99 9332
4. Tamil Nadu p . . . 8358- 86 183° 76 6378 146° 47
s. Pondicherry . B . . 13516 256+ g6 1y 12 agr- 77
6. Lakshadweep . . . . 052 1472 0'44 12422
ALL INDIA . . N . . 83087 01* 135° 83 66608- 57 119-38

Norte:—

#This figure is arrived at by taking into account net

M.Kwh) +4-encrgy pruchwd from non-utxlmes (

imported from other countries (8: 0o M.Kwh)

s8] dlities only.

%neratmn (82099° 34

79'67 M.Kwh)+-cnergy
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DTC Service between Central Secre.
tariat to Safinbad-Auchandl Bordery of
Delhi

1495, SHRY V. G. HANDE: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it is a fact that there
is no direct DTC bus service from
Central Secretariat complex to Lam-
pur, Singhu, Dhansa, Badarpur,
Shadra, Safiabad and Auchandi Bor-
ders of Delhi and the Central Govern-
ment employees have to waste two to
three hours daily in reaching their
places of duty; and if so, the reasons
therefor;

(1) whether Government have re-~
ceived any representation forwarded
by a member of Parliament in June,
1977 for the introduction of a DTC
Bus service from Lampur Border {o
Central Secretariat and for taking
effecting remedial steps for the im-
provement in the Bus service from the
Lampur Border to Central Secretariat
Complex;

() if so, what action Government
have taken thereon and if not what
are the reasons therefor; ang

(d) whether it is also a fact that
Shuttle service from Lampur Border
to Azadpur have not been provided
in the morning and evening; and if
80, the reasons therefor and what re-
medial action Government propose to
take in this regard?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No, Sir. There is
a direct bus service during peak hours
trom Dhansa, Narela to Central Sec-
retariat complex vig Singhu and
Shadra border. For the residents of
the other villages, covered by this part
of the Question, change over facilities
are available at certain points.

(b) Yes, Sir.

(c) The Delhi Transport Corpora-
tion ig not in position to connect all
the localities and areas by direct bus

services. The Corporation is, however,
making all out efforts to reduce the
waiting time to the minimum at change
over points by increasing its services..

(d) Yes, Sir. The DTC considers that
the traffic available between Lampur
Border and Azadpur in the peak morn-
ing and evening hours is not adequate
to justify the introduction of a Shut-
tle Service between the two points
during those hours. However, one
additional bus from Lampur Border to
Fatehpuri, via Azadpur, has already
been added to the existing route.

Appoinitment of a Commission to
Review Working of Jute Mill Indusiry

1496. S8HRI L. L. KAPOOR: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether Government have any
proposal under consideration or have
considered and decided to appoint a
high Power Commission to review the
working of Jute Industry;

(b) i# so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (¢). A
high power Committee was set up in
January, 1976 to review the working
of Jute Industry and to formulate an
integrated approach to the probiems
faced by this industry. It is considered
that it is too early to appoint another
High Power Commission to review the
working of Jute Industry.

Amendment to Constitutional provi.
sions to check misuse of Emergency
Powers

1497, SHRI ISHWAR CHAUDHRY:
Will the Minister of HOME AFFAIRS
be pleased to state whether the Govern-
ment propose to bring a constitutional
-mend.}nent at the earliest opportunity
to make it clear that those in the
executive who misuse emergency
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powers to harass torture or kill in-
nacent citizens would make themselves
Hable to double the usual punishments
for such crime?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): No,
Sir.

Belations between Ceniral Govern-
ment and Government of West Bengal

1498. SHRI F. H. MOHSIN: Will the
Minister of HOME AFFAIRS he
pleased to state:

(a) whether it is a fact that the con.
troversy about the Centre-State rela-
tions hag been intensified between the
West Bengal Government and the
Centre;

(b) whether West Bengal Govern-
ment have been stressing for greater
fiscal qutonomy and have been ignor-
ing the guidelines of the Planning
Commission for the formation of State
plans; and

(¢) what efforts are being contem-
plated so far to get the full co-opera-
tion of all the State Governments in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). The Government of West
Bengal has sent a Memorandum on
Centre-State relations, in which greater
autonomy for States was envisaged.
A copy of the Memorandum was laid
on the Table of the House in reply to
Unstarred Question No. 325 dated the
22nd February, 1978. The Planning
Commission has formulated guide-
lineg on the formulation of the State
Plans. The guidelines are designed to
help the States in preparing their Draft
Plan proposals 50 as to be in broad con-
formity with the Draft National Plan.
The West Bengal Government sugges-
ted that the guidelines should first be
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referred to the National Develop-
ment Council, It has been explained
to the State Government that the NDC
having approved the major objectives
and generally welcome the proposals
set out in the Draft Plan in further-
ence of these objectives, it was naw
necessary to proceed to the formulation
of detailed State Plans, and the guide-
lines issued by the Commission will
facilitate this.

{(c) At its meeting held on 18th and
19th March, 1978, the Nationsl
Development Council resolved that a
Committee should be formed to discuss
fiscal arrangements in the light of the
draft Five Year Plan 1978—83, which
would, inter alla, review the Gadgil
formula and the scope of Centrally-
sponsored schemes. This Committee
has been set up by the Government
with the Deputy Chairman of the
Planning Commission ag the Chairman
and the Union Finance Minister and
Chief Ministers of all States as mem-
bers.

Central Assistance to States and Union
Territories for Annual Plan

1499. SHRI HITENDRA DESAI: Will
the Minister of PLANNING be pleased
to state:

(a) how much central assistance i1s
given for the Annual Plan for 1978-
79 to each of the States and Union
Territories; ang

(b) what are the principles follow-
ed for grant of Central Assistance?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) A statement
showing the allocation of Central
assistance for the Plan of each State
and Union ‘Territory for 1978-79 is
laid on the Table of the House. In
addition, 70 per cent of the external
ald disbursements in respect of the
externally alded projects included in
State Plans will be made avallable to
the concerned States as Central assis-
tance.
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(b) Cmtm assistance for State
Plans is given on the basis of the Gadgil
Formula. Under the Formula, a lump
sum provision is made for Jammu and
Kashmir, Himachal Pradesh and other
North Eastern States, including Sikkim,
The balance is distributed among the
remaining States as under:

(i) 60 per cent on the basis of
population;

(ii) 10 per cent on the basis of per

capita income-only to the States

having per capita income below the
national average;

(iif) 10 per cent on the basis of tax
effort;

Writien Antwers 154

(iv) 10 per cent for continuing
major irrigation and power schemes;
and

(v) 10 per cent for special pro-
blems of the States.

Central assistance for hill areas is
allocated on the basis of population and
area for tribal areas on the basis of the
tribal population, geographical arvea.
covered by such population and the
level of development of the area in
different States.

Assistance for Union Territories is
given on the basis of their require-
ments as assessed at the time of the
formulation of their Plans.

Statement
(Rs. crores)
Central  Assistance
For the Plans  For Hill and Total
of the States  Tribal Areas
and Union
Territorics
- 1 2 3
—l‘: STATES
(A) Special Category States
1. Assam . . . 104'89 12416 11705
2. Himachal Pradesh 57°45 1°30 5878
3. Jammu &Kashmir 130° 81 .. 130.81
4. Manipur 24°68 177 26° %5
5. Meghalaya . . . . . 22°68 . J
6. Naga'and . . . . B . 26° 89 .. 2689
7. Sikkim . . xg-y e 15°74
8. Tripura . 18:82 1°03 1985
TOTAL (A) . 401°93 16+ 26 418 19
(B) Other States
1. Andhra Prndr:h 154" 23 2°53 15676
2. Bihar . 174°34 97! 18409
1. Gujarat . 65° 54 59 71450
1. Haryana 32-6% .. 32 7
5. Karnataka 88-81 1' 62 a
6. Kerala 95°32 1-86@ @97' 1
Maudhya Pradesh 120° 84, 18- 26 138 60
g. Maharashtra . . 187°94 6-31 134
9. Orima . 74°6 960 4 2
10. Punjab . 51° ..
1. Rajallth;:; . 87 lg 2'3 '00‘:;
12, Tamilnadu . 4° 9 . .
13. Uttar Pradesh . 285° 06 31° 1@ 392'2
14. West Bengal . 137°99 6+ 40 134° 80
TOTAL: (B) . . . 1600° 00 100- 89 1700° 8g
ToTAL (A& B) . . . . . 2001°93 119 18 2119.08

T @Tentative
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1 2 3
1. UNION TERRITORIES
1. And & Nicobar lsland; . 10° 44* 0'36 10° 80
2. Arunachal Pradesh 23°25 . 2325
3* Chandigarh . . . . . 527 . 527
4. Dadra and Nagar Haveli . . 3" 20 N 3" 20
5. Dethi . . . . . . 60-66 6o* 66
6. Goa, Daman and Diu . . . . a2-58 o 62 23° 20
7. Kakshdweep . : . N . 244 . 2' 44
8. Mizoram . . . . . 1665 .. 16- 65
9. Pondicherry . . . . . 7° 50 7° 50
ToTAL
Union Territories (IT) . . . 151°g9 g8 152° 97
I. NORTH EASTERN COUNCIL . 35'85 AN 35° 85
GRAND TOTAL (I+I11+111) . « 2189° 77 11813 230790
*axcludve of (a) extra  asmistance for externally-nided projects and (b)) any

advance plan awistance that may be sanctioned for mesting the expenditure on account  of
natucal calamities or for mecting the inescapable gaps in resources of certain States ¢

Arrest by Police for Export of
Labour to Gulf Countrieg

1500. SHRIMATI MOHSINA
KIDWAI:

SHRI MADHAVRAO
SCINDIA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether any arrest were made
by the Delhi Police in connection with
the export of labour to Gulf countries
by unauthorised agents;

(b) if so, the number of persons
arrested angd details of other docu-
ments recovered;

(c) how many persons have been
exported by such agents so far; and

(d) the steps Government propose
to take to stop the exploitation of
poor people by such agents?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). Yes, Sir. 36 persons were
arrested by the Delhi Police. 2358
passports and large number of records
such as appointment applications,
agreements and other incriminating
documenis were seized.

(c) 106 persons were sent abroad
by the unauthorised agents.

(d) The following steps are being
takéh in this regard:—

(i) Private recruiting agencies for
employment abroad are required to
be registered and approved by the
Ministry of Labour,

(i1) Indian Firms/Organisations
engaged in operations abroad are
allowed to recruit thelr genuine re-
quirements subject to the terms and
conditiong of employment offered to
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such workers being approved by the
Minisiry of Labour before they are
actually deployed.

(lii) Recruiting agencies are re-
quired to enter on behalf of their
foreign employers into an employ-
ment agreement covering various
aspects of employment.

(iv) when complaints about vio-
lation of terms and conditions om
which registration is granted are re
ceived fhese are got investigatea
through appropriate autliorities ana
suitable action is taken.

Rige in Price of Textile Goods

1501. SHRI SUDHIR GHOSAL:
‘Will the Minister of INDUSTRY be
pleased to state:

(a) whether there has been an in-
crease in prices of textile goods:

(b) what arrangements Government
propose to make for their availability
at reasonable Government fixed
rates;

(¢) whether Government desire to
earmark selected shops in each city
wherein these items can be purchased
at Government fixed prices; and

(d) whether State Governments are
undertaking dechoarding measures to
immobilise blackmarketeers and pro-
fiteers?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABRHA MAITD: (a) to
(d). There has been no perceptible
increase in the price of textiles in
recent times, Certain quantilies of
textiles in specified varieties are being
made available at fixed priceg through
the operation of the controlied cloth
scheme. These itemg are marketed
through the National Cooperative
Consumers Federation and its affilia-
ted agencies. In the absence of the
necessary compelling circumstances,
Government do not envisage any
speecial drive for dehoarding.

Price of Raw Cotton

1502, SHRI SAMAR MUKHERJEE:
Will the Minister of INDUSTRY be
pleased to state:

(a) the price of raw cotton durug
the current year as compared to the
last year;

(b) what steps Government hive
taken to ensure a fair-price- to Lelp
cotlon growers; and

(c) the steps taken by Government
1o ensure that the benefit of fair price
reaches even to the growers in the
remote rural areas?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITD: (a)y A
Statement is laid on the Table of the
House, [Placed in Library. See No.
LT-2490/78].

(b) and (c). To protect 1the interest
of cotton growers, Government have
announced minimum support  price
for kapas of fair average quality of
prominent  varieties for 1977-78
(September-August) cotton season.
Cotton Corporation of India purcha-
ses cotton in open auctions in all im-
portant mandies at ruling market
prices thereby ensuring that cotton
growers get the beneflt of competitive
prices. Further, with a view to help
the growers in the disposal of their
unsold stocks of cotton lyving  with
them during the current season. Gov-=
ernmeng have recently jnstructed Cot-
ton Corporation of Indiy to pturchase
kapas of fair average gualily evon at
3 to 5 per cent above minimum sup-
port price announced by Governmant.

Accumulation of Cloth in Mills

1503, SHRI SAMAR MUKHERJEE:
Will the Minister of INDUSTRY be
pleased to gtate the estimated accu-
mulation of cloth in the mills in the
country? :
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMAT]I ABHA MAITI): Accord-
ing to provisional data gvailable, the
stock of cotton cloth with the textile
mills as on 30-6-1878, was 288.60 mil-
lion metres.

Roads in Defhi

1504. SHRI K. PRADHANIL: Wwill
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that there
are still flood-affected roads which
have not yet been repaired by the
Delhi Municipal Corporation; and

(b) if so, the names of such roads
and the reaction of Government there.
on?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (d). The
Municipal Corporation of Delhi have
taken up 290 works to repair various
roads affected by the floods in 1977,
Out of these, till date, 115 works have
been completed. The entire yestora-
ion work is likely to be completed
soon after monsoons this year,
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Upsradation of Posts of Class IV in
CILS.

1507. SHRI SUDHIR GHOSAL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the abolition of Grade
IV of CIS is linked up with the up-
gradation of posts of same grade;

(b) it so, the number of posts, and

(c) whether Civil List of CIS offi-
cers of different Grades has been pre-
pared?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b). No
decision has been taken regarding the
. abolition of Grade IV of C.IS.

(¢) Yes, Sir.
Autonomous Status of Films Division

1508. SHRI MOHINDER SINGH
SAYIANWALA: Wil the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

() whether a working group has
been appointed to suggest ways and
means by which autonomy can be
granted to the Films Division; and

(b) if so0, the progress made so far
in the matter?

1% L.Sa—ﬂ.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b). The
question of examining the feasibility
of converting the Films Division into
an autonomous organisation is propog~
ed to be referred to a Working Group
comprising of eminent film critics,
film makers etc. The Group is expec-
ted to be constituted soon.

Grievances of LP.S. Oficers of
Madbya Pradesh Cadre

1508. SHRI SUKHENDRA SINGH:
Will the Minister ot HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the
Indian Police Service Cadre officers in
Madhya Pradesh have slow promotions
when compared to other States;

(b) whether it is also a fact that the
State IPS Officers Association has
been urging the State Government to
examine jts grievances; and

{c) if so, whether Central Govern-
ment have advised the State Govern-
ment to ind out solution to their gri-
evances?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Compareq to other IPS cadres,
promotion prospects to the grade of
Dy. Inspector General of Police is
slower in Madhya Pradesh.

(b) The State Government have
confirmed it.

(c) The mattey primarily concerns
the State administration who havg not
referred it to the QGovernment of
India for advice, However, the Cen-
tral Government have been helping
the State IPS cadre by taking on
deputation @& proportionately larger
number ‘of officers, particularly - in
Super-time-acale posts. ;



¥63 Written Answery
15810, SHBI ABMED M, PATEL:

SHRI AMARSINH V. RAT-
HAWA:
Will the Minister of ENERGY be
pleased to state:
(a) the details of country's coal de-
mand annually of different quality;
(b) whether it is a fact that coal
production of different qualities is not

JULY 26, 1078
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(c) the steps taken by Gavernient
to improve the situation?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
According to latest assessment, the
demand of coal during the year 1978~
79 to 1982-B3 is estimated as detail-

sufficient to meet the demand; and ed below:
DEMAND
Coking ”-7;-79 79-80 80-81 8:1-82 8:83

- (Million tonnes) Tt
Prime & Medium 235° 09 24°0 269 29°0 32°6
Semi Blendable '3 '3 1°4 14
Total coking : . —_:6—;_9‘ ——;;:;— 282 3074 84w
Non-coking . 86:67 93'9 101°3 1088 119°0
GRAND TOTAL : 112°g6 119°2 129 5 139°2 153°0

(b) and (c). Plans have been drawn
up to meet thig demand from the ex-
isting mines, by reorganisation/recon.
struction of some of the existing
mineg and by opening new mines,

Setting up of Trade Centres

1511. SHRI AHMED M. PATEL:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether there is any scheme
for setting up new trade centres in
the country; and

(b) if so, the details thereof and
the States selected for setting up new
Trade Centres?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
Yes, Sir, a proposal for establishing 16
trade centres was included jn the
Fourth end Fifth Five Year Plans.

fb) ‘Trade Centres are intended to
function ay focal points of contact

between the Small Scale Industries
and buyerg of their products. They
are also intended to provide supple-
mentary services like permanent ex-
hibitions, industrial data and infor-
mation, seminarg and conferences,
sub-contracting exchange; library and
documentation service and facilities
for testing and quality control ete.

So far Government has approved 11
centres at the following places:—

. Dethi (UT),

. Bangalore (Karnataka).
. Jaipur (Rajasthan)

. Patna (Bihar)
Ludhiana (Punjab).

. Kanpur (U.P.)

. Bhubaneswar (Orissa).
Hyderabad (A. P.)

. Ahmedabad (Gujarat),
10, Srinagar (J&K)

11. Chandigarh (UT).

OO TN NN
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Tmport. of Two Tugs for use by Indian
Poris

1512. SHRI K. A. RAJAN: will
the Minister of SHIPPING AND
“TRANSPORT be pleased to state:

(a) whether it is a fact that Gov-
ermment have decideq to import two
tugs for use of Indian ports;

(b) whether it is a fact that the
tugs produced indigenously are cost~
liey than imported ones; and

(c) what are the facts thereof and
reasons for the high costs of indige-
nous tugs?

THE MINISTER OF STATE 1IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) An analysis of the offers receiv-
ed in connection with a recent global
tender for tugs indicates thy¢ impor-
ted offers are cheaper.

(c) Some of the reasons are heavy
taxes and statutory levies on indi-
genoug plant, machines and raw
materials, current slump in the inter-
national shipping industry, competi-
tion, and the subsidies said to be
available to some foreign ship-buil-
ders.

Rural Electrification Programme in
Ladakh

1514. SHRIMATI PARVATI DEVI:
Will the Minister of ENERGY be
pleased to state the details of the rural
electrification programme in Ladakh
proposed to be undertaken during the
current financial year?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): The
Jamrmu and Kashmir Government
have intimated that they have g pro-
gramme of electrification of 15 villa-
deg in Ledakh dutrict during the
current financial year.

Subsidy for Carriage of Wood froms
Ladakt .

1515, SHRIMATI PARVAT] DEVI:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government propose to
give subsidy for carriage of wood
from the valley of Ladakh for use as
raw material for small scale indus-
tries; and «

(b) if so, the details thereof?

THE MINISTER' OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) No,
Sir.

(b) Does not arise.
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Demiands by Ordinance Employees
Union, Ambarnath

" 1517. SHRI R, K, MHALGI: Wil

the Minister of DEFENCE be pleased

to refer to the reply given to Unstar-

red Question No. 1232 on the 1st

March, 1878 and state

{a) what is the present position in
respect of the various demands made
in Resolution dated 5th June, 1977
by the General Body Meeting of
Ordnance Employees Union Ambar-
nath District Thana (Maharashtra);

(b) whether special efforts were
made in the matter since 1st March,
1978 till this day; and

(¢) if not, the reasons therefor?

. THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH) (a) The
present position in respect of the out-
standing demandg is as under.—

(i) Extension of primary school.—
The general policy for providing
educational facilities in the schools
of Ordnance Factories js being re-
viewed and the extension of exist-
ing facilities wil] be decided accord
ingly.

(ii) Promotional avenues of lower
categories staff —The report of the
Committee appointed for a detailed
examination of the promotional
avenues of lower categories of staff
is stil] awaited,

(iii) Increase in bed strength of
Factory’s Hospital—Proposals for
provision of additional beds in va-
rious Factory Hospitals, during the
current year are under active con-

- sideration of Government.

(iv) During the year 1978-79, one
Central School has been sanctioned

for DGOF Organisation and the-

same has been allotted to Ordnance
Factory Chanda.

(b) and (c). Every effort iy being
made to finalise these cases ag early
@s possible.

JULY 26, 1078
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Central Mmmlnm:-
ing Industirial Units in Baskward
Distriets.

1518, SHRI R. X. MHALGI: Wil
the Minister o¢ INDUSTRY be pleased
to state:

(a) whether it iy a fact that the
15 per cent Central subsidy scheme of
1971 for encouraging industrial units
in selected buckward districts con-
tained a provision for payment of
interest to the fnancial institutions.
in respect of funds advanced by them,
it there is delay in their getting re-
imbursement from Central Govern-
ment;

(b) if so, whether the Central Gov-
ernment unilaterally deleted these
safeguards retrospectively depriving
these institutions of their legitimate
dues;

(c) the total amount claimed by
financial institutions which has not
been paid to them so far;

(d) whether the action of the then
Government in withholding these
payments was proper; and

(e) if not, whether Government
propose to reopen the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) The
origina] Scheme of Central Subsidy
did not contain a provision for pay-
ment of interest to the financia] ins-
titutions in respect of funds advanced
by them, if there is delay in their
getting reimbursement from Central
Government. However, such provi-
sion was added w.e.f 19th June 1978.

(b) This provision was withdrewn
when a revised procedure of reim-
bursement was introduced w.ef. lat
January 1977,

(c) A sum of Rs. 13.12 lakhs has
been claimed by financial institutions
as interest on delay in reimburse-
ments. IR o
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(d) As the disbursement of Central

Subsidy through the financlsl institu-
tions is part of their developmental
and promotional activities, it does not
appear appropriate to pay interest on
these amounts.

(e) No, Sir.

Resources or Ald not to affect Five
Year Plan

1519. SHRI C. K. CHANDRAP-
PAN: Will the Minister of PLANN-
ING be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news-item
appeared in the Statesman dated 17th
June, 1978 under the heading *Re-
sources or aid not to affect Five Year
Plan”; and

(b) if so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes Sir.

(b) Government agree that exter-
na] resources are not likely to be a
constraint on the implementation of
the Five Year Plan 1978—83, and also
expect that adequate domestic re-
sources will be mobilised by the Cen-
‘tre and the States.

‘Huge Loss of Industrial Production
due to Energy Crisis

1520. SHRI C. K. CHANDRAP-
PAN: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether energy crisis has re-
gulteq in a huge loss in industrial pro-
duction in the country ag stated by
him; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
{SHRIMATI ABHA MAITI): (a) The
industry sector accounts for about 6@

per cent share in the total consump-
tion of electrical energy. Power
cuts other than of marginal pature
have an adverse impact on industrial
production, particularly in the case of
continuous process industries such as
cement, steel, aluminium, caustic soda,
calcium carbide, graphite electrodes
etc,, which are also power intensive
in terms of their process.

(b) No estimate of loss in indus-
trial production due to power short-
age has been made as it is rather
difficult to identify the loss in indus-
trial production due to power short-
age alone as a number of other fac-
tors, like lack of finance, slackness in
demand, labour disputes availability
of inputs etc. also affect industrial
production,

Steps for Welfare of Orissa State
during Sixth Plan

1521. SHRI K. PRADHANI: Will
the Minister of PLANNING be pleas-
ed to gtate,

(a) whether it is a fact that Orissa
is the most backward State in India;

(b) if so, what is the population of
Adivasis, Tribal people and Scheduled
Castes and Scheduled Tribes in that
State; and

(c) what steps Government have
taken for the welfare of State during
the Sixth Five Year Plan?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) There may
be different views on the criteria for
backwardness. According to the most
recent estimates, the per-capita
income of Orissa for 18975-76 was Rs.
785, which wag not the lowest in the
country.

(b) According to 1871 census, the
population of Scheduled Tribes and
Scheduled Castes was 50,71,937 and
33,10,854 respectively.

. (e) The gize of the State Plan out-
lay for the first year of 1978—83 plan
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is Rs. 191 crores. The strategy and
priorities of the Plan emphasise in-
vestment in Agriculture and irrigation,
integrated rural development and em-
ployment intensive industrial growth.
Block Level Planning for full employ-
ment and special areg plans for tribal
areas will also be drawn up. However,
the Five Year Plan for the State for
1978-—83 is under formulation.

Comic Portrayal of Police in Films

1522. SHRI S. C. MURUGAIYAN:
Will the Ministey of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that several
State Inspectors-General of Police
have expressed their resentments vver
their comic portrayal in films;

(b) whether they have demanded
the nomination of a senior police
officer as a member of the Film
‘Censor Board; and

(¢) what are the details and Gov-
ernment’s reaction thereto?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Government
have seen a news item to this effect
in the Sunday Standard of 4th June,
1978.

(b) and (c). No formal demand has
been received in the Ministry of In-
formation and Broadcasting recently.

Invention of Gobar Gas

1523. SHR] SARAT KAR: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether it is a fact that recent-
ly a new invention about the gobar
gas_has been made anq Government
have also approved it;

(b) if so, whether there is any plan
to give publicity to its advantages in
the remote rural areas to solve the
fuel problem; and

(c) if so, the details regarding its
cost and performance?

JULY 26, 1976
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) to
(c). A new design of gobar gas
plant has been developed recently and
fleld trials are being conducted at
Gobar Gas Research Station, Ajitmal
(Uttar Pradesh). The Government
have also constituted a committee to
study the performance, operational
difficulties and suitability for adop-
tion of the new design. Details of
cost and performance will be known
only after the field trials have been
completed,

Supply of Gobar Gas

1524. SHRI G. Y. KRISIINAN: Will
the Minister of INDUSTRY be pleas-
ed to state.

(a) whether Government have re-
cently fixed some targets for the
supply of Gobar Gas throughout the
country; and

(b) if so, the details regarding the
Gobar Gas Plants established in State
of Karnataka in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
While no target has been fixed for
the supply of gobar gas as such, the
Government have flxed a target of
setting up 30,000 gobar gas plants in
the country during the year 1978-79.

(b) Between the years 1974-75 and
1977-78, 4156 gobar gas plants were
sey up in Karnataka State. A target
of 5000 gobar gag plants has been
fixed for the State during the year
1978-79.

Demands of the Veraval Steamship
Agents and Stevedores Assoclation,
Veraval

1525. SHRI DHARMASINHBHAI
PATEL: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether a nine point demand
was submitted to him at Veraval on
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15th June, 1878 by the Veraval Steam-
ship Agentgs and Stevedores Associa-
tion, Veraval, District Junagadh,
Gujarat;

(b) it so, the nature of these de-
mands; and

(¢) the action taken demand-wise
by Government so far or when and
what action is proposed to be taken
thereon?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir,

(b) The demandg relate to the de-
velopment of the minor por{ into an
all-weather port with facilities like
wireless station, rail and road com-
munication and ancillary industries.

(¢) The executive responsibility for
development of ports other than ma-
jor ports vests with the State Govern-
ment concerned. Copy of the Memo-
randum hag also been submitted to
the State Government by the Associa-
tion and it is for the State Govern-
ment to take appropriate action.

Bleak Period for Black Diamond

1526. SHRI C. R, MAHATA: Wwill
the Minister of ENERGY be pleased
to state:

. (a) whether it is a fact that bleak
period has come for black diamond;
and

(b) if so, Government's reaction
thereto?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
No, Sir.

(b) Does not arise.

Decision on Kerain Governmeat’s Bill
Re. Payment of Wages to Casual
Workers

1527. SHRI K. A. RAJAN: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether any decision has been
taken by the Union Government on
the Kerala State Government’s Bill
providing for payment of wageg fo
casual, temporary and ‘Badli’ workers
as per the minimum of the scale ad-
missible to regular employees;

(b) if so, the details thereof; and

(¢) if the answer to part (a) be in
negative, what is the present stage of
that Bill?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI S. D. PATIL): (a) to
(¢). The Kerala Casual, Temporary
and Badli workers (Wages) Bill,
1977, received for obtaining the assent
of the President, provides, inter-alia
that no employer shall pay to any
casual, temporary or Badli worker
employed by him in an establishment,
factory, plantation, motor transport
undertaking or other wundertaking,
wages, whether payable in cash or in
kind, at rates less than the minimum
of the wages payable by him to a per-
manent worker for performing the
same work or work of a similar
nature. The Bill is under examina~
tion in consultation with the admini-
strative Ministries concerned.

Proposal to take over Distribution of
Cement

1528, SHRI 8. G. MURUGAIYAN:
Will the Minister of INDUSTRY be
pleased to state whether he made an
announcement recently in Bombay
that Government would not hesitate
to take over the distribution of
cement if the industry and dealers
fail to maintain the price-line?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATL ABHA MAITI): Yes,
Sir. The Central Government has
agreed to the proposal of the West
Bengal Government to take over dis-
tribution through the State Agencies
with effect from 1st October, 1978.
A copy of the Scheme of the West
Bengal Government ig attached. The
State Governments have been requ-
ested to give due consideration to
this scheme to see whether a similar
system or any other suitable mecha-
nism for control distribution needs to
be introduced in every State, In the
meanwhile, in a meeting of the repre-
sentatives of Cement Manufacturers’
Association and Central and State
Governments, it has been agreed that
the voluntary  distribution scheme
introduced by the Cement Manufac-
turers’ Association might be tried.
This voluntary distribution scheme
came into effect during July 1978.

Statement

Scheme for public distribution of
cement in the State of West Bengal

The Government of West Bengal
has decided to take over the distri-
bution of cement in West Bengal from
ist October, 1978 Bulk quantities of
State allocation for the quarter (per
taining to State Sector) will be
placed at the disposal of the State
Government. The State Government
has appointed the West Bengal Essen-
tia] Commodity Supply Corporation
for distribution of cement within the
State. This Corporation will further
allocate the quantities to RC (State
Government Departments, Public
Sector undertakings, etc.)/ ORC
parties (Small Scale Industries, Insti-
tutions, etc.) and free sale (for sale
4o public). The Regiona] Cement Con-
troller will issue releage orders in
favour of RC and ORC parties on
receipt of recommendations from this
Corporation.

For sale of Cement to the public
the Corporation has starieq scrutinis-
ing antecedents of existing stockists

Written Avewere (7§

of cement factories. On approvel
the selected stockists will be appointed
by the Corporatioin as its own stock-
ists, The Corporation will distribute
the free sale allocation of its State
amongst these stockists or such other
public agencies ms it may select for
sale of cement in West Bengal. The
stockists will deposit money with
this Corporation and the Corporation
will arrange supplies from the vari-
ous cement factories which are linked
with the State by Cement Controller
for supply of cement during that
particular quarter. The stockists will
be directly answerable to the Corpora-
tion for sale of cement to public at
the fixed retail price. The Corpora-
tion will retain ful] powers and cont-
rol over the stockists and in case of
malpractices indulged by any of its
stockists it shall take prompt action
to cancel the stockistship,
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Blow progress in Indnetria Growth
1531, SHRI C. R. MAHATA: .
SHRI K. LAKKAPPA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that there
had been slow progress in the indus-
trial growth during the year 1977-78;
and

(b) if so, what were the reasons and
the steps taken by the Government
thereto for rapid progress of indus-
trial growth?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) and
(b). According ty the general index
of industrial production compiled by
the C.S.0,, the rate of growth of in-
dustrial production in 1977-78 works
out to 3.5 per cent. While production
in certain industry groups (e.g. food
manufacture, chemicals, petroleum re-
finery and non-electrical machinery)
has shown significant growth, produc-
tion growth in some other groups has
been low. The reasons vary from in-
dustry to industry (e.g. power short-
age, lack of sufficient capacity indus-
trial relations and demand etc.). The
strategy adopted by the Government
to raise the rate of growth of indus-
trial production consists of the follow-
fng main elements: —

(i) Achievement of targets already
set in respect of crucial industries
like power, coal, steel, fertilizers
and non-ferrous metals;

(ii) Setting higher targets of out-
‘put in respect of certain major in-
dustries where demand conditions
justify such higher output. Among
these are: paper, cement, commer=
clal vehieles, wagons and texilies
produced by NTC mills;

(1ii) Advance. planning of imports
and “buffer stocking of crucial

N

;inputs in order fo ensure, that pros -
duction in industry iz not disrupted
due tp fall in prodiuction of one or
two units; ang '

L

(iv) Constant monitoring and co-
ordination with a view to ensuring
that {argets of production ware
achieved,

Statutory minimum Raw Jute
price for 1978-79
1532. SHRI C. R. MAHATA: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether it is a fact that Gov-
ernment have announced the statutory
minimum raw jute price for 1978-79;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) and
(b). Statutory minimum price of raw
jute for 1978-79 season has been fixed
at Rs. 150/- per quintal for W-5 grade:
in Assam.

Sale of Coal in Biack Market

1533. SHRI V. M. SUDHEERAN:
SHR] SUDHIR GHOSAL:

Will the Minister of ENERGY be
pleased to state:

(a) whether the scarcity of coal
persists and has continued to be sold
in black market specially in the capi-
tals; and

(b) it so, whether Government are
thinking to fix its rate and distribute
it through the public distribution

system? :

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Qccasional reports regarding scar-
city of coal in certain cities of the
country have been received. The un~
serupulous elements may have taken
advantage of ‘this situation. -
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Production and distribution of
controlled cloth

1534. SHRI F. P. GAEKWAD: Will
the Minister 62 INDUSTRY be pleas-

ed to state:

(a) the policy of Government in
regard to production anq distribution
of controlled cloth so as to make it
available to weaker sections at a
cheaper price;

(b) whether it js a fact that the
existing policy has failed to achieve
, social objectives of the scheme;

(c) whether a new cloth policy
assigning greater and dominating role
to the National Textile Corporation is
being formulated; and

(d) if so, the details thereof?
THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)

to (d). The controlled cloth gcheme

is currently being reviewed in order
to determine its future pattern.
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Support price for Jute

1636, SHRI DHARMA VIR VAS-
ISHT: Will the Minister of INDUS-
TRY be pleased to state;

(a) the effect of Jute support price
announced recently by Government
on the general trend on jute prices

and exports;

(b) whether CGovernment have
under consideration alternate mea-

" sures if the support price failed; and

() it 50, the nature of the same?
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THE MINISTER' OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
Statufory minimum prices of raw jute
are annolinced primarily for ensuring
adequate return to the jute growers
while the general trend of jute prices
.and export is determined by forces of
.demand and supply.

(b) and (c). For ensuring that the
price support operations are effective,
it has heen decided to expand the role
of Jute Torporation of India, which is
expected fo procure at least 20 per
cent of its total purchases directly
from the primary markets.

.Import of sub-standard TV Picture
Tubes

1537. SHRI VASANT SATHE: will
‘the Minister of ELECTRONICS be
-pleased to gtate:

(a) whether Government have re-
ceived complaintg about the import of
sub-slandard TV picture tubes by a
government undertaking having sole
import licence for TV tubes; and

(b) i so, the action taken against
‘the said concern for importing these
TV picture tubes?

JULY 20, 1078 -
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THE PRIME MINISTER X (SHRI
MORARJI DESAI): (a) and (b).
Complaints "have been received that
some of the imported picture tubes
supplied to TV set manufacturers
have been sub-standard. TV picture
tubes are Imported by Electronics
Trade and Technology ~ Development
Corporation, a public sector undertak-
ing. The defects are manufacturing
defects within the permissible com-
mercial limits and the defective tubes
are replaced by the manufacturers,
No question of any action arise.

Eftect of Coal ghortage in power
production

1538, SHRI VASANT SATHE: Will
the Minister of ENERGY be pleased
to state;

(a) whether the recent shortage of
coal hag any effect on the production
of power in the country; and

(b) it so, the details of the impact
on power generation?

THE MINISTER OF = ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). Yes, Sir. The generuting
units in the following thermal power
stations had to reduce generation on
a few occasions due to low coal stocks:

") Koradi
{2) Rhapsricizia
«(3) Kothagudem
{4) Ukai
(5) Gandhinagar

(6) Badarpur

1 X 120 MW unit

. . . . 1 X 30 MW unit

3 x 110 MW unit
1 X 120 MW unit
1% 120 MW unit

1X 100 MW unit

~There was, however, no réeduction in
overall generation of power during the
period of April to June, 1878 because
of considerable increase in generation
from hydel stations during this period.
Total power generation, in fact, had
increased by 15.2 per cent during this
period gs compared to power genera-
tion during the corresponding period
last year.

Mremuﬂu of facts in News
Relayed on ALR. ang T.V.

1639. SHRI VASANT SATHE
Will the Minister of INFORMATION
AND BROADCASTING be pleased t
state:”

(a) whether Government hav
noticed several complaints regardin
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news rélayed on T.V. and Radio from
, some Members of Partiament; and

(b) if so, what steps have been
take, to maintain impartiality of T.V.
and - Radio?

r

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L, K.
ADVANI): (a) and (b). Some re-
presentationg were received regarding
inadequate or partial coverage in
Radio and Doordarshan but these were
generally found to be incorrect. When-
ever any lapse has been discovered, it
has been recltified. All media, includ-
ing All India Raflio and' Doordarshan,
have already been given directions to
be fair and impartial and eschew any
one-sided approach.
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e wreriar § 7 '
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qg dama ¥ owr st (s
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Setting up of a Cement Plant at
Puralis .

1542, SHRI C, R. MANATA: Wil
the Minister of INDUSTRY be pleas-
-ed to gtater-

(a) whether Government propose to
.Set up & cement plant in distriet Pu-
rulia idering the 1 ployment
problem of that area; and

(b) if s0 when?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
.and (b), The West Bengal Industrial
Development Corporation Ltd., have
been granted a letter of intent for
setting up a cement plant at Jhalda
in Purulia District for a capacity of
4.00 lakh tonneg per annum which is
valid upto the 30th September, 1978
for the present. M/s. Demodar Ce-
ment & Slag Ltd, a joint gector pro-
jeet of West Berigal Industria]l Deve-
lopment Corporation and M/s. Ashoka
Cements Ltd., have been granted g
letter of intent for setting up of
grinding plant at Ramkanali in Puru.
lia District with a capacity of 2.60
lakh tonnes per annum. According
1o the Btate Government the grinding
1;;;1‘? is likély to be commissioned by

JULY ‘26, 1978

Polivy regarding allocation of Adver-
tisementy and Newsprintg to Small
ang Medium Newspapers

1543. SHRI SUKHENDRA SINGH:

SHRI AMAR ROY
DHAN: _

SHRI RAM PRAKASH TRI-
PATHI:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government have re-
vieweg their policy regarding adver-
tisements and newsprints allocation to
small and medium newspapers; and

(b) if so, the details regarding the
rate of advertisements and the quan-~
tity of newsprints allocated to the
small and medium newspapers during
1977-78?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) The advertising policy
was announced in Parliament on
November 17, 1977 and there is 10
proposal to review it at present. The
policy regarding allocation of news-
print to small and medium news-
papers for the year 1978-79 wasg an-
nounced on 7th July, 1978,

(b) The advertisement policy pro-
vides for weightage and consideration
to smull and medium newspapers and
periodicals and to Indian language
newspapers. Weightage - has been
given in the advertisement rateg for
small and medium papers and an ad-
ditional weightage heg been given to
all language papers upto a circulation
of one lakh. Ag regards rates, they
are treated as confidential between
the DAVP and the newspapers; it 1s
not Government policy to disclose
these. During 187778 gmall and me-
dium newspapers were allocated 81,
765 metric tonnes of newsprint.
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Import of Qottem- - ...

1548. SHRI G. Y. KRISHNAN: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether there ig any proposal
under consideration of Government to
stop the import of cotton; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUTRY
(SHRIMATI ABHA MAITI): (a)
and (b). In view of comfortable
availablity position of cotton, Govern-
ment currently have no proposal to
import cotton.

A ¥ foaard Y eqroar
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Progress of Work of Miuorities
Commission

1540, "SHH! CHITTA BASU: Wil
the Miniser of HOME AFFAIRS be
pleased to state:

(a) the progress of work of the
Minorities Commission set up by the
Government recently;

(b) whethér it produced any re-
ports by this time;

(c) the recornmendations made in
the reports; and

(d)the action taken on the meporis®
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THE MINISTER OF STATE INTHE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a) and (b). The Minorities Com-
mission has so far held three regular meetings ug given below:—

First meeting . .
Second meeting .

Third meeting . . .

The Commission discussed various
organisational and procedural matters
in its first meeting. In the second
meeting, the Commission discussed the
question of suitable office accommeoda-
tion for itself and the proposed staff-
ing pattern and budget. The Com-
mission also discussed the manner in
which the representations and comp-
laintg received by them should be
dealt with. In its third meeting the
Commission considered a letter from
the Aligarh Muslim University Action
Committee, about the AM.U. affairs.
The Vice-Chancellor of AMU, along
with two other teachers of the Uni-
versity met the Commission. The
Commission also considered the ques-
tion of selection of senior staff, absorp-
tion of the staff of the Office of the
Commissioner for Linguistic Minori-
ties as well as a refcrence from the
Government of Uttar Pradesh regard-
ing_the continuance or otherwise of
the State Minorities Commission. Be-
sides this, the Commission also consi-
dered some representations received
by it.

The Commission held two ad hoc
meetings on the 8th and 9th May,
1978 at Delhi and on the 25th and 26th
May at Bombay to prepare its report
and recommendations to the Govern-
ment on the Aligarh Muslim Univer-
sity (Amendment) Bill, 1878, An in-
terimm report in the matter was sent
by the Commission to the Government
on the 9th May, 1878. The fina] report
was sent on the 29th May, 1978,

(c) and (d). The Report of the
Lommisgion is presently under exami-
nation of the Government.

177% LS-—7

February 24 and 25, 1978
March 20 to 28, 1978
April 26 and 27, 1978.

Grievances of Socially and Economi-
cally Backward Classes

1550. SHRI CHITTA BASU: Wwill
the Minister of HOME AFFAIRS be
pleased to state:

(a) the specific gteps taken by Gov-
ernment to redress the grievances of
the socially and economically back-
ward classes; and

(b) the full factg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). There is no Central list
of socially and economically backward
classes, The States have on their own
drawn listg of such groups with a view
to providing redress to their problems.
In addition to the benefits they de-
rive from the general sectoral pro-
grammes like other sections of the
population, there is a special provi-
sion under the Development of Back-
ward Classes Sector of the State Plans
for them to supplement the General
programmes. The programmes in the
State Plans relate mainly to the edu-
cational and economic upliftment.
Under the Centrally Sponsored Pro-
grammes, a provision has been made
to provide postmatric scholarships to
the non-Scheduled Caste/Tribe stu-
dents belonging to the communities
engaged in unclean occupations.

Import of Gas Turbine by West
Bengal

1551, SHRI CHITTA BASU: will
the Minister of ENERGY be pleased
to refer to the reply given to Unstar-
red Question No. 9854 on the 10th
May, 1978 re: Import of power equip-
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ment tor West Bengal Electricity
Board and state:

(a) whether the examination from
the techno-economic angle of the pro-
posals of the West Bengal Government
for the import of  gas turbine has
since been completed;

(b) if so, whether gany decision has
since been taken;

(c) if pot, the reascng thereof; and

(d) whether there has been any sig-
nificant improvement in the power
production in West Bengal since the
appointment of the project renova-
tion group?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b), The techno-economic clear-
ance to the proposal of the West Ben-
gal State Electricity Board to instal
gas turbines, has been accorded by
the Central Electricity Authority.

{¢) Does not arise.

(d) The two thermal units at San-
taldih were to be renovated under a
Project Renovation Programme to be
undertaken jointly by the project
authorities, the equipment manufac-
turers with CEA’s association, Total
rehabilitation has not been possible
as the units could not be shut down
because of the difficult power position
in the State. However significant re-
pairs’ modifications and improvements
have been effected on these units.
The generation from Santaldih has im-
proved during the last two months.
The power generation in West Bengal
has also improved during the last two
months.

Constitutional Backing to Minorities
Commission

1552. SHRI CHITTA BASU:
SHRI G. M. BANATWALLA:
Will the Minister of HOME APF-

FAIRS be pleased to refer to the reply
given to Unstarred Question No. 7369

JULY 26, 1878
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on the 19th April, 1978 regarding set-
ting up of Minorities Commission and
state: :

(a) whether the proposal for
amending article 350-B of the Consti-
tution in order to give constitutional
backing to the Minorities Commission
has been finalised;

(b) it so, whether any action has
been taken in this direction; and

(c) what steps have been taken to
remove the handicaps as alleged by
Shri Masani in the way of 1its
working?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). Yes. Sir. A Bill in this
regard is expected to be introduced
in the current Session of Parliament.

(c) The Commission has already
been provideq with accommodation,
necessary staff and funds,

Sanction of Pension to Freedom
Fighters

1553. SHRI K. PRADHANI: Will the
Minister of HOME AFFAIRS be pleas-~
ed to state:

(a) whether it is a fact that some
members of the Azad Hind Fauz of
Orissa launched a fast unto death
outside the Orissa Secretariat de-
manding sanction of freedom fighter
pension to those who have not got
80 far;

(b) whether it is also a fact that
assurance was given by the State
Minister that pending applicationa
woulq be scrutinised and pensions
sanctioned; and

(¢) if so, the reasons for delay?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) As per information furnished by
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the State Government, some members
of the Azad Hind Fauz launched &
Dharna on 23-~6-78 before the Orissa
Secretariat demanding sanction of
freedom fighters pension in pending
cases,

{b) Ag per information made avail-
able by the State Government expedi-
tious action has been promised.

(¢) The pending cases pertain to
the Civilian category of ex-INA per-
sonnel from Orissa. No official re-
cords are available in support of their
claims of suffering. Decision has,
therefore, to be taken on the basis of
circumstantial evidence such as (1)
co-prisoner certificates from two ex-
INA personnel who have already been
granted Central freedom fighters pen-
sion (2) information furnished in the
prescribed proforma intended to elicit
vital data relating to the INA activi-
ties such as zone of operations, names
of commanders under whom they
served, date of their surrender etc. It
has been noticed that in a majority of
cases from Orissa co-prisoner certifi-
-cates have either not been produced or
where produced, have been found to
be defective. The detailed scrutiny
.and cross-check of circumstantial evi-
dence produced accounts for the delay
in the disposal of pending cases. All
-efforts are, however, being made to
expedite scrutiny once the co-prisoner
certificates and other relevant data
are furnished by the applicants.

Reconstitution of Board of Institute of
Mass Communications

1554. PROF. P. G, MAVALANKAR:
Will the Minister of INFORMATION
_AND BROADCASTING be pleased to
atate:

(a) whether the Board of Mem-
‘bers/Directors of the Institute of Mass
‘Communications at Delhi has been
.recently reconstituted;

(b) it go, tull facts thereof includ-
‘ing names, qualifications, experience
\of the said members; and

(c) the functions of the said Board
and how often they are required to
meet in a year?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) The Indian In-
stitutes of Mass Communication, So-
ciety has no Board of Members or
Board of Directors. It has, however,
a General Body, an Executive Coun-
cil and a Standing Committee thereof
to run the affairs of the Institute. The
General Body of the Society has been
reconstituted in June, 1978.

(b) The reconstituted Body has
forty-six members including its Presi-
dent, Shri Umashankar Joshi. One
more member is still to be nominat-
ed, bringing its strength to forty-
seven as provided in the Rules and
Regulations of IIMC Society. A list
of the' members together with their
designation and address is laid on the
Table of the House, [Placed in Lib-
rary. Sec. No, LT-2491/78]. These
particulars will show the field of ex-
perience of and positions held by the
members, who are representatives of
various social science organisations,
educational institutions, professional
bodies, Media Units of the Ministry of
Information and Broadcasting, repre-
sentatives of State Information De-
partments, Agricultural Universities,
etc., as well as persons eminent in
public life and journalism,

(¢) The General Body will normal-
ly meet twice a year. Its major func-
tion is to carry on the administration
and management of the Indian Insti-
tute of Mass Communication which
carries out training and research in
the use of Mass Communication with
special reference to reqguirements of
socio-economic growth in the country.
The Annual Report on the activities
of the Institute as well as annual au-
dited accounts are considered in the
genera] meeting of the Society every
year. It has the powers to make
amendments to its Rules and Regula-
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tions with the previous concurrence
of the Central Government,
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German Experts in Thermal Power

1558, SHRI T. A. PAI: Will the Min-
ister of ENERGY be pleased to state:

(a) whether a group of German
experts was appointed to look into
the  working of Therma] Power
Plants;

(b) it so, when and where were
they appointed; and

(c) what is the total payment made
to them?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). Two teams of Experts from
VGB (West Germany) visited the
power stations in India viz., Badarpur,
Kothagudem and Chandrapura during
March-April, 1977. and then again dur-
ing October to December, 1977 to
make an assessment of the problems
faced in thermal power stations and
to suggest remedial measures under
the STEP programme of Indo-FRG
Co-operation in technical matters.
They also visited power stations at
Ennore, Obra and Bhatinda for a
short period.

(c) No payvment has been made to
them as their services were given free
of cost as a part of Indo-FRG Co-
operation Programme.

Capital Subsidy in Backwarg Areas

1569. SHRI T. A. PAI: Will the
Minister of INDUSTRY be pleased to -
state:

(a) do Government still continue
the capital subsidy in the backward
areas;

(b) what is the quantum thereof;

(c) is it extended to Small Scale
and Cottage Industries; and

(d) is the subsidy employment
oriented? ’
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (c).
Industrial units set up in selected
backward areas are eligible to sub-
sidy @ 15 per cent of the capital in-
vestment subject to g maximum of
Rs. 15 lakhs. Under the scheme
Small Scale and Cottage Industries
are also eligible to subsidy. The
Scheme has been extended uptoe
31-3-79,

(d) No, Sir.

Qlosure of Units in North due to Coal
Shortage

1560. SHRI M. RAMGOPAL
REDDY:

SHRI DAYA RAM
SHAKYA:
Will the Minister of ENERGY be
pleased to state:

(a) whether a large number of
units in the north are facing closures
due to shortage of coal supply to
them; and

(b) it so, the steps taken by Gov-
ernment to save these units?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)

No, Sir.

(b) Does not arise.

Sefting up of an ANl India Financial
Corporation

1561, SHRI M. KALYANA-
) SUNDARAM;
SHRI F. P. GAEKWAD:

Will the Minister of INDUSTRY

be pleased to state:

(a) whether Government have a
proposal undey consideration to set up
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an All-India Financial Corporation to
meet the credit requirements of .small
and tiny industrial units; and

(b) if so, the details and steps.
being taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) No, Sir.

(b) Doeg not arise.

Allocation to States for Industry and
Roads

1562, SHRI DHARMAVIR VASI-
SHT: Will the Minister of PLAN-
NING be pleased to state:

(a) the allocations (State-wige) im
the first year of the Sixth Plan in
respect of industry and roads together
with a summary of major projects;
and

(b) the principles kept in view
while making allocations?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Statement ‘A”
indicating the approval Plan outlays
for 1978-79—first year of the next
Five Year Plan 197883 for different
States in respect of Large and Medium
Industries, Village and Small Indus-
tries and Roads and Bridges is attach~
ed. A summary of Major Projects in
these sectors is also given in State-
ment ‘B’ attached,

(b) The outlays have been decided
keeping in view inter-sectoral priori-
ties, the requirements of the Stﬁteé
and their implementation capacity.
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Scatement ‘A’
(Rs. crores)
Approved Outlay 1978-79
States
- Large and Village and Roads and
Innddtftir‘il: Inil\!:s:ll'ges Bridges
Andhra Pradesh e e e e 5°95 2°35 9'8o
Assam . . . . . . . 126 2:84 11° 45
Bihar . . d . 4 . . 8 o1 536 27°'20
Gujarat . . . . . . . 7°90 3-65 17° 45
Haryana . . . . . . . 100 1°91 745
Himachal Pradesh . . . . . . 1-11 1-20 14° 40
Jammu & Kashmir . . . . . . 2: 05 2°24 810
Karnataka . . . . . . . 713 4°47 9*00
Kerala . . . . . . . 12°25 4°00 6 50
Madhya Pradesh . . . . . . ’ 4'39 196 15° 00
Maharashtra . . . . . . . 22°5% 5° 8:: 45 62
Manipur . . . . . . . 0°54 1°50 £ 20
Meghalaya . . . . . . . o' 50 o065 525
Nagaland . . . . . . . o°g2 046 5°90
Orissa . . . . . . - 130 2° 40 8:35
Punjab . . . . . . . . 8-25 420 20° 00
Rajasthan . . . . . . . 3°49 1-87 12° 50
Sikkim . ) . ) . . . 0°44 0°46 350
Tamil Nadu . . . . . . . 7-81 5°66 15°3%
Tripura . . . . . . . o-o8 08y 2°75
U.P. . . . . . . . . 20°61 1264 37-co
West Bengal . . . . . . . 10°15 540 10° 90
. JToTtaL ALL STATES . . . . 128 11 72° 21 208- 73
Statement ‘B{
Summary of Projects
Large and  Medium Industi’e: The major schemes/projects included under

and Medium Industries relate to
(i) provision of infrastructure facilitics;
(ii) development of indvatrial areas;
(iii) promotional and developmental activitics te'rg

undertaken by the financial and other Industrial
Development Corporations:

(iv) setting up of industrial projects in the fields of
textiles, cement, sugar, light engincering projects,
chemicals ete.; .

(v) strengthening of staff etc.
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’,l'he or achemes included in the State Plans under
“W flerent Industries are indicated below :

Handl 8
(i) 4 Al tém Industry: mgth.uﬂgoﬂ‘n;:” Wea

Village aad Small Indusiries

, Training
Soh .Mr hing C fonhePrC:nu
o jects,
Su-engt ning ¢ oprcx ietics/Hand Cor-
of Cooperative Coverage.

(ii) Powerlooms: Setting up of Proceming Facilitics.

(iii) Khadi and Rural Indusiries : Staff of the State Khadl
and Village Industries Road, Development of
+ Rural Industrics,

(iv) Small Scale Industriss: Strengthening the equity
base of the States Small Industries %)r oo t
Corporations, Common Service Facilities and
Incentives for promotion of Small Scale Industries,

tv) sndustrial Estates: Development of plots and cons-
truction of Industrial sheds,

(vi) Handicrafts Strengthening of the Handicraft
Corporations, Common Service Facilities, Finan.
cial Asmtance and supply of improved tools to
crafsmen and cooperatives.

(vii) Sericulture: Expansion of acreage under mulberry
and tassar plantations, Construction of gr grainages
and rearing horses, Supply of disense.free lnyings
to the farmers, Strengthening of Extension Services.

(viii) Coir Industry : Restructuring of Coir Cooper atives,

Roadc and Bridaes . . . . The

Product diversification.

[proj included in the State Plans are

rnegonened a

(i) Smte Highways
(ii) District Roads
(iii) Rural Roads
{iv) Connecting Bridges.

Increase fn Range of ALR. Rohtak
Station

1563. SHRI DHARMAVIR VASI-
SHT: Will the Minister of INFORMA-
TION AND BROADCASTING be

- pleased to state:

(a) whether Government are aware
that A.LR. Station, Rohtak is not able
to cover areas of Haryana beyond 100
kilometres; and

(b) it so, the steps taken to aug-
ment ity transmitting power?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) ALR. Rohtak
hag a 20 KW medium wave transmit-
ter giving coverage upto about 160
Kms at present. With the erection of
a permanent mast, the coverage i ex-
pected to increase upto about 125 Km.

(b) There is at present no proposal
to increase the power of Rohtak tremg.
mitter ag the State of Haryana is al-
ready well served by the 100 KW
transmitter at Delhi and northern
parts by the 50 KW and 100 XW
transmitters at Jullundur,
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Juvenllp delinquency

1564. SHRI DHARMAVIR VASI-
SHT: Will the Minister of HOME
AFFAIRS be pleased to state:

(2) whether it was a fact that the
latest figurez of juvenile delinquency
leading to crime in 1874 had doubled
in girls in comparison with the boys
of the same age group; and

(b) if so, the steps taken to arrest
this trend?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
ta) Yes, Sir. Juvenile delinquency in
girls has doubled as compared with
that in boys in 1874, as compared to
1964, 63,468 Juvenile boys and
2,600 Juvenile girls were arrested in
1964; their figureg for 1974 are 1,32,125
and 8,514 respectively. The trend of
increase among girls was 216.5 per
cent in 1974 over 1964 as against an
increase of 108.2 per cent for the
boys during the same period. How-
ever, the percentage of juvenile girls
arrested to total number of arrested
juveniles (boys & girls) has gone up
from 4.1 in 1964 to only 6.1 in 1974.

(b) The prevention and control of
juvenile delinquency is primarily the
responsibility of the concerned State
Governments and Union Territories
Administrations, However, the Gov-
ernment of India in the Department
of Social Welfare render technical
advice and assistance to the State
Governments and Union Territories to
develop programmes in this gphere in
an eftective manner.

Programmes relating to the control
and prevention of juvenile delinquen-~
cy among girls as well as boys have
been accorded a high priority in the
soclg] defence schemes. The services
of this field manly centre around the
implementation of the Children Acts
in various States and Unlon Terri-
tories. The Children Acts approach

provides for the care, protection,
treatment, reformation and rehabilita-

tion of juveniles coming in confiict
with law,

Tiwelt sty wite et do
¥ fred xowt & g forarne
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oY aqr €W UG Al ¥ qew Wi
wfaw svr wdalt & & AY que
MA@ E ;
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T & Yy & AN @A aX S
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T

Per capita income of Bihar

1587. SHR1 ISHWAR CHAUDHRY:
Will the Minister of PLANNING be
pleased to state:

(a) whether it is a fact that Bihar
State jg the most backward State in.
the country;

g
E
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(b) it so, what is the per capita
income in that State;

(c) whether some more amount has
been sanctioned by the Central Gov-
ernment during thig current year to

,improve the conditions particularly in
the Adivasis areas; and

(d) if so, the detailg thereof?

THE PRIME MINISTER ; (SHRI
MORARJI DESAI): (a) and (b), Ac-
cording to the more recent estimates
of State incomeg prepared by the State
Statistical Bureaus, the per capite in-
come of Bihar was Rs, 596 in 1975-76,
which was the lowest of any State in
India.

(¢) and (d). There is a separate
Sub-Plan for the development of areas
of tribal concentration in Bihar, and
special Ceniral assiStance is provided
for these programmes to supplement
the flow of funds from the State Plan.
During the current year, the alloca-
tio, of special Central assistance is
Rs. 9.85 crores (inclusive of Rs. 10
lakhg for Specially backward tribes)
as against Rs, 7.70 crores in 1977-78.

Engine of the Vijayanta Tamk

1568. SHRI ISHWAR CHAU-
DHRY:

SHRI SARAT KAR:
SHRI S. S. SOMANTI:

Will the Minister of DEFENCE hbe
pleased to state:

(a) whether it is a fact that the
Engine of the Vijayanta Tank js not
upto the mark, although the gear box
is quite satisfactory;

{b) whether modifications have also
been taken place in the Vijayanta
Tank and still it is not satisfactory;
and

(c) if so, whether Government are-.
in mood to replace it with foreign
collaboration and if so, the details
regarding its performance?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) No, Sir.

(b) The performance of the Vija-
yanta Tank hag been found satisfac-
tory. Some modifications, however,
have been made in the tank in normal.
course to meet various operational
requirements.

(c) The question does not arise.

Atomic Power Station in Gujarat

1569. SHRI F. P. GAEKWAD: Will:
the Minister of ATOMIC ENERGY
be pleased to state:

(a) whether Department of Atomic
Energy has completed consideration of
the question of location of an Atomic
Power Station in Gujarat;

(b) if not, how long it is going to.
take;

(c) the issues involved in the ques-
tion that are causing delay in the:
decision; and

(d) whether those issues are irre--
solveable?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir.

(b) to (d). The quesiion of an-
atomic power station in the Western
Region id being reviewed by the-
Working Group set up by the Plan.
ning Commission for formulating the-
power gencration programme for the-
Five Year period 1978—83. Until a
decision is reached on this program-
me and the availability of financial
resources 'nd heavy water is assured,.
no action can be taken on thig issue.,
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Plan foy Profemsionalisstion of Large
Indusirial houses

1570. SHRI AMAR ROY PRADHAN:
SHRI SURENDRA BIKRAM:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is proposed to con-
vene a three-tier dialogue with indus-
try to chalk out future plans for pro-
fegsionalisation of large industrial
houseg and find a solution to the prob-
lem of concentration of economic
power; and

(b) if so, the guidelines in this res-
pect and steps it any, taken by Gov-
ernment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Yes, Sir.

(b) It is not proposed to draw up
any guidelines at this stage:

Replacement of Canberra and Hunter
by Modern Strike Aijrcraft

1571. SHRI AMAR ROY PRADHAN:
Will the Minister of DEFENCE be
pleased to state;

(a) whether Government propose to
replace Canberra and Hunter by more
modern strike aircraft; ang

(b) if so, the details thereof; and
the reasons therefor?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir, '

(b)Y Canberras and Hunters, which
were introduced in the fi’ties, have
become old and ure proposed to be
replaced by new aircraft. Three al-
ternative types to replace the old
aircraft were recently evaluated by a
high-leve] team and their report has
‘been submitted to Government.
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Demang for a Separate Jharkhand
State

1574. SHRI K. PRADHANI: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether it is a fact that Adi-
vasis are up in revolt against the
Government to press their demand
for a separate Jharkhand State;

(b) whether it is also a fact that
groups of Adivasig have started raid-
ing block offices in remote rural areas
to paralyse their functioning and in
two blocks of Ranchi district, Khunti
and Karra, Government had to re-
move the two block development offi-
cers in the month of May, 1978 be-
cauge of their agitation; ang

(¢) if so, the detalls regarding their
demand and the reaction of Govern-
ment thereon?

"THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
‘(SHRI DHANIK LAL MANDAL):
(a) to (¢). The demand for formation
of a Jharkhand State is an old
demand and the areas suggested for
inclusion therein have been differing
at different times. Though there have

lately been certain incidents showing.
militancy, there is no report to indi-~
cate that the adivasis are “up in revolt
against the Government”. However,
as has already been stated the Govern-
ment do not consider the present to be-
the opportune time for taking up the
question of reorganisation of any-
States.
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Target and gotual production achieved
by HE.C. in 1977-18

1576. SHRI 8. R. DAMANI: Will
‘the Minister of INDUSTRY be pleas-
-ed tp state:

(a) the target set ang actual pro-
-duction achieved by Heavy Engineer-
ing Corporation in 1977-78 and the
target set for the current year;

(b) the capacity utilization at this
target;

(c) the order book position for sub-
sequent years and the efforts made to
book more orders to fully utilize the
manufacturing capacity already deve-
loped; and

(d) the details of export orders to
be executed in the current year and
next year by items and value?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) The value
of production in the Heavy Engineer-
ing Corporation Ltd. (HEC) during
1877-78 was Rs, 39.44 crores against
a target of Rs. 104 crores. The target
of production set for the current year
is Rs. 109 crores; Rs. 83 crores by the
Heavy Machine Building Plant
(HMBP}), Rs. 15 crores by the Foun-
dry Forge Project (excluding its gup-
plies to the HMBP and the Heavy
Machine Tool Plant) and Rs, 11 crores
by the Heavy Machine Tool Plant
(HMTP) excluding what it would ma-
nufacture for the internal use in HEC.

(b) The original concept of capa:
city in HEC in terms of tonnage as per

JULY 26, 1978
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DPR is no longer relevant in view of
changed product mix and the fact that
the assumptiong made at the time of
DPR are no.longer valid. The pro-
duction targets fixed for the year takes
into account the capacity of the plant
keeping also in view the availability
of inputs and the demand and could
be taken as equivalent of capacity for
the year.

(c) To fully utilise its manufactur-
ing capacity, the Corporation should
have, at any pomnt of time grders of a
value of about Rs, 300 crores in hand
in order to achieve an annual produc-
tion of about Rs. 110-120 crores. As
against this, the Corporation had firm
orders of the value of appraximately
Rs. 187 crores as on 1st July, 1978,

Concerted efforts are being made to
fill the order gap by:

(i) securing orders for steel plant
equipment for which, however, there
is now a limited scope in the coun-
try;

(ii) securing export orders; orders
of the value of approximately
Rs. 30 crores for supply of equip-
ment to third countries mainly
through USSR are being ulready
executed by HEC g5 detailed in re-
ply to (d) later; and

(iii) diversilying its production
by taking up manufacture of mining
equipment, bulk material handling
equipment etc.

(d) A statement is enclosed.

Statement

Export orders to be executed by Heavy Engineering Ce

gmlinn Limited, Ranchi during 145850 and

(Rs. in crores)

S. No Item 1977-79 1979-80
1. Bl:strolyssr pats and Accessories for Yugoslavia 1 0'32

2. Citz Oven ?tcms for Egypt and ankeuy8 . . 3-859;7 g-g
3. C-aa: and Bridge Loadars for Cuba, Bulgaria & Hungary 2-08 4-9%
4. Chatinuous Casting Machine for Turkey . . . 12' 00
g. 4 Roll Crushes for Tu:zey, Bulgriaand Yugoslovia . . . .. 0 47

. Spares for Steelr Melting Plant for Sri Lanka . . . o+ 16 ..

ToraL . . . 8-10- 20° 22
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AILR. Station at Sholapur

1577. SHRI S. R. DAMANI: Wil] the
Minister of INFORMATION AND
BROADCASTING be pleased to refer
1o the reply given to Unstarred Ques-
tion No. 3052 on the 15th March, 1978

and state:

(a) whether the proposal included
in the Sixth Plan to set up a radio
station at Sholapur has since been
approved by the Planning Commis-
sion; it

(b) if so, when will its implemen-
tation be taken up; and

(c) it not, by what time the ap-
proval is likely to come through?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) to (c). Propo-
sals for setting up of new radio sta-
tions and their locations are yet to
be finalised in the light of the reduc-
ed provision of Rs. 86.50 crores allo-
cated for broadcasting in the Sixth
Five Year Plan (1978—83).

Statement issned by All India Confe-
deration of Central Government Ofi-
cers Association

1578. SHRI SHAMBU NATH CHA-
TURVEDI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Government’s attention
has been drawn to the statement
issued on the 16th April, 1978 by the
All India Confederation of Central
Government Officers Association be-
moaning “manifestation” and citing
instances wherein the *‘Government
far from wanting to be just had
given the impression of being not
only in the wrong but manifestly in
the wrong” and alleging “efforts to
‘tighten bureaucratic stranglehold over
scientists and technologists, devalue
their contribution and provide a
rationale for foreign collaboration in
areag where Indian expertise can do
the job”;

(b) if so, the specific grievances and
objections to which reference has been

made in regard to the Central Infor-
mation Service, Geological Survey of
India, the Fertilizer Corporation, the
P&T Board; and

(c) the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) The Gov-
ernment have seen a news item ap-
pearing in a section of the Press on
17-4-1978 referring to a statement pur-
ported to have been issued by All
India Confedration of Central Gov-
ernment Officers Associations, making
allegations of a general nature,

(b) The news item does not contain
any specific details regarding the alleg-
ed grievances and objections of the
confederation.

(c) In view of (a) and (b), ques-
tion does not arise.

Range and Power of Delhi TV Station

1579. SHRI SHAMBHU NATH
CHATURVEDI: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether it is proposed to in-
crease the range and power of the TV
Station at Delhi; and

(b) if so, its extent and the time it
will take to be completed?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Yes, Sur.

(b) It is proposed to have a 20KW
Transmitter (2x10 KW) with ¢ 200
metre tower in place of the existing
10 KW transmitter with a 100-metre
tower to increase the range from
68 kms. to 80 kms. and coverage from
14,300 sq. kms. with a population of
93 lakhs to 25,400 5q9. kms, with a
population of 129 lakhs. It ig likely
to be commissioned in about 3 years.
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1580. SHRI P. K. KODIYAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it js a fact that Gov-
ernment have received numerous com-
plaints of forcible seizures of land
allotted to Harijans, seizureg or des-
truction of standing crops and other
excesses of powerful land-owners dur-
ing the last one year;

(b) ¥ s0, the State-wise details of
such complaints, area of lang forcibly
seized by land-ownerg ete. during the
last one year; and

(c) the steps being taken by Union
Government to ensure that the Hari-
jans are not deprived of their land
and crops?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (c). Complaints of this nature
keep on being received by the Gov-
ernment. These are forwarded to the
State Governments concerned for ap-
propriate action, since action in such
caseg falls wholly within their juris-
diction. No details in respect of such
complaints are kept. The Centre has,
however, been offering suggestions to
the State Governments from time to
time for strengthening the adminis-
trative machinery to provide protec-
tion to the members of Scheduled
Castes and to ensure that special
attention ig given in cases involving
their dispossession from land or forei-
bly harvesting or destroying the crops
sown by them; and that such cases
should be handled on a priority
basis.

Taklug over of Priya-Laxmi ang
Subhalaxmi sick mills

1581, SHRI ANANT DAVE: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether Government are to
releas¢ rupeeg three crores to Gujarat

Government for taking ovet - Priya-
Laxmi and Subhbalaxmi sick mills; -

(b) if s0, the ressons for delay; and

(c) whether any discriminiation has
been shown by Government in taking
over other sick mills in Gujarat in
relation to other States? :

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
No, Sir.

(b) Does not arise.

(c) The decision in regard to take-
over or otherwise of individua] mills
is taken on the individual merits of
each case and as such the question of
discrimination among mills or among
States does not arise.

New Textile Policy

1582, SHRI K. A, RAJAN:
SHRI AMAR SINH V.
RATHAWA.:

Wil the Minister of
be pleased to state:

INDUSTRY

(a) whether any decision has been
taken on the proposed new textile
policy by Government;

(b) if so, the details thereof; and

(c) the benefits to mill owners,
cotton growers and handloom societies
and to the consumers?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
to (c). A policy covering various
inter-related aspects of textile sector
is under consideration and will be
presented to Parliament as soon as
it ig finalised.
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Running of Sick Textile Units in

Gujarat
1586. SHRI MUKHTIAR SINGH
MALIK:
SHRI G. M. BANATWALLA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have sesn
the press reports in the Statemnan
dated the 12th June, 1978 wherein it
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- (b) it so, number of sick textile
#nills which are closed and the time
since when these are being closed;
and

(c) whether Government propose to
take over such textile mills directly
and if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
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(b). A statement is attached.

(¢) Government's approach towards
the problems of sick mills and revival
of the closed mills has been outlined
in the statement made by the Minister
of Industry in the Lok Sabha on 15th
May, 1978. As a first step towards
action for the revival of the closed
mills in terms of that statement, the
Textile Commissioner has been asked
to study the position and problems of

(SHRIMATI ABHA MAITI): (a) Yes, closed mills and submit a report to
air. Government.
Statement

Particulars of 5 closed Mills as al the end of Fune 1978 in the State of Gujarct 1

-8. No. Name of the mills Date of Rreasons for closure
closure
1 Fine Knitting Co. Ltd. Ahmecdabad 10-8-70 This mill is covered by the

2 Shree Bhagwati Spg. & Wvg. Works
Khambalia

Sick Textile  Undertakin,

(Nationalisation) Act but the
owners have filed a writ
petition m the Supreme, Cou:i,t?

q y
Government and the case
in sub-judice. Meanwhile,
the spinning section of the
mill remains closed its hosiery
section is working under the
erstwhile owners under a
Gujarat Court degree.

22-10-75 Damage to the mills caused by
cyclone.

3 'ﬂle Mancckchowk & Ahmedabad Mfg. 14-12-70 Financial difficulties.
. Ltd., Ahmedabad.
4 Navjyoti Mills Ltd., Kadi 25-1-77 Do’
5" Mﬂz:db::'ﬁnxml Cotton Mills, 10-8-77  Financial difficulties.
Implementation of Verghese Commit. been examined which has examimed
tee Report in depth, the question of autonomy for
Akashvani and Doordarshan and had
1587. SHRI MUKHTIAR SINGH envisaged the creation of a National
MALIK: Broadcasting Trust Akash Bharati;
SHRI SHYAM SUNDAR and
GUPTA:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

. (a) whethter the recommendations
of Verghese Committee have since

(b) it not, the reasons thereof?

THE MINISTER OF INPORMA-
TION AND BROADCASTING (SHRI
L. K. ADVAND): (a) and (b). The re-
port of the Working Group on Aufo-
nomy for Akashvan! and Doordarshan



231 Written Answers .

is under examination. In view of the
far reaching and fundamental struc-
tural changes recommended by the
Group. A decision in this regard can
be taken only after due consideration
and consultation with the concerned
Ministries and Departments of the
Government.

Reduction in Defence Fighters

1588. SHRI MUKHTIAR SINGH
MALIK:
SHRI P. VENKATA-
SUBAIAH:

SHRI K. MALLANNA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government propose
to reduce Defence fighters’ hombers,
squadrons;

(b) if 80, the reasons therefor; and

(c) its effects on India’s Air Force?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (o).
The present fleet of ageing Canberras
and Hunters are proposed to be re-
placed by new aircraft. It is true that
the number of squadrons ot the
new aircraft would be a little smaller
than that of the Canberras and Hun-
ters. The requirements have been
worked out with full regard to our
defence needs.

Selection of Candidates for All India

Services
1589. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of

HOME AFFAIRS be pleased to state
whether Government have given any
thought to the persistent demand for
holding viva voce sittings of the Union
Public Service Commission in Banga-
-lore, Hyderabad and Madras for the
entire South and Bombay, Delhi and
Calcutta for the North to select the
candidates for ARl India Services?

JULY 26, 1978
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI 8. D. PATIL): No representa-
tions have been received from the
candidates for holding the viva voce
sittings of the Interview Board in
Bangalore, Hyderabad, Madras, Bom-
bay and Calcutta in addition to Delhi.

2. The personality test for candi~
dates qualifying for Indian Adminis-
trative Service and Indian Foreign
Service has always been held at New
Delhi.

3. The personality test for the Cen-
tral Services and the Indian Police
Service used to be conducted at re-
gional centres as well, and during
1975 and 1976 the [Personality Test
was held at Madras, Calcutta, Allaha-
bad and Bombay in addition to Delhi.

4, The Union Public Service Com-
mission have intimated that as the
number of candidates to be interview-
ed now-a-days is very large, the inter-
views continue for a long period and
it has become very difficult to make
adequate arrangements for holding
the interviews for long periods of
time at each regional centre. Further
the Members of the Interview Board
have to be divided into two Boards
with frequent exchange of Members
between the two Boards in order to
maintain uniformity of standards of
assessment. If the interviews are held
at different regional centres, the fre-
quency of such exchange between the
two Boards will not be possible.
Therefore, on a careful review of the
position the Union Public  Service
Commission came to the conclusion in
1977 that the time and expenditure
involved in the Personality Test
Board visiting regional centres was
not commensurate with the benefits
that may be derived by the candi-
dates.

5. No hardship is caused to the
candidates by their being called to
Delhi for interview as they are paid
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second class railway fare by the Com-

mission from the place of residence
to Delhi and back.

Commissions of Inguiry
1590. SHR] KUSUMA KRISHNA

MURTHY:
SHRI ARJUN SINGH
BHADORIA;
Will the Minister of HOME

AFFAIRS be pleased to state:

(a) how many Commissions of
Inquiry have been set up so far from
March 1977 and how much money has
been spent so far from March 1977 on
the functioning of each of the Com-
missions of Inquiry: ang

(b) when these Commissions are
likely to complete their work?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Seven Commissions of Ingquiry
have been set up since March, 1977.
The amount spent on each of them 1ill
the end of June 1978 is indicated in
the attached statement.

(b) The following two Commissions
have completed their work:

(iy P. Jaganmohan Reddy Com-
mission of Inquiry to enquire into
the allegations against Shri Bansi
Lal; and

(ii) Baweja Commission of Inquiry
to enquire into the alleged incident
of lathi charge in the Central Jail,
Tihar on 2nd October, 1975.

The remaining five Commissions are
expected to complete their work within
their sanctioned term,

Statement

Commissions of Ingsiry appointed after the

present Geoprnment assumed office at the Centre.

S. No. Amount Term Remarks
Name of the Commission of Inquiry spent upto  sanctioned
Junc, 1978 upto

1 Shah Commission of Inquiry Rs. 5492 Lakhs 30-9-1978 1Ist Interim Report
was submitted to
the Govt. on.

2 Maruti Commission of Inquiry . Rs. 10,32,583 31-12-78 13-3-78 and the and
Interim Rcport om
26-4-78.

3] han Reddy G ofIn- Rs. 6:83 Lakhs 30-9-78 Work complected and
quiry to enquircinto the allegations (it covers the final re‘poﬂ in res-
against Shri Bansi Lal. agarwala Com- ct of Shri Bansi

mn. also as com- al Affairs sub-
bined Sectt. has mitted on 23-6-78,
been provided for
both the

Commissions)

4 P. Jag han Reddy C ission of
Enquiry to enquire into Nagarwala
episode.

s Vimadalal Commission Rs. 3,21,609 30-9-1978 Ist Report was sub-
mitted to the Go-
vernment on Ist
June, 1978.

6 Grover Commission

Bewaja Commission of Inquiry to enquire into  Rs. 6,000

Chrarge
in the Central Jail, Tihar on 2-10-75.

the alleged incident of Lathi

Rs. 7,388,766 31-12-1978 Ist Report was sub-
mitted. on 30-1-78.

Work completed an
report  submitted
on go-1.98.

——
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Solar Gadgets deveiopad to heat
Water and cook Feod

1581. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state: g

(a) whether the Punjab Agricul-
tural University developed Solar
Gadgets to heat water and to cook
food; and

(b) if so, whether Government pro-
pose to popularise them?

THE PRIME MINISTER (SHRI
MORAIJI DESAI): (a) and (b). Many
institutions including Punjab Agricul-
tural Unjversity and even private
individuals in India have been work-
ing on development of solar water
heaters and solar ovens. Under the
sponsorship of the Department of
Science & Technology, solar energy
water heating systems (a) for domes-
tic use and (b) for large scale appli-
caticns in hotels, hospitais etc. have
been developed by the Bharat Heavy
Electricals Ltd. the National Physical
Laboratory and other institutions. A
jarge scale solar water heating de-
monstiration plant has been installed
at the Qutab Hotel, Delhi and its per-
formance will be evaluated in the
coming months. Popularisation of
such devices will to a large extent
eventually depend upon their econo-
mic viability and the willingness of
manufacturers to undertake commercial
production and marketing of the pro-
ducts. H

Allocation of Funds o Ramagundam
Super Thermai Project

1592. SHRI P. RAJAGOPAL NAl-
DU: Will the Minister of ENERGY
be pleased to state:

(a) whether any allotment has been
made in Sixth Five Year Plan for
Ramagundam Super Thermal Project;
ang :

JULY 86, 1078
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(b) it go, the gmount aliotted?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a) ang
(b). Approval has been accorded for
implementation of the Ramagundam
Super Thermal Project with a first
stage installation of 1100 MW capacity
as a Central Project in the Southern
Region. The total cost of the first stage
of 1100 MW of the project is Rs. 459.14
crores for the power project and Rs.
116.14 crores for the construction of
associated transmission lines. Since
the Five Year Plan (1978—83) has not
been finalised, it is not possible to
give the flrm allocation for this pro-
ject. However, permission has been
accorded to the National Thermal
Power Corporation Ltd. who are exe-
cuting the project to incur an expen-
diture of Rs. 4.80 crores during the
current year to enable the implemen-
tation of the project according to
schedule.

Taking over of Cement Faciory at
Swai Madhopur

1593. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of INDUSTRY
be pleased to state:

(a) whether the Cement factory at
Swai Madhopur, in Rajasthan was
taken ogver by the Government; and

(b) if mot, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) and
(b). The present policy for dealing
with the sick industrial undertakings
has been to work out a scheme of re-
habilitation under the auspices of the
finhncial institutions themselves and
assist in effecting such changes as
might be considered necessary by
these institutions for undertaking the
rehabilitation. This is the basis on
which the rehabilitation of Jaipur
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Udyag Limited, Saxwaimadhopur has
bemn organised. Out of the 11 Mem-
berg of the re-constituted Board of
Management, 7 are representatives of
the Central Government, State Gov-
ernment, the State Bank of India and
the financial institutions. The factory
may, therefore, be considered as under
State control for managerial purposes.

Package PFlap for Riyalaseema,
Anfihra Pradesh
1584. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of INDUSTRY be
pleased to state:

(a) whethey Government are con-
templating to evolve a package plan
for Rayalaseema in Andhra Pradesh
to develop industries; and -~

(b) if go, when will it be finalised?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (bh).
The State's Annual Plan (Industries
and Mineral Sector) for the year
1978-79 did not contain proposals for
package plan for the development of
industries in Rayalaseema region of
Andhra Pradesh.

However, all the Rayalaseema dis-
tricts viz,, Kurnool, Ananthapur, Cud-
dapah and Chittoor are covered under
the Capital Subsidy Scheme. Anantha-
pur and Cuddapah districts are also
covered by the Rural Industries Pro-
jects. Ananthapur, Cuddapash and
Chittoor district are also covered by
the scheme relating to establishment
of District Industries Centres. The
State Government have also set up
the Rayalaseema Development Board
which specifically oversees the develop.
mental progress for that region. The
State owned Corporation snd Under-
fakings also help in setting up of in-
dustries In drought prone areas of
Reyalaseema as Joint Venture Pro-

jects.

Commities {0 precess Verghone
Committes Reperi

1595. SHRI C. K. JAFFER SHARIEF:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government have set
up a committee to process the recom-
mendations of the Verghese Report on
the zutonomy of Akashvani ang Door~
darshan;

(b) if so, the terms and conditions
thereof; and

(c) when it is likely to submit its
report?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) to (c). An Empowered
Committee consisting of representa-
tives of the Ministry of Information
and Broadcasting and other concerned
Ministries/Departments of Government
has been set up in accordance with the
standing instructions o¢ the Govern-
ment to process reports of this kind.
The Committee is meant to take deci-
sions or submit concrete proposals for
the approval of Minister/Cabinet and
ensure that the processing of the report
is completed expeditiously. It is not
expected to submit a report.

Detenus under MISA and DISIR

1596. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the numbey of persons still in
jails under MISA and DISIR;

(b) the reasons for theiy detention
without trial; and

(c) when they are likely to be re-
leased?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAI. MANDAL):
(a) to (c). 47 persons were in deten-
tion under MISA, as on 15-7-1978.
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This include 26 foreigners ' detained
with a view to making arrangements
for their expulsion from India. The
remaining 21 persons were in deten-
tion for reasons connected with the
maintenance of public order. All de-
tenus will be released from detention
under MISA either on the expiry of
the period of their detention or when
their further detention is not consi-
dered necessary, or the repeal of
MISA whichever is earlier.

The Defence and Internal Security
of India Rules, 1971, did not provide
for any preventive detention without
trial.

Activities of Officerg of Alleged
Doubtlul Integrity

1597. PROF. P. G. MAVALANKAR!:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Department of
Personnel and Administrative Re-
forms has asked vigilance officers of
all Ministries to activate the prepara-
tion of “agreed lists” of officers of
doubtful integrity and follow up ac-
tion to watch their activities discreet-
ly and unobtrusively in cooperation
with Central Bureau of Investigation;

(b) if so, full facts thereof and the
reasons therefor;

(c) the purposes of maintaining such
lists; and

(d) the types of concrete cases of
disloyalty envisaged anq agreed to,
for such lists?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) to (d). One
of the measureg of preventive vigi-
lance, aimed at combating corruption
in the public services, is to identity
vulnerable and sensitive points of ad-
minisration and the personnel of

JULY 26, 1878
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doubtful. integrity, with a view to
exercising greater supervision over
such points and closer watch over
such personnel, For this purpose. a
system was evolved, as far back as
1966, to prepare annually, and valid
for each such year, ‘Agreeq Lists’ of
officers who do not enjoy good reputa-
tion for integrity.

These lists pertain only to reputation
regarding integrity and not disloyalty
or other misconduct. What has been
done recently is only to reiterate the
said earlier instructiong and empha-
size the need to approach the task of
preparing such ‘Agreed Lists’ with
greater earnestness. The inclusion of
the name of an officer in the ‘Agreed
Lists' implies that both the Central
Bureau of Investigation and the Head,
or the Chief Vigilance Officer, of the
concerned Department or Organisation,
are of the agreed opinion that the re-
putation for integrity of the officer is
such that hig conduct should be watch-
ed. No action is. or can be initiated
against such officer unless the subse-
quent discreet check, verification or
watch, brings out concrete maierial to
warrant such action, The measure is
intended only to facilitate detection of
corruption.

Principal Presg Officer

1598. PROF., P. G. MAVALANKAR:
Wil the Minister of INFORMATION
AND BROADCASTING be pleased fo
state:

(a) whether Government have ap-
pointed a new Principa] Press Officer;

(b) if so, who and when;

(c) what are the main functions of
the said officer and how are they
discharged;

(d) whether the office and function-
ing of such an officer helps or hinders
the freedom of the Press; and

(e) ‘broad details of the answer to
part (d) of this question?
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) ¥es, Sir,

(b) Shri ’G 8. Bhargava with effect
from 15th June, 1978.

(c) to (e). The main functions of
P.LO. are, advising Government on the
requirementg of publicity through the
medium of the Press in respect of
various Ministries, disseminating in-
formation on the policies and activities
of the Government; maintaining liaison
with the Press; and reporting to Gov-
ernment public reactions to official
policies and performance ag reflected
in the Press,

2, PIO performs his duties through
departmental officers who are attached
to each Ministry and who are the
Chief spokesman of that Ministry be-
sides Minister and Secretary. These
officerg keep abreast of the policies
ang programmes of the Ministry to
which they are attached and they dis-
seminate the information to the cor-
respondents for publication and
broacast. They communicate informa-
tion through various media. They
obtain information from the Ministry
and make it available to the Press on
enquiry and arrange overall briefings
to Press. P.IB. has a network of 31
officeg throughout the country and
through these information about Gov-
ernment publicity is disseminated.

3. Since P.1.O. as well as the P.LB.
in general function with a view to dis-
seminating information on Govern-
ment policies and programmes to the
Press, there is no question as such of
any officer in the P.I.B. hindering the
freedom of the Press,

Conference of IGs. of Police in Delhi

1599, SHRI R. V. SWAMINATHAN:
Will the Minister of HOME AFFAIRS
be pleaseq tp state:

(a) whether a two-day conference
of Inspector-Generals of Police from

Stateg and Unijon territories was held
on May 16th 1978 in New Detlhi;

(b) if so, what were the subjects
discussed;

(c) the decisions arrived at; and |

(d) whether Prime Minister had
stated “Don’t abey wrong orders”?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Yes, Sir.

(b) The following subjects were
discussed in thig conference:—

I Law and Order

1I Crime Prevention and Investi-
gation

111 Scientific Aids lo Investigation
IV Legal Affairg

V Police Training

VI Police
VII Security
VII1 Police Uniform and Equipment

Discipline and Welfare

(¢ ) The suggestions made in this
conference on various subjects are
examined and taken up with the State
Governmenis for consideration or im-
plementation wherever necessary. No
such suggestions have, so far, been
received in regard lo conference held
in May, 1978.

(d) o, Sir,

Coal Shortage for Industries
1600. SHRIMATI PARVATHI
KRISHNAN:

SHRI P. VENKATA-
SUBBAIAK:

SHRI NATVERLAL B.
PARMAR:

Will the Minister of
vleased to gtate?

ENERGY be

(a) whether.the industries all-over
the country are facing a serious coal
shortage;
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_(b) it so. the details of industries
which are facing coal shortage;

(¢) what are the reasons therefor;

(d) whether Government have de-
cided to review the entire programme
of coal exports in the light of the
shortage for indigenous needs; and .

(e) if so, the details thereo(?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) There is
no serious coa] shortage as such in the
country. However, occasional reports
from some industries regarding short-
age of coal supply have been received.

() The industries complaining
about the coal shortage are mostly
textile, chemicals and small scale in-
dustries,

(c) Frequent power interruptions,
shortage of explosives, industrial un-
rest, absenteeism, a prolonged strike in
the Singareni Collieries and inadequate
transport are some of the main reasons
for shortfall in supply of coal to some
of the indus’.i:

(d) and (e). Export of cnal will not
be permitted to any country other than
the countries to whom India had
traditionally been supplying coal.
Also the commitment already made
would be honoured but no new com-
mitment would be entered into.

—

12.00 hrs,

sft gy wT™ ( sme ):
wsae wgeE, T wgs  f  wEe-
o Xww A e & wrowT sara
feqrar =rgar F 1 26 W ¥
#omw fow, wAg s &
o gt AvgT ¥MT T §)

MR, SFEAKER: You have not
given any notice to me.
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dvodge ww: A Wifew Wy
¥ Wl e w e
ot faar & o= fquw 377/ ot
far &

MR. SPEAKER: About what?

o wige ww ;26 WA &
dam fra, sy = §, @
BN wm ¥we §) gy afaw
aaifs daxa qrwwr &
SHRI SAUGATA ROY (Barrack-
pore): I wanted to ask the Minister. ..

MR. SPEAKER: I have just now
got it. I will examine it.

SHRI SAUGATA ROY:
before 10 O'Clock.

I gave it

MR. SPEAKER: For today we
select yesterday’s. This will be con-
sidered for tomorrow, that is all. I
do not assure you, but it will be
considered for tomorrow.

At wNYT WM ;. qeAA ALEA,
ug WG AE T ww § )
MR. SPEAKER: There are a num-

ber of important things. India is &
very big country.

ot 7gT waw # ¥ wraey

Afew & g€ § o
MR. SPEAKER: I am selecting on
the basis of urgency. I have selected
five.
wWadgr wrw ;g oagr
nge w1 gamw £
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«MR. SPRAKER: lmeomldmng
wymttu

SHRI sAUGATA ROY:. The Min-
ister has not come forward to reply.

MR. SPEAKER: Are we going to
discuss everything every day?

. SHRI SAUGATA ROY: I want to
mention this because there has been
a police firing on deserters in Kossi-
pore in Burdwapn District and ten
people have been killed,

MR, SPEAKER: You want to
make a statement today and you want
to make a statement tomorrow. It is
not fair.

SHRI VAYALAR RAVI (Chirayin-
kil): I have given notice ot privilege
against the former Home Minister, Mr.
Charan Singh, six days ago. In you
wisdom. you informed me jn the
House that you have asked for his
comments. i

MR. SPEAKER: The
have just come.

comments

Papers to be laid.

ot wANgT wTw : WETH WEIE, 26
Ay g ax ¥ 1 7 Agey-
o g g

MR, SPEAKER: Please don’'t dis-
turb the work. I am not going to be
dictated about it. I select on the basis

of what I consider jmportant. Every-
body thinks his matter is important.

! AT ww
qRgT AFT §1

Mrr  gare

MR. SPEAKER: Don't record any-
thing. Nothing will be recorded.

SHRI MANOHAR LAL: **

MR. SPEAKER: Whoever disturbs
the work will get the last chance,
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12.05 hrs.
PAPERS LAID ON THE TABLE:

PusLic NOTICE RE. NEWSPRINT ALLOCA-
110N Poricy ror 1978-79

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L, K. ADVANI): I beg to lay on the
Table a copy of Public Notice No. I-
PR-NP/78 (Hindi and English ver-
sions) dated the 7th July, 1978 regard-
ing Newsprint Allocation Policy fo:
1978-79. [Placed in Library, See No.
L'T-2452/78].

ANNUAL REPORT OF KHADI AND VILLAGH

INDUSTRIES COMMISSION FOR 1976-77

AND STATEMENT RE. REASONS FOR DELAY
IN LAYING THE REPORT

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): !
beg to lay on the Table:—

(1) A copy of the Annual Repor!
(Hindi and English versions) of th¢
Khadi and Village Industries Com-
mission, Bombay, for the yea
1976-77 under sub-section (3) o!
section 24 of the Khadi and Village
Industries Commission Act, 185(
along with the Statistica]l Statement

(2) A statement (Hindi and En-
glish versions) showing reasons fo
delay in laying the above Repor
{Placed in Library. See No. LT
2453/78].

NOTIFICATIONS UNDER EssENTIAL Com
MODITIES AcCT, 1955

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI);: I bes
to lay on the Table a copy each of the
following Notifications (Hindi ean¢
English versions) under sub-sectior
(6) of section 3 of the Essentia
Commodities Act, 1855: —

(i) The Jute (Licensing and Con
trol) Second Amendment Order

**Not recorded.
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1978, published in Notification No.
S0, 420 (E) in Gazette of India
+dated the 1st July, 1978.

(ii) The Copper (Prohibition of
:uge in the manufacture of PVC and
VIR wires of domestic type) Order,
1878, published in Notification No.
.8.0. 444 (E) in Gazette of India

- dated the 13th July, 1978. [Placed
in Library. See No. LT-2454/78].

InteriM REPoRT 17 (HINDI VERSION)

OF SHAH COMMISSION OF INQUIRY,

CENTRAL INDUSTRIAL SECURITY FORCE

(THIRD AMENDMENT) RULES, 1978 AND

FOREIGN CONTRIBUTION REGULATIONS,
1978.

‘THE MINISTER OF STATE IN
“THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): 1
beg to lay on the Table: —

- (1) A copy of the Interim Report
II dated the 26th April, 1978
(Hindi@ version) of Shah Com-
‘mission of Inquiry set up to inquire
into the misuse of authority, ex-
cesses and malpractices committed
during the Emergency under sub~
section (4) of section 3 of the Com-
missions of Inquiry Act, 1952
[Placed in Library. See No. LT-
2455/783.

(2) A copy of the Central Indus-
trial Security Force (Third Amend-
ment) Rules, 1978 (Hindi and En-
glish versions) published in Notifi-
cation No, G.S.R. 848 in Gazette of
Indja dated the 1st July, 1978 under.
sub-section (3) of section 22 of the
Centra] Industrial Security Force,
Act, 1988. [Placed in Library. See
No. LT-2456/78].

(3) A copy of the Foreign Con-
tribution (Acceptance or Retention
of Gifts or Presentations) Regula-
tions, 1978 (Hindi and English ver~
sions) published in Notification
No. S.0. 402 (E) in Gazette of India
dated the 22nd June, 1978 under
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sub-section (8) of section 30 of the
Foreign Contribution (Regulation)
Act, 1976. [Placed in Library, See
No. LT-2457/78].

NOTIFICATIONs UNDER ALL INDIA
Services Act, 1951

THE M'NISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): I beg to lay
on the Table a copy cach of the
following Notifications (Hindi and
English versions) under sub-section
(2) of section 3 of the ANl Indim
Services Act, 1951:—

(1) The Indian Administrative
Service (Fixation of Cadre
Strength) Sixth Amendment Re-
gulations, 1978. published in Noti-
cation No. G.S.R. 585 in Gazette of
India dated the 6th May, 1978.

(2) The Indian Adminisirative
Service (Pay) Fourth Amendment
Rules, 1978, published in Notifica-
tion No. G.S.R. 588 in Gazette of
India dated the 6th May, 1978.

(3) The Indian Administrative
Service (Fixation of Cadre
Strength) Seventh Amendment Re-
gulations, 1978, published in Noti-
fication No. G.SR. 665 in Gazette of
India dated the 27th May, 1978.

(4) The Indian Administrative
Service (Pay) Fifth Amendment
Rules, 1978, published in Notifica-
tion No. G.S.R. 666 in Gazette of
India dated the 27th May, 1978.

(5) The All India Service (House
Building Advance) Rules, 1978 pub-
lished in Notification No, G.S.R.
311 (E) in Gazette of India dated
the 31st May, 1978.

(8) The Indian Police Service
(Fixation of Cadre Strength) Third
Amendment Regulations, 1978, pub-
lished in Notification No. G.S.R. 899
in Gazette of India dated the 3rd
June, 1978.

Mt en Semamnn - e

@ZEnglish version of the Report was laig on the Table on the 15th May,

1978.
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(7) The Indian Potice Service
(Pay) Fifth Amendment Rules,
1978 published in Notification No.
G.5.R. 700 in Gazette of India dated
the 3rd June, 1978.

(8) The Indian Police Service
(Pay) Sixth Amendment Rules, 1878,
published in Notification No. G.S.R.
806 in Gazette of India dated the
24th June, 1978.

(9) The Indian Administrative
Service (Fixation of Cadre
Strength) Eigth Amendment Re-
gulations, 1978, published in Noti-
fication No. G.S.R. 807 in Gazette
of India dated the 24th June, 1878.

(10) The Indian Administrative
Service (Fixation of Cadre
Strength) Ninth Amendment Re-
gulations, 1978, published in Notifi-
cation No. G.S.R. 849 in Gazette of
India dated the 1st July, 1978.

(11) The Indian Forest Service
(Regulation of Seniority) Amend-
ment Rules, 1978 published in Noti-
fication No. G.SR. 358 (E) in
Gazette of India dated the 13th
July, 1978.

(12) The Indian Forest Service
(Recruitment) Amendment Rules,
1978, published in Notification No.
G.S.R. 359 (E) in Gazette of India
dated the 13th July, 1878.

(13) The Indiap Forest Service
(Fixation of Cadre Strength) Se-
cond Amendment Regulations, 1978,
published in Notification No. G.S.R.
860 (E) in Gazette of India dated
the 13th July, 1978.

(14) The Indian Forest Service
(Pay) Fourth Amendment Rules,
1978, published in Notification No.
G.8.R. 361 (E) in Gazette of India
dated the 13th July, 1978.

(15) The Indiap Forest Service
(Pay) Fifth Amendment Rules,
1978, published in Notification No.
G.S.R. 382 (E) in Gazetie of India
dated the 13th July, 1978. [Placed
"in Library. See No. LT-2458/78].
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NOTIFICATIONS UNDER CeNTRAL Excrss
Rures, 1944, Drzinr Sares Tax Act,.

1875 anp INCOME Tax AcT, 1961
SHRI S. D. PATIL: On behalf of

Shri Zulfiquarullah, I beg to lay om:
the Table:—

(1) A copy each of the following.
Notifications (Hindi and English ver-
sions) issued under the Central Ex-
cise Rules, 1944:—

(1) GSR 875 published in Gazette
of India dated the 8th July, 1978
together with an explanatory me-
morandum regarding exemption:
from Central Excise duty goods:
intended for installation at the:
site of project for the Indian Na-
tional Satellite system.

(i) G.S.R. 363(E), published in.
Gazette of India dateq the 14th.
July, 1978 together with an ex-
planatory memorandum regard-
ing withdrawal of excess produc-
tion relief scheme in respect of"
tyres and tubes.

(iii) G.S.R. 864(E) published in
Gazette of India dated the 14th-
July, 1978 together with an expla-
natory memorandum regarding in-
troduction of modified form of
excess production relief scheme in
respect of tyres and tubes, [Placed
in Library, See No, LT-2459/78]

(2) A copy each of the following
Notifications (Hindi and English ver-
sions) under section 72 of the Delhi
Sales Tax Act, 1975: —

(i) The Delhi Sales Tax (Third
Amendment) Rules, 1978, publish-
ed in Notification No. F.4(2) /78-
Fin. (Gen.) in Delhi Gazette of
India dated the 24th May, 1978,

(1) The Delhi Sales Tax
(Fourth Amendment) Rules, 1978,
published in Notification No.
F.4(13)/78-Fin. (G) (iv) in Delht
Gazette dated the 28th June, 1978.
[Placed in Library. See No. LT--
2460/78].
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(3) A copy each of Notifications
Nos. S.0. 1867 to 1986 and 1994 to
1997 (Hindi and English versions)
puhlished in Gazette of India dated
the 8th July, 1978, regarding ex-
emption under section 10 (23C) (iv)
of the Income-tax Act, 1961 to cer-
tain Assochtions/Or:anlsatlons. un-
der section 296 of the said Act.
[Placed in library. See No. LT-
2461/178].

12.06 hre.

“CALLING ATTENTION TO MATTER
‘OF URGENT PUBLIC IMPORTANCE

POWER CRISIS IN THE COUNTRY

ot g fert ¢ (W)
wsid  u3Em, §  wfaeradw
€17 wge & Wrafafas fowq
wre FAT AAY o w7 sqra frerar
g sresriar s § 5 oagew
A H uF wawqew ¥ —

“am F faiywe fagre aur wew
2w # fagrase  d@m 3,
for & wam s Qrav gok
wY&T  wywfsARAt LI gV

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): Re-
-cently, there has been improvement in
‘the power supply position all over the
country and power cuts/restrictions
have either been completely lifted or
relaxed in the States which previously
experienced power shortages. There
has been an overall increase of 15 per
eent in the total gemeration during
April-June, 1978 as compared to the
generation during the corresponding
period last year.

Coming to the power supply posi-
tlon in thé various regions, I would
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like fo mention that the power posi-
tion in the Northern Reglon including
Rajasthan and UDP, i now grestly
satisfactory. Power cuts in Rajasthan
have been completely lifted from T7th
July and power cuts in U.P. have also
been relaxed and, by and large, only
peak load restrictions are in force. In
the coming months also Northern Re-
glon is expected to be surplus in
energy ag well as peak requirements
for most of the time. This region
would be able to assist M.P. and Bihar
to some extent. N

Coming to the Western Region, the
power supply position in Gujarat is
comfortable. One unit of 210 MW and
another unit of 110 MW is expected to
bhe commissioned at Ukai and Ahmeda-
bad respectively before the end of
this year. Maharashtra has been
facing some shortage of power and
demand/energy cutg are enforced for
various categori of ¢ s. The
position is expected to improve consi-
derably after January 1979 onwards
with the commissioning of 200 MW
units at Nasik & Bhusawal and stabi-
lisation of 200 MW unit at Koradi.
The power supply position in M. P.
has also improved recently and the
demand as well as energy cuts have
been reduced. There have, however,
been some forced outages of thermal
power stations in M.P. resulting in fall
in generation. These outages are
minor and the generation in the State
has already improved.

The position in the Southern Region,
except in Karnataka is satisfactory.
However, shortages continue to be ex-
perienced in Karnataka. Recently
there has been some improvement in
the availability of power in Karnataka
and power cuts have been relamed
from May 1978 onwards.

In the case of Eastern Region there
have been unscheduled load sheddings
in Bthar. The system has been facing
a power deficit due to frequent and
prolonged outages of thermal genere-
ting sets at the various thermal power
stations,
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The ‘Central - Government has been
giving necesary
pertise to diagnose the deficiencies and
to suggest remedial measures for im-
proving the performance of various
units in that State. Recently, on our
request, Orissa, which is surplus in
power, has agreed to help Bihar and
DVC to the extent of 50 MW each and
West Bengal to the extent of 20 MW.
With the stabilisation of the new units
at Patratu, the power supply position
in Bihar is expected to improve con-
siderably. In the case of DVC, the
power supply position has been greatly
satisfactory with generation at a level
of 700 MW. One unit of 120 MW is
expected to be commissioned this year.
West Bengal, however, continues to
face peaking shortage and marginal
load shedding is being resorted to in
Calcutta area. I am aware that North
Benegal continues to be In difficulty
because of inadequate assistance from
the neighbouring systems. It is
hoped that with the commissioning of
new units and the improvement in
performance of DVC and West Bengal
power stations, the power Supply posi-
fion in the State of West Bengal would
also improve.

As regards the question of closure
of industries and hardships to agricul-
turists particularly in Bihar and M.P,
1 would like to mention that the Gov-
ernment have circulated a list of gra-
ded priorities to the various States to
ensure -supply of power to essential
consumers. Under these guidelines,
power supply to agriculturists is given
on priority basis and, as such, nor-
mally no power cuts are enforced on
the agriculturists, although there may
be occasional interruptions in power
supply to the rural areas because of
breakdowns. In the case of industries,
also certain graded priorittes have
been laid down and efforts are made
to supply power to the essential in-
dustries.

Hon'ble Members arve already aware
ihat some of the thermal power sta-
tiong in Maharasthra, Andhrs Pradesh,
Tamilnadu and MP. have been facing

help by way of ex-

some problems because of depleted
coal stocks. The coal stock position
at the various power stations is being
monitored daily at high level and
necessary steps are being taken ‘to
see that the generation at the power
stations is not affected for want of
coal, ’

1t has been our endeavour to improve
the availability of power by maxi-
mising generation from the existing
capacity as well as by addition of new
capacity. Last Year, we were able fo
add about 2000 MW of additional
capacity. This year, the capacity addi-
tion is expected to be still larger. With
the addition of new capacities and
improvement in the performance of
thermal power stations coupled with
good monsoons, the power supply
position all over the country is ex-
pected to improve further, except ir
gome pockets where shortages may
continue to be experienced. o

=t o fawrt qETE
AEET, 7@ oF £ wIAA WA
wat Aoy qrfv fagresd faoely
w g% T &, wwagi o fawdly
#r feafa dnawww & 1 fagre &
YT 40 gAC wyAfaw  gergat
g for §ow 11 g WY W
@ § ATAH g W g T it
% wgior e wOw Ay W wfafew
I|rEF  grar qr ¥fww  ow 6
®OF ®qi ¥ wqrq o< fapT A Fww
2 wOF §97 o7 I9ET § & Y



Power Crisis (CA)

ass JULY 26, 1978  Power Crisle (CA)~ 356
& arvfra wat ofr & sifes frder
[ TR firard) wer wigarg e fgger o o,

Ty Al fewdy &0 Y, Tl
Trafaararr A fegre oot
gzar & fasga gawx § 1 et
&Y qrg A W A B gFOw gy
fawar & 1 fawslt &7 w7 &
wrer  fagre & feami ) & g@
or & 1 s faoe T fred ¥ wron
foaxarg § FIFITIFECE 1%
fag Farafgsfrat ¥ agfadaa
wor argar g fe fagre owd qw
freyr g ot Wk
Wity 7 a% § wfaw e gur fage
¢ o fagre A wrx ag gife
W & 1wy gt wgr v fagre
# faady &1 dvzadl & wiefenfa
#fwwTs & 0w dneea
¢, WMrfwcagffe =& §? ww-
A e AT A oy & fe
¥z FIWET AT A FT CEF TV
g Wt ¢ v wgifagy TN
E1wsu s ® alr g @
I AW W A g g WK
o W gy FgEw g AR
o WY 77N X giwE w1 faer
foar  qar gy g3R Iwrer F A%
wHeT ggad § Qv wrfe o
®it o qét I A gE A H W
fawrr gandl & wisedl &1 o fasy
fear amz 1 dre Idr g ¥ wiwHi W
w2 A v Y wiva fear o
W Y WITEw AT F Aaay fear o
W § 1§ Wy g fdaw wo
wmga § fiv sy w1 ¥ wrewT @
AT ATfEq for g1 w0 & faregey Sarer
to i b g qea g,
ot grd & adt g
af g@ 7 gurc g ¥ o
gare gt § 7.

e W fage & wwer wow g,
fredt ¥ 1 agi vy R @
!q t'“‘}ﬁ*w mm tn
wra aff faw gy &1 wefag &
w wdr o ¥ g g6 gar
ffr azaaifed mewwr
wA W@ !

SHRI P. RAMACHANDRAN: Sir, it
is not our intention to confound the
House by statistics. Whatever is the
position in Bihar, I tried to explain.
In Bihar, there is an installed capacity
of about 730 MW and the latest genera-
tion capacity in that State is about
350 MW; and whatever installed capa-
city is there, we are trying to im-
prove the generation in that capacity.
If there is not adequate capacity in-
stalled, we must find the reasons as
well, because as soon as we have taken
over, we tried to help Bihar State
Government and also the State Elec-
tricity Board not only by sending ex-
pertg to help them, but also to make
the necessary changes for improving
generation. But in spite of our best
efforts, there are at times forced ou-
tages in the system. With regard to
availability of power in the State, even
today in the Bihar State, there is
no notified power cut in the State, But
it there is power shortage, that is due
to inadequate capacity that is existing
in the State, That iz why, we are
sanctloning new capacity additien to
the Bihar State also. Recently also
the Chief Minister met me and wanted
extra stations to be installed and we
have agreed—for instance, Muzaffar-
pur and Tenughat. That is why we
try to help Bihar gtate. Even though
there is an inadequacy in capacity it
would take time. The power station
cannot be installed overnight and it is
a long gestation period. If it is a
thermal station, it takes nearly 4-5
years for installing a unit; if it is
a hydel gtation, it takes more years
and that is why, with the best 'of
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our efforts, we will be able to help the
Bihar'  Btate Electricity Board for
geneérdtion of power only in the com-
ing few months and a couple of
years. Since then, whatever power we
can get for Bihar, we are trying to do.
In fact, we have négotiated with the
Orissa Government and with the help
of Orissa Government, we are trying
to get some power for Bihar State—
50 MW and also another 50 MW for
DVC in which we also nelp Bihar in.
directly. But, at times, we try to help
Bthar State from assistance from UP
and also whenever there is some sur-
plus power in UP we try to help Bihar
in that way. With these measures, we
are trying to see that the position in
Bihar will improve.

DR. VASANT KUMAR PANDIT
(Rajgarh): While supporting my col-
league, I further state that the State-
ment given by the hon. Minister does
not give the complete picture. What
- {8 actually being done in the country
i3 merely a patch work. They have
not told us eaxctly what is the total
requirement of energy in the whole
country and how much is the installed
capacity at present. What are the
plans of the Government hereafter to
increase this capacity for thermal
power, hydel and atomic energy gene-
ration? We would like to have a total
picture from the Minister of the blue-
print of the Government with regard
to generation of energy through all
the sources in the country. The posi-
tion obtaining in Madhya Pradesh is
also very grave. Many industries are
running only one shift. The coal that
is being supplied is of a very inferior
quality, All these things require on
the part of the Government a blue-
print of energy generation and proper
disbursement. Wil} the Government
therefore state whether there is any
plan to have a Nationa] grid in the
country? Then the steps which
have been mentioned in the
statement will not be necessary,
whenever there is some shortage In
some States, then those States will not
request the surplus States to give

them power? Instead of that, is the

Government thinking of having a
1775 LS89,

National Grid and will the hon, Minis-
ter give to this House the figures of
total requirement of energy in the
country for agriculture, for industry
and for other purposes?

Sir, in Bihar, the water pumping
stations are not working with the e
sult that people are not getting drink-
ing water. These are the difficulties

which are being faced in  various
States.

In Maharashtra also, the agricul-
turists are complaining that their

motors are being burnt because of
sudden tripping, sudden closure, and
outrages. Thereiore, I think that Gov-
ernment should apply itself thoroughly
to the question of installed capacitics
and generation and come before this
House with a blue-print of their future
generation plan.

SHRI P. RAMACHANDRAN: With
regard to the general question raised
by the hon. Member, I would like to
explain that it is only based on the
evaluation by the Planning Commis-
sion. We have decided to add to thz
existing capacity another 18,500 me-
gawalts in the coming five years. Last
year we added nearly 2,000 megawatts,
In the current year we propose .to
add roughly about 3,800 megawatts to
the existing capacity. By the end of
this Plan, the total installed capacity
will be round about 44,000 megawatts.
With these 44,000 megawatts, as it s
today, we will be in a position to meet
the entire demand in the country.

With regard to deficiencies in certain
stations in the country, we have seat
multi-disciplinary teams to find out,
to diagnose, the deficiencies in the
various units and repair them also.
We have tried to train proper person-
nel for operation purposes in the power
stations. One of the deficiencies that
we came across in our studies is that
proper maintenance {8 not there in
some of the power stations. It is our
endeavour .to. help the State Electri.
city ‘Boards to carry on this man.
tenance also properly. When thére is
lack of ‘adequate capacity in the coun-
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try, some of the units have to be work-
ing overtime also. Because of that
also, there are, what is called, ‘forced
outages’ in some of the power stations

With the existing capacity, by pro-
per maintenance, by increased genera-
tion and also by addition of new ca»s-
cities, in this country, we hope to
achieve self-sufficiency in the course
of the next six to seven years in power
position, It is very difficult to say
that, in this year itself, we will achieve
self-sufficiency. It is not possible
because any scheme with regard to
power generation takes a longer time
as I have explained. That is why we
try to impress upon the hon. Mem-
bers of this House that we are con-
stantly trying to improve the power
generation. Today you find that, com-
pared to last year, our generation has
gone by more than 2,000 magawatts:
apart from that, our generation has
gone up by 15 per cent in the first
quarter of this year itself. In the en-
tire couniry we need about 290 mul-
lion units at the moment—the total
dafly requirement—and we are now
generating roughly about 275 million
units. There is some deficit, and we
would like to bridge this gap by im.
proved generation and also by stabi-
lising the new units that we are insial.
ling in the current year.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have a point
of order on the call attention. Some
of us have been giving notices of call-
attention on the power crisis in the
country for the last seven days. Yet.
there were only two names in the list!
How is it, Sir, that we cannot get our
chances? Please send for all the no-
ticeg since the House started sitting
in this Session and see the notices.

MR, SPEAKER:
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RE. PRESENTATION OF REPORT

OF COMMITTEE ON PRIVATE

MEMBERS' BILLS AND RESOLU-
TIONS

MR. SPEAKER: Mr. Chandradeo
Prasad Verma. .. He is not here, Mr.
Chaturbhuj. He is also not here. Any
other Member of the Committee?....
None is present!

We now take up matters under

Rule 377.
PROP. P. G. MAVALANKAR
(Gandhinagar): What happens to

Item No. 97 You must ask the Minis.
ter of Parliamentary Affairs....(In-
terruptions).

MR. SPEAKER: We will take it
up later. (Interruptions). After Lunch
we will try to get one of them. Now,
Mr. Mhalgi.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): We would like a
statement on this tomorrow as to
why these gentlemen, although their
names are printed here, did not turn
up. This is very important for us.
The House must be treated with due
respect.
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MATTERS UNDER RULE 377

(i) REPORTED PUTTING OFF OF DECISION
ON SITE FOR BomBAy HIGH GAS-
¢ BASED FERTILISER PLANT

SHRI R, K. MHALGI (Thana): The
Union Government’s reported action
of putting off the decision on the site
for ambitious Bombay High gas-based
fertilizer plant proposed to be set up
in the State js received by all sections
of people in Maharashtra as ill-
advised.

The Maharashtra Legislature have
unanimously recommended a  site
south of Bombay. The previous State
Government was dead set against the
plant being located at Tarapur. The
present Chief Minister Shri Pawar
was the Industries Minister in the
srevious (Government, his seeking
ifresh the views of the Maharashtra's
1ew Government is a futile exercise.
Fhe Central Government should ho-
qour gracefully and immediately the
wishes of the people in Maharashtra
xpressed through Maharashtra Legis-
ature very recently,

(ii) Rerorgrep ENTRY OF CHINESE
TRAINED PAKISTANI INFILTRATORS
INTO INDIAN TERRITORY IN KAsH-
MIR.,

SHRI K. MALLANNA (Chitradur-
ga): I want to raise the following
matter of public importance.

I am one who pleads for a  good
ang cordinl relationship and co-ordi-
nation between the neighbouring
countries. Almost all the neighbour-
ing countries are developing count-
ries, If there is any trouble bet-
ween these countries, there will be
an economic debacle and the country
pwill suffer.

MR. SPEAKER: Mr, Mallanna, you
Must keep to the statement,

SHRI K. MALLANNA: This is only

3 prelude.

MR, SPEAKER: The prelude also
must be confined to the statement;
both the epilogue and the prelude.

SHRI K. MALLANNA: I will be
very brief.

But, unfortunately, some incidents
on our borderg are taking place which
agitates the mind of the people in
India. I have to bring to the notice

of the country through the Parlia~
ment—
As reported in the Indian-Cong-

ress dated July 2ist, 1878 about 150
Chinese trained Pakistanis from Pak-
istan occupied Kashmir infiltrated
into the Indian territory on the plea
that the conditions in Pakistan occu-
pied Kashmir are not good and they
are being harassed by military per-
sonnel. This is a very serious mat-
ter. What I am worried about i,
what our Intelligence and Vigilance is
doing. Balloons are flying. ...

MR. SPEAKER: You are trying
balloons here also. No, no: no bal-
loons here. (Interruptions). Mr. Mal-
lanna, kindly keep to the statement.

SHRI K. MALLANNA: This is a
question of infiltrators.

MR, SPEAKER: Even infiltrators
should not get jnto the House!

SHRI K. MALLANNA: The infil-
trators are to be located and arrested
and suitably dealt with. Adequate vi-
gilance should be exercised on our
borders.

Regarding Pakistani nuclear base
with Chinese aid, a 37-year-old deaf
and dumb Chinese trained Baltistani
guerilla was taken into custody last
week by the Indian Army authorities
while he was trying to cross the
well-guarded strategic bridge at
dead of night in a ‘protected area’ of
the Kargi sector in the border dis-
triet of Ladakh according to official
reports reaching here.



263 Matters under

{Shri K. Mallanna]

This Baltistani guerilla, who can-
not hear or speak but can read and
write Baltistani, Chinese and Urdu
languages is reported to have confes-
sed during his preliminary interroga-
tion that he had completed his five-
Yyear guerilla warfare and espionage
training courses in the Guerilla High
Altitude Warefare Training School,
which has been set up by the Pakis-
tani army authorities in Skardu in
Pakistan occupied Kashmir in 1971
just adjacent to the line of actual
control and being manned by Chinese
top army officials, He has also
admitted that he was planted by top
Pakistan and Chinese secret service
officials for espionage in Ladakh. He
has given an indication that a nuclear
base is being planned to be set up
by the Chinese in a camping ground
near Skardu town which is a vast de-
sert area and where not a blade of
grass is growing.

It is because of this that the Pakis-
tan Government has recently declared
the entire Gilgit and Skardu of Pak-
istan occupied areas of Kashmir as
a ‘protected area’ and no outsiders
including Pakistanj nationals or other
foreign experts are allowed to enter
these areas according to reliable re-
ports reaching here,

Chinese nuclear experts are, accord-
ing to these reports, busy these days
transporting necessary nuclear equip-
ment from the Takle Mekan Chinese
nuclear base in Sinkiang through the
newly constructed Karakoram high-
way which was recently thrown open
to link the Skardu area for setting
up this miniature nuclear base in
Pakistan-occupied Kashmir.  Thege
reports reveal that if everything goes
well, this first Pakistani miniature
nuclear plant base with Chinese help
would be ready by 1¢81.

These are all matters concerning
the security of the border and coun-
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try, All these go to show the threat
to the security and sovereignty of
our great nation. So, I request the
Prime Minister, both as Prime Minis- -
ter and the Home Minister incharge
to look into the matter carefully and
take immediate action so that our'
relationship  with the neighbouring
States is not threatened and the se-
curity and sovereignty of great nation
of ours is protected

(iii) REPORTED DECISION TO IMPORT
NATIONAL. RUBBER.

SHRI GEORGE MATHEW (Muvat-
tupuzha): Mr, Speaker, Sir, under
rule 377, may 1 draw the attention of
the House and the Government to an.
urgent matter of public importance
regarding the reported decision of the
Central Government to import na-
tural rubber.

Rubber plantation is the major ag-
ricuitural resource of a large section
of people of Kerala. About 1.83 lakhs
of small growers are the producers
of 70 per cent of natural rubber.
These small growers are middle class
and are holding only one to four hec-
tares of land, Over 1.5 lakhs of wor-
kers are engaged in these rubber
plantations, So it affects more than 3+
lakhs of families in Kerala. This is
the only source of income for this
sizeable section of the people of Ke-
rala and any downfall in the rubber
market will adversely affect the whole
economy of the State. The price of
natural rubber was ruling at a rate
of Rs. 650 per quintal till April this
year, the beginning of the rainy off
tapping season. The Government have
constantly extended the time limit
for the declaration of the minimum
price of natural rubber,

It is worthwhile to note that there ,
is no shortfall of production of na-
tural rubber for the last many years
and the prices were below remunera-
tive level till May, 1878. The rubber
production season will start again -im
August. The Rubber Board has evem
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declared in July ample backlog stocks
A&t present to last till December. It is
true that the price has gone up to
Rs, 1,100 per quintal and it is only

i reasonably remunerative to the farm-
ers. But for the last three years
the farmers were suffering due to the

‘ ,low price and reluctance on the part
of the Government to fix the price
according to the report of Chief Cost
Accounts Officer in the Finance Minis-
‘try and the costs of inputs and labour
have gone up heavily now.

The automobile tyre industry s
using all jts influence and pressurising
the Government in the name of wor-
kers to import natural rubber from
abroad. They are also using the name
of the small industrialists to

* meet their demand. These big indus-
trialists, especially foreign monopo-
lists, who are producing 80 per cent
of the total automobile tyres want to
continue the exp'oitation of the poor

 rubber growers by reducing the price.
There is no scarcity of natural rub-
ber and the ruse of the manufacturers
is to reduce the price of natural rub-
ber when the tapping season starts in
August,

The small scale industrialists are
using only 5 per cent of the total pro-
duction of the natural rubber. That

b is also of the lower quality. The
automobile tyre industry is engaging
only few thousand workers, while
agricultural workers alone number 1.5
lakhs and small farmers another 1.5
lakhs.

I may, therefore, humbly submit
that the Government should not suc-
cumb to the pressure of the big busi-
ness houses and foreign monopolies
and harm the interest of the ordinary
poor farmers and agricultural wor-
kers, Any decision to resort to im-
port natural ‘rubber will not only
harm the small growers and agricul-
tural workers numbering more than
three lakh families, but it will also
harm the economy of the State of
Kerala, Any such action will only
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create resentment in the States . of
Kerala, Tamil Nadu and Karnataka
and will be the cause for agitation.

SHRI JYOTIRMOY BOSU: I fully
agree with this.

MR. SPEAKER: Mr. Dhirendranath
Basu.

SHRI VAYALAR RAVI (Chirayin-
kil): Only a submission, Sir, We all
gave notice for a call attention. Mr.
George Mathew in a way has exp-es-
sed the strong feelings of the entire
Kerala in this matter and we request
you may kindly convey these feelings
to the Minister and ask him to make
a statement in the matter.

(iv) REPORTED BLACKMARKETING IN
COAL BY TRADERS,

SHRI DHIRENDRANATH BASU
(Katwa): With your kind permission
I wish to raise the following matter of
urgent public importance under Rule
377.

Black-marketing in coal is going on
in a big way throughout the country.
Black-marketing by traders is one of
the main reasons for shortage of coal
as a result of which many industries
are now remaining closed in the eastern
and western regions.

The State Governments are unwit-
tingly sponsoring parties who indulge
in black-marketing in coal and make
lakhs of rupees out of such sponsor-
ship according to Coal India sources.

At present Coal India Ltd. has no
discretion in the matter of supplying
coal to individual users—the State
governments sponsor parties and Coal
India has to give them coal. But now
the coal authorities have started screen-
ing the parties and have found that
an alarming percentage of them are
bogus ones without any factory or
assets, These parties are simply cash-
ing in on the coal gshortage by present-
ing themselves to the State govern-
ments as genuine consumers and get-
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ting allotment order. The State gov-
ernments do not have a proper screen-
ing machinery to weed out the bogus
units. A survey conducted in Meerut
showed that no less than 106 of 165
coal alloitees were bogus. In this
town alone a bogus allotment of one
lakh tonnes per year would have taken
place if the Coal India had not detect-
ed the blackmarketeers. Another sur-
vey siill in progress in Bombay has
already brought to light bogus claims
for allotment totalling 50,000 tonnes.
More than 50 such blackmarketeers
have been detected in Calcutta.

The black market premium in some
nothern States like Punjab is as high
as Rs. 100 per tonne. Thus an allottee
who gets a mere 500 tonnes can make
a tidy profit of Rs. 50,000 without
lifting a finger,

Indication are that lakhs, perhaps
millions of tonnes of coal are in this
way going into the hands of black-
marketeers instead of genuine consu-
mers. This explains why genuine
users are complaining of shorfages at
a time when coal despatches have hit
all-time records.

+ne pilot surveys have made it abun-
dantly clear that middlemen have en-
tered the coal trade in massive way in
order to get aliotment and sell them
at a premium.

So, may I request the hon. Minister
for Energy to make all efforts to stop
such malpractices and blackmarketing
in the coal business.

(v) REPORTED DEATHs IN SAFDARJUNG
HoSPITAL DUE TO TETANUS.

SHRI A. BALA PAJANOR (Pondi-
cherry): I am raising a very important
matter and I thought the Health Minis-
ter would be here. He was here upto
this moment but he has now left, Even
the ex-Health Minister who was here
for some time is not there. This is s
matter concerning the health of the
people of Delhi. So I hope the Minis.
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ter will make & statement either this
evening or tomorrow.

I would like to mention the very
disturbing news reported about five
tetanus deaths in the general wards of
the Safdarjang hospital. The offecis
of this deadly infection in a hispita}
dealing especially with surgical cases,
to say the least, can be extremely seri-
ous, and it is vital importance that
all-out measures should be taken to
rid the hospital of this infection.

It is heartening to note that wards
and theatres of this hospital are being
sealed systematically and fumigated
and all patients treated for tetanus.

I have no doubt that the government
would enquire as to bow this infection
was allowed to creep into the hospital
and would also ensure that the hospi-
tal is completely rid of the infection.
It is also y that pr itionary
measures should be redoubled to pre-
vent the onset of this insidious infec-
tion again.

An urgent review of position in all
other hospitals in India has also be-
come necessary.

In the other House they have raised
the matter and the Minister so far has
not come out with any statement. I
am afraid the hospital authorities have
partially denied and I wish they take!
a serious note of it because the other
day when the two hon. Members of
this House met with a serious scooter
accident there was an ailegation that
there was no proper treatment given.
These public institutions and hospi-
tals must be properly looked after and
1 was expecting the Minister to be
at least present to listen to me when 1
raised such a serious matter. 1 re-
quest that you may please pass on this
to the Minister.

SHRI ANNASAHEB KOTKHINDE
(Sangll): 1 have given notice under
Rule 377. What as happened to thatla

MR. SPEAKER: It has not been
selected for today.
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METRO RAILWAYS (CONSTRUC-
TION OF WORKS) BILL

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): 1
beg to move*

“That the Bill to provide for the
construction of works relating tn
metro railways in the metropolitan
cities and for matters connected
therewith, be taken into considera-
tion.”

Since the Railways found that the
surface transport facilities are inade-
quate to meet the requirements of some
of the metropolitan cities, it was found
necessary that we should go ahead
with the metro railway scheme and
beginning has already been made in
Calcutta.

When the scheme was taken up, it
was a new experiment and it was not
envisaged that certain legal difficulties
would arise.

There is alrady in existence a legis-
lation which provides for the acquisi-
tion of lands for purposes of railway
projects and so many other projects but
certain provisions of Act of 1894 are
not adequate to meet with the require-
ments of construction of metro rail-
way in places like Calcutta. For in-
stance one of the main difficulties is

that according to the present acquisi-
tion laws, if any land owner has a
particular piece of land and if he wants
to undertake any construction activi-
ty, he can dig the land to any depth.
He can make the construction upto any
floor., When he owns a piece of land
he owns it from hell to heaven subject
to the Town Planning laws and other
laws.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): What about minerals?

PROF, MADHU DANDAVATE: That
is a different thing. These are extren-
eous factors.

One who owns a piece of land can
g0 upto heaven. Therefore it was
found necessary that a new legislation
should be brought in  which certain
aspects of the metro railway contruc-
tion be taken note of. For instance one
of the difficulties of the Railways is that
when we want to construct under-
ground railway, it is not necessary
for us to have surface use of the piece
of land but we want to use only the
land below that piece. There {s no
legislation today which gives to the
Railways or to any other Department
of the Government exclusive right of
the use of land below a particular
piece of land.

There is anotr difficulty. We are
also guided by the Railway Act and
according to Section 7 of the Railway
Act if we want to undertake any con-
struction activity and if any other im-
movable property is actually involved,
unless we are able to go through the
legal proceedings, it is not possible for
us to go ahead with the construction
activities and, there we have to take
recourse to the legislation that exists
to day. They are not adquate to meet
the requirements. Sometimes when
the underground railway construction
work is going on, it is very necessary
from the point of view of gafety and
security that some of the occupants of

*Moved with the recommendation of the President.
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land on the surface are shifted to
some other locations. Temporary
accommodation is to be provided to
such people and only when the tunnels
are constructed and metro construction
work is over, then only they can be
brought back to the original site. Now,
there is no provision in the existing
legislationg in which all these arrange-
ments can be made and, therefore, for
that also certain provisions are to be
made. In addition to that there are
certain difficulties in procedures. For
instance, no doubt, certain changes
have been made in the Constitution on
the basis of which the word ‘“compen-
sation” has been eliminated and rightly
eliminated from the statute. But at
the same time when we acquire a
certain piece of land and some amount
is to be paid to the land owner, what
exactly should be the quantum, what
price is to be paid, if the dispute arises
to whom it is to be referred, which is
the final authority, these are the points
that are to be undergone, Similarly
in the co-ordination and construction
work of the metro railways certain
element of planning and Co-ordination
is involved. On those points certain
advices are to be given to the Govern-
ment and to the Railway administra-
tion.

As far ag Metro Railway is concern-
ed, though at present we are under-
taking the construction activity only
in Calcutta, there can be other Metro-
politan regions®*in which similar activi-
ties can be undertaken.

Keeping in view all these future
prospects, we have to formulate a le-
gislation. We have to define what
is the competent authority before
whom the claims can be preferred.
Suppose there is some dispute, what
is to be the arbitration machinery to
which the matter could be referred
to? All these have to be considered.
As far gs the Planning and Coordina-~
tion is concerned, we should know
what is to be the composition of the
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Advisory Board, what are its powers,
how they should function and so on.
All these have to be spelt out.

‘This ig a simple Bill which only
tries to meet the requirements—the
legal requirements~—of the construc-
tion work that is already going on, in
order to see that the construction work
should not be delayed and to see that
necessary funds are made available.
It is only with this purpose that I
place thig Bill before the House. So,
I commend this Bill for the considera-
tion of the House. I move.

MR. SPEAKER: Motion moved:

“That the Bill to provide for the
construction of works relating to
Metro railways in the metropolitan
cities anq for matters connected
therewith, be taken into considera-
tion.”

Before we take up further discus-
sion, I wish to point out that there
are three amendments, Nos. 1, 7 and
8. The first amendment is by Shri
Ram Kishan for circulation. He is
not here. So, it is not moved. Amend-
ment No. 7 is by Shri Vinayak Prasad
Yadav. That is also for circulation.
He is not here—so, it is not moved.
Then, the next amendment js by Shri
B. P. Mandal. He is also not here. So,
they are not moved, Amendments on
clauses will come up later. This is at
the very threshold. They want the
Bill to be circulated for consideration.
They are absent. Therefore, they
are not moved. Now, Shri Janardhana
Poojary.

SHRI JANARDHANA POOJARY
(Mangalore): 1 am not going to
oppose the Bill. But, at the same
time, 1 take into consideration the
hurdies which the Government is
going to have while constructing this
underground railway.

But, at the same time, we must take
into  consideration certain other
aspects,
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We heard . in -this House 8 few
minutes earlier as to bow we are fac-
ing acute shortage of coa] as well as
energy. It is a matter of concern for
us because there ig acute shortage
both of coal as wel] as electric energy.
I am told that huge amount of these

, are going to be spent on the project.
Without having sufficient stock of
coal and provision for energy, is it
profitable in the long run to have this
scheme?

Further, as he knows, certain trains
have been stopped for want of coal and
for want of electricity. Running of the
traing have been stopped not only in
Maharashtra, but also in other parts
of the country, including Karnataka.

We have received numeroug tele-
grams from the people of Karnataka
about the stopping of the running of
the Mysore-Chamarajnagar train. We
should know whether the Government
is putting sufficient fundg to complete
this project. After taking into con-
sideration all the provisions of the
Bil), 1 teel that the House will be with
him, so far as the removal of the
hurdles are concerned. But, I may
submit one thing. So many people
will be affected; so many will have to
be evicted from this area where the
construction work is going to be
undertaken. Now, in their case....
(Interruptions)

PROF, MADHU DANDAVATE:
Nobody is staying underground.

MR. SPEAKER: They will stop
staying underground.

SHRI JANARDHANA POOJARY:
The people who are residing in the
surface will be affected. At least in
some places these people will be
affected. Under the circumstences,
what provision is made by Govern-
ment 8o far as their rehabilitation is
concerned.

Further, as regards payment of
compensation, I do not think that
Government hag made a proper pro-

vigion, While considering payment of
compensation, I want to know whe-
ther government is taking into con-
sideration the market value of the
land or whether it will be the dis~
cretion of the commission or any other
authority appointed under this Bill.

It the authority is going to fix the
compensation, then there would be
the injustice? So far as the provi-
sions of the Bill are concerned, I do
not think that there is sufficient pro-
vision made or sufficient steps taken
to give sufficient compensation to the
people who are affected by this pro-
ject. As far as another aspect of the
matter is concerned, the authority in
Calcutta Underground Railways has
asked the public sector undertak-
ing—the Electronics Corporation—to
manufacture sophisticated equipment
for their automatic train protection.
Such an equipment is g feature to the
underground railway. Instead of im-
porting such an equipment at high
cost, the railway authorities should
approach the Electronics Corporation
to do the needful. I ask the Govern-
ment whether they woulq take intc
consideration this aspect of the pro-
ject also. Further, as you know, due
to monsoon rain, most of the roads
are inundated and even in the middle
of it the city gets paralysed. Now,
the project is being undertaken in the
city of Calcutta in order to remove
the bottle-necks in traffic. May 1 ask
the hon. Minister whether Govern-

ment has taken sufficient steps to see
that they have got sufficient funds
and whether he has sought any help
from the World Bank in order to see
that the construction work is com-
pleted without any hurdle, I am told
that the World Bank has not come

forward and even they are not for
any underground construction of rail-
ways in India. On the contrary, the
World Bank has discouraged the
underground railway construction.
They have ulready asked the Govern-
ment not to undertake any under-
ground railway construction. In
these circumstances, I want to know
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whether Government is going to com-
plete this project within a specified
time-limit., If so, what is the time
limit or within what time is the
Government going to complete this
project?

SHRI VAYALAR RAVI (Chirayin-
kil); What has the World Bank got
anything to do with this? Let them
go to hell.

MR. SPEAKER: I do not think the
World Bank js prepared for that.

This is merely an enabling Bill.
Nothing more than that,

They are taking, some little power.
(Interruptions)

SHRI JANARDHANA POOJARY:
Evepn then, we must have sufficient
funds to pay the compensation to the
people who are affected.

This Bill 1 speaks about the re-
moval of the hurdleg which are com-
ing in the way of implementation of
he project. Under the circumstan-
es, am I not justified in my submis-
sion that sufficient funds must be
made available for the completion of
the project?

Further I would ask the Minister
one thing. He has taken up the pro-
ject now. I am not against this. At
the same time, there are so many
projects being undertaken by the
Railways. So far as Mangalore-
Hasan line is concerned, ag you know,
under what phase it hag gone. This
project has already taken about ten
to twelve years for the completion.
If this is the rate of phase, then my
submission would be this. How much
time will this project take for the
completion of this project? That is
why unless there i sufficient fund it
may not be completed. For that pur-
pose I am asking whether any help
was sought from the World Bank.
‘While taking up the Hasan-Mangalore
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tailway line project the funds meant
for that project were diverted to
Northern- India for some other pro-
ject. Under these circumstances glso,
I am asking whether Government is
seriously taking up this project. Iz
the Planning Commission going to
provide sufficient funds in the com-
ing years to complete this project.

PROF, MADHU DANDAVATE:
Sir, the Bill is about railway’s under-
ground activities.

SHRI JANARDHANA POOJARY:
You must undertake the underground
activities very seriously otherwise
they may meet the same fate as had
happened in the case of Hasan-
Mangalore railway line. Then we
should not wait for the people of Cal-
cutta to agitate against this project.
In that context, I am submitting these
facts.

Further, there are so many projects
which have not been taken up. I am
very particular about Mangalore-~
Merora railway line. 1 would like to
know whether you have given any
thought so far as these projects are
concerned. I am not opposing this
Bill but while supporting this Bill I
would like to once again submit that
this Bil] should not become a hurdle
so far as payment of compensation is
—sonad.  People who are going to
be affected must be suitably compen-
sated and much damage should not
be done to the properties which are
going to be affected,

SHR! BAPUSAHFB PARULEKAR
(Ratnagiri): Mr. Speaker, I rise to
support thig Bill which...

MR. SPEAKER: You may continue
your speech after lunch break.

The House standg adjourned to
meet at 14,00 hrs, of the clock.

13.00 hrs.

The Lok Sabha adjourned for
Lunch till Fourteen of the Clock.
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METRO RAILWAYS (CONSTRUC-
TION OF WORKS) BILL~contd.

SHRI BAPUSAHEB PARULE-
KAR: While supporting this Bill, I
want to make a few suggestions,
regarding the policy adopted by the
hon. Railway Minister in laying down
the procedure for the acquisition of
properties necessary for the construc-
tion of the metropolitan railways.
The said policy Ifind has been reflect-
ed in chapter IV. It is stated in the
statement of objects and reasong that
under the Railways Act there was no
permission to construct any railway-
line on private property unless it was
acquired and it was to be acquired
under the Land acquisition Act. In
this Bill there are provisions made for
acquisition and the Land Acquisition
Act is to be made not applicable. A
summary procedure has been laid
down. The reasong given for this are
not very happy. It has been stated
that the procedure under the Land
Acquisition Act is long drawn out
and costly and the whole process in-
volveg time., The third and the main
reason given is that the acquisition
is merely the right of a user. The
third ground given does not seem to
be correct if we read the provisiong of
the Bill. In clause 21, there is a provi-
sion for demolition of a building
standing on the land anq for that pur-
pose there is a provision for acquisi-
tion. This statement that this Bill
provides only for the acquisition of

right below the ground 1is pot
correct.

Coming to the question of long pro-
cedure, I may say that the provision
laid down in this Bill is so complicat-
ed and clumsy that it does not cut
short the long drawn out procedure,
If we reaq the entire scheme, we find
that a notification has to be, issued
by the Central Government and after
issuing that notification, the person
concerned is given gn opportunity to
be heard within 21 days. The com-
petent authority will then refer the
matter to the Central Government

and the Central Government will
again issue a notification and after
the issue of the notification the
arbitrator will decide the compensa-
tion and after the compensation 1is
determined the railway authority gets
the right to take possession - of’
this particular property. If we
compare these provisions with
the relevant provisions of the Land
Acquisition Act, it would, prima facie,
show that the procedure which is
laid down in ithe Land Acquisition
Act is more simpliciter and under
that particular provision, the land
could be acquired more easily and
more quickly. Apart from this, there:
are provisions in the Land Acquisition
Act under which the Emergency
clause can also be applied and the
possessions could be taken. But apart
from that, my main grievance against
the procedure which is laid down is:
mainly based on three grounds.

We find that in these days, there
is a tendency of the Legislature to.
oust the jurisdiction of the Courts and
we find that this tendency is on the
increase. Sometimes we feel that the
legislative bodies have developed an
allergy for the courts and we find a
clear reflection of that in this Bill
If we read this particular Bill, in
more thap one place, we find that the-
Court’s jurisdiction in many cases.
has been ousted. If we read the first
provision of Chapter 111, we find that
even if the notification is illegally
issued or the notification is issued not
following the procedure which is:
laid down, this particular clause lays.
down that the court shall have no
jurisdiction to enquire and decide the
issue,

With reference to compensation or-
value or the amount even in that case
the jurisdiction of the courts has been
ousted. But strangely enough, the
jurisdiction to decide the apportion-
ment between the two disputants is.
left to the Court. I do not wunder-
stand the propriety of this discrimi-
nation. Apart from this, I really feel
that the rights of the citizens of this
country are being very lightly dealt.



27y | _-mewe Kws. (Come .. JULY 28, 1978° - struction of Works) 280

2.
.[Shri Bapusaheb Parulekar]

with in this Bill. I feel that nobody’a
property can be acquired so lightly
and that too without giving him a
‘reasonable notice in fact. If we read
this particular Bill, we find that in
fact no notice is provided to the per-
st:lns, whose property is being acquir-
wed.

SHR] SAUGATA ROY
pore): Ten days’ notice,

SHRI BAPUSAHEB PARULEKAR:
1 said notice in fact and not notice
in law. When publication is made in
the Gazette we presume that he knows
it because whatever comes in  the
‘Gazette, everybody is presumed to
"know that.

(Barrack-

Thig particular clause mentions that
the notice shall be published in the
-Central Gazette and then the sub-
section mentions that the substance
-of it shall be published subsequently;
no time has been given. But the ob-
jections have to be given within 21
‘days from the publication in the Cen-
tral Gazette that is published at
Delhi. Let us take Mr. Saugata Roy
or somebody who gtays in a gully in
-Calcutta. Will he come to know of
“this from the Gazétte published in
"Delhi within 21 days and if within
that period, he ig not in a position
to give his objection, his rights are
gone. I would like to know whether
-this will be proper.

As everybody knows, under equity
‘and under common law, nobody’s
rights can be taken away so lightly.
“Therefore, I would request the ‘hon.
‘Minister to make a provision that the
copy of the notification or copy of
the substance of the notification shall
be issued to the person concerned or
to the persons having interest in the
particular land which ig going to be
-acquired and only then this period of
21 days should be made applicable.

There is another thing which I
would like to mention. There is
again a tendency of mgking a provi-
‘sion in every Act for some retir:ed
High Court Judges and it is "being

done here also. I do'not know why
there is going w be appointment of
arbitrators. Are the courts not com-
petent enough to decide the quantum
in this particular case....

SHRI K. P. UNNIKRISHNAN
(Badagara): They are over-worked.

SHRI BAPUSAHEB PARULEKAR:
They are gver worked. But at the same
time we find that the work of ap-
portionmnent to decide the rights of
the partieg is left over to the courts
of the original jurisdiction, The ar-
bitrator who is to be appointed would
be a reotired High Court Judge. If a
High Court Judge can decide the
questicn of compensation, he can
very well decide the question of ap-
portionment. But this Bill makes
this particular discrimination, I do
not know why?

There is one more clause in this
Bill. When we come to clause by
clause consideration, I will make my
submissions. There is a  blanket
clause that no civil Court ghall have
jurisdiction to grant an injunction.

I can very well understand that in
cases of emergency such clauses are
necessary . provided the work which
an officer is doing ig under the provi-
sions of the Act. But those particu-
lar words gre absent here. Somebody
would come and say “I am doing this
work for the metro railway” and
therefore, the court has po right to
pass an injunction, kindly consider
what will happen when such rights
are given to the officers of a metro
railway and the rights of the citizens
are curtailed in this manner.

There is one more anomaly which
1 would like to bring to your notice.
A provision has been made, not for
compensation, but for amount. I do
not know why the Railway Minister
hag not used the word ‘adequate
amount’. What is the meaning of
‘amount’ X fail to understand. We
have to leave it to the discretion of
the arbitrator. The clause says that
the provisions of the Arbitration Act
shall apply. So, when the award has
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been given in arbitration, no appeal
lies ang the award is final and con-
clusive as far as thig case is concern-
ed. .

About apportionment, there is one
more anomaly. Clause 13 mentions
that out of the total amount of com-
pensation decided by the competent
authority, 10 per cent of that amount
will be given to the persons having
a right in the property. That means
80 per cent will go to the owner and
10 per cent will go to the persons
having a right. I do not know what
rights is contemplated by the Minis-
ter. If we take intp consideration a
case where a building is acquired for
demolition and its value is Rs. 1 lakh
and if there are ten tenants in that
particular property, as per thig clause
every tenant will get 10 per cent. So,
the entire amouny will be given to
the ten tenants and the real owner
will not get anything. It may be said
that the refernce is o1ly to the user's
right. But under sub-clause (2)
that interpretation cannot be made.
This is not the only anomaly. If
you read the Bill clause by clause,
in every sentence such anomalies are
found and such difficulties will arise
at the time of deciding the claim with
reference to compensation.

Then, the railway administrationis
not entitled to get possession unless
and until the amount of compensation
is gecided by the arbitrator. If all
these pointg are raised before the
arbitrator for decision and if he takes
considerable time to give his decision
on those particulay issues it may
kindly be considered ag to what
would be the time that would be re-
quired for actually taking possession.
Therefore, this condition, which is &
condition precedent before taking
possession from the person concerned
would come in the way of the admi-
nistration, especially when this Bill
is being presented on the basis . of
urgency. If we compare it side by
side with section ‘14 of: the Land Ac-
quisition Act. it says in caseg of emer-
geney—not that Emergency - which
we had for 19. months—Government

gets the right to take jmmediate pos-
seasion without following any proce-
dure. In view of the statements L
have made, the Minister should con-
sider whether the changes I had sug—
gested could be made.

In the Statement of Objects and.
Reasons it is gaid in para 2:

“The metrg alignment will pass:
mainly under public roadg although.
in some portion, the alignment will
pass under private properties.,”

This ig probably to suggest that the
act of acquisition will be applicable
only to g few cases, but I want to
know what ig the total length of
alignment as far as Calcutta Metro-
Railway is concerned and out of that,
what is the length that actually pas-
ses under private properties. Thi
would be necessary for the considera~
tion of the amendments which I have
given,

SHRI DHIRENDRANATH BASU
(Katwa): Mr. Deputy Speaker, Sir
this is a very important subject and
1 support the Bill of the hon. Railway
Minister. I would like to point that
acquisition of land in many cases could
be avoided. The work of the survey
was not properly done in Calcutta,

The tube railway works are now
going on although very slowly. You
will appreciate that out of Rs. 250
crores allotted for this project, only
Rs. 10 or Rs. 15 croreg are being al-
lotted every year. So, it will take
26 years to complete this project. Now,
the steel sheet pipes are very im-
portant on which foundation depends,
and for want of steel sheet pipes-
work ig being held up in Calcutta,
Moreover what we have seen is, if
the line would go through Chittaran-
jan Avenue or through the Circular
Road, then in such cases acquisition
of lanq could be avoided. There are
many Government landslying through
which this line could go. So, Mr.
Deputy Speaker, Sir, I would request
the hon. Minister to please scrutinise-
the Survey Report and see that the-
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work ig not held up for acquisition of
land. From Esplanade to Sham Ba-
'zar the line can run through the
Chittaranjan Avenue. So the work
can be started from there. What
we have seen for the last 10 years
is, some work has been done here and
some work has been done there and
there is no connection between this
and that and that and this. This is
the result.

THE MINISTER OF RAILWAYS
{PROF. MADHU DANDAVATE):
“Thig has no connection with the Bill.

SHRI DHIRENDRANATH BASU:
‘The hon. Minister was pleased to
visit this place and I thank him for
that. But one point is to be made
clear., The work is to be speeded up.
You cannot keep it pending for years
together, 25 or 30 years. The work
should be completed within the next
5 or 7 yearg for which you have to
provide sufficient funds. But it is un-
fortunate that in this Budget you
have provided only scanty amount,
Rs, 10 to Rs. 12 crores. That is no-
thing for the project. So, I would
appeal to the hon. Minister through
you to provide much more funds and
.:see that the work is speeded up. The
hon. Minister has inspected some of
the spots, bmt he has not inspected
all the spots. So, I woulq appeal to
him that it would be better for the
‘Survey Department to submit their
Treport to you immediately to enable
you to see that the line is extended
from Esplanade to Sham Bazar, as the
sufferings of the people due to trans-
port difficulties in Calcutta are ime
mense. The people cannot move from
here to there because of the fact that
some work has been started there and
some work hag been started there and
.80 on. So, 1 would appeal to the hon.
Minister tg see that the first instal-
‘ment of steel sheet pipes on which
foundation depends is arranged im-
mediately.

I undersiand that the Hindustan
*Steel viz., the Rourkela and the Boka-

ro steel plants cannot make such
pipes. But the Durgapur Steel Plant
can do it, but in a small quantity.
Anyway, thig has to be procured. If
necessary, this should be imported. I
would like to tell the hon. Minister
that the Metropolitan Transport Pro-
ject is a very important project, par-
ticularly in the city of Calcutta, be-
cause there are about a crore of people
living there, The transport arrange-
ment there is very bad. This is not a
State programme. The Centre should
come forward and spend money, and
see that better facilities of transport
are provided.

I do not want to exhaust your pa-
tience, Mr, Deputy Speaker. Sir but
I want that the work must be speed-
ed up. The General Manager has re-
ported that they are short of so many
things. If go, what are these people
doing? .I do no¢ want to say that the
hon. Minister will do everything. But
the authorities of the project there,
have to dg it. They have to do it
with earnestness, so that the work
gets speeded wup.

With these words, I conclude,
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*SHR1 AJIT KUMAR SAHA (Vish-
nupur): Mr, Deputy-Speaker, Sir, 1
extend my wholehearted support. to
the Bill because I feel that the work
of the tube railway will be expedited
as a result of this legislation and it
is a helpful legislation for solving the
growing traffic problems of the metro-
polis of Calcutta. I am sure that the
varioug provisions contained in this
Bill, would be able to solve many
of the problems that are now being
faced to execute the railway scheme
which has been undertaken by the
Government. Sir, for the tube rail-
wey a tunnel has to be dug and this
will pass through the underground
surface of the main roads of Calcutta.
The tunnel in question would be 18
tt. deep and when trains actually start
running through this tunnel it is Hke-
ly to affect the houses which are with-
in 5 kms. on either side of the line.
Even though provisions are beemw
made in this Bjll for strong-
fRening the foundations of such build-
ings I feel that some old houses are
bound to be damaged or they may
even collapse ag the junneling work

*The original speech was delivered

—

in Bengali,
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moving. I woud therefore request
the hon. Minister to ensure that in all
such cases the persons who suffer such
losses are paid compensation and
suitable machinery should be evolved
to ensure that it is done without much
delay and causing least harassment to
the effectad persons because it is our
experience that it takes a very long
time before a compensation case is set-
tled and it causes tremendous diffi-
culties to the persons concerned. 1
am sure the hon. Minister would pay
his personal attention to this aspect
of the problem. I would also urge
upon the Government that not only
compensation should be paid early
but all the uprooted persons should
be rehabilitated in proper places.

Sir, the Bill has made a provision
for an advisory body but I regret to
say that there is no provision for re-
presentation of the State Government
in this body. My friend Shri Saugata
Roy has given many amendments to
this Bill. He has suggested that the
Mayor of the Corporation, the Chair-
man of the City Development Autho-
rity, MLAs or MPg should be repre-
sented in the advisory body. While
I find some justification for the inclu-
sion of the first two persons, in my
opinion there is hardly any justifica-
tion for the inclusion ML.As and MPs
and I feel that in their place inclu-
sion of technical person would be
more appropriate,

Mr. Deputy Speaker Sir, g little
while ago Dhiren Babu while describ-
ing the growing traffic problems of
the city of Calcutta was saying that
it is a place inhabited by no less than
one crore people and there is a daily
influx of ten to twelve lakh persons
every day who come to earn their
living in Caleutta and in this way the
problem of transport in Calcutta is
getting complicated day by day. Sir,
the tube railway new under construc-
tion' will run between Shyam Bazar

1775 L8—10

and Esplanade via the Central Ave-
nue, By the time this iz completed it
would be very difficult job to control
the traffic that will get into at the two
ends and come out of them. In this
connection, T would like to mention
that the State Government have al-
ready appealed to the Central Gov-
ernment for circular railway which
will go a long way to relieve the traffic
problem of Calcutta. I would also like
to give a suggestion for the consi-
deration of the Railway Minister.
The Port Authorities have their
own railway links anq if these
routes are improveq and reconstruct-
ed, they wil] help to expedite the crea-
tion of the circular railways.

1 once again extend my support to
this Bill and conclude.

SHRI CHITTA BASU (Barasat): 1
rise to support the Bill. While support-
ing the Bill, I want to express some
of my apprehensions and I hope, those
apprehensions will be cleared by the
hon. Minister while replying to the
debate.

It is generally accepted by the veo-
ple of the country today that the
Calcutta transport problem is to be
immediately tackled if Calcutta is to
survive. Of course, this undergrouud
railway project has also attracted cer-
tain criticismas from some quarters of
our country. Some newspapers editori.
ally commented that the underground
railway project is nothing but an under
farce. Some have gone to the length of
saying that it is not prudent t, have
such a white elephant. Therefore,
there are criticisms on this partieular
project. But in spite of these criticisms
I am completely in agreement with the
hon, Minister when he says—I think,
he says that—that the problem of Cal-
cuttq transport is such a big that the
only answer to that is to0 have an
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underground rajlway and for that pur-
pose the Government has been plessed
enough to have a project whose total
estimated cost is Rs. 250 crores, I
am inclined to say that the Govern-
ment is serious and sincere to get it
through and the proposed legislative
measure is only enabling the Govern-
ment to start the work in right earnest.
But it is not only the question of enabl.
ing legislation but there are other fac-
tors also.

Before coming to that legislative
part of the thing, I want to take ad-
vantage of thig opportunity to mention
some of the problems in relation to
that. The original cost of this projact
was estimated to be Rs. 140 crores.
Now, it has been raised to Rs. 250
crores. According to the Statement
made by the Minister himself of this
Rs. 250 crores only Rs. 35 crores have
so far been spent.

PROF. MADHU DANDAVATE: This
Bill has nothing to do with the finan-
cial aspect. It is related only to the
technological aspect. Therefore, if we
concentrate on that aspect, it will be
-etter,

SHRI CHITTA BASU: I think, we
should also explain our apprehensions.
Uptil now, only 11 or 12 per cent of
the work has been completed. Natur-~
ally, I think, as a Professor of Mathe-
matics, he will understand that when
only 11 per cent of the work has so far
been completed, what tremendous
effort ig to be made to complete the
work on schedule.

PROF. MADHU DANDAVATE: Ol
mathematics is changed into new
mathematics.

SHRI CHITTA BASU: I agree, that
the Bill relates only to technical trings
and it has nothing to do with financial

aspect of the project. But again, you

would see that this Bill provides for
.the acquisition of land and for that
some amount is to be paid as compen.
sation under the provisions of the Act.
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Therefore, I have got an apprehension
here. There has been no specific
mention about the cost for the payment
of compensation. I have gone into
the financial memorandum, There is
no mentisn about the cost to be paid
towards compensation. You have
given momey in the financial memo-
randum for the General Marager.
There is & mention for the arbitrators;
there is a mention for so many ihings.
I want to know from the hon. Minigter
whether the amouns of compensation
to be paid is included in the amount
of Rs. 250 crores or whether some
more amount would be needed foy .he
payment of compensation. That has
to be made clear. Somebody may ssy
that it is the State Government who
will have to pay the compensation.
But that has to be made clear, wheiher
the cost of compensation for the land
to be acquired for this project is to
be borne by the Central Government
and, if so, whether that amoumt is
included in the amount of Rs, 250
crores,

Secondly, it appears, the Government
is willing to expedite the process of
acquisition. But my complaint is that
it hag not really be expedited as some
hon, members who preceded me have
just mentioned. Although the Bill
has taken a different mode of acquisi-
tion, other than that of the process of
land acquisition, the process is not as
quick as it should be. It will take
quite an considerable time to complete
the process of acquisition and posses-
sion of the land for the construclion

.work. Therefore, I would request the

hon. Minister to see that the process
of acquisition is further expedited so
that the purpose of the bill is not de-
feated.

There is also the question of tunnel
digging. When you have tiken the
possession of the surface land the
question of digging the tunnel will
also be there, I want to know whe-
there there will be the necessity of
having that kind of acquisition of
land for tunnel digging .and,. if so,
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what is that, and whether the acquisi-

. tion proceedings will also relate to

Y

-

tunnal digging. I am not clear about
that legal aspect of the matter.

One very important aspect of the Bill
is the formation of an advisory com-
mittee. As you know, the advisory
commitiee has got a very wide func-
tion to perform. It says that the ad-
visory committee would consist of only
Government officers. I want to be
clear as to whether the Government
officers would mean the Gove:nment
officers of the State. If it does not in-
clude the Government officers of the
State. then my apprehension is that the
State Government is excluded from
giving appropriate advice to the rele-
vant body. After all, it is the State
Goverument which is very much con-
cerned in the maiter of diversion of
traffic and in the matter of rehabilita-
ting the people who may be affected
by the construction of the project.
Therefore, in the matter of deciding
upon these details, the advice of the
State Government is necessary.

Therefore, the Bill provides for ac-
visory committees, but it does not pro-
vide for any representatives frum the
State Governments. I would request
the hon. Minister at this gtage to see
whether the suggestion made by my
hon. friend is accepted. The represen-
tative from the State Government of
West Benga] should also be associated
with the Board so that difficuities may
not arise in future.

So far as compensation is concerned,
there is a provision for that, but I
want them to give us an assurance that
whatever compensation might be de-
cided upon either by. the competent
authority or by the arbitrator should
be disbursed quickly, particula-ly to
the middle class and lower strata of
the society. The railways cannot take
possession of the land unless they de-
posit money with the arbitrator or the
competent authority. But even in that
case, this matter should be expedited
so that there are no further difficulties.
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Competent authority means any per-
son or authority authorised by the
Central Government.
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SHRI A. BALA PAJANOR (Pondi-
cherry): Mr. Deputy-Speaker, Sir, I
take this opportunity to welcome the
measure. Of course, I congratulate
the hon. Minister of Railways for tak-
ing up the first city for introducing the
metro railway. This metro railway is
for the present, ag the Schedule goes,
only for Calcutta. Naturally the ques-
tion arises why it should be introduced
only in Calcutta. We are also serioualy
cancerned with it because this con-
cerns the 3 other cities also, in-
cluding the Union territory of Delhi.
I feel that this measure, as given in
the Schedule here, gives a very com-
plicated picture, and the complication
is—I think, the hon. Minister will
agree—bacause of the dsveloped nature
or the congestion that bas already been
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there in Calcutta. In order to relieve
the congestion, they are introducing
the metro rallway first in Calcutta.
There is no indication at all here
whether they will start such kind of
metre railway in other cities also like
Madras, Bombay and Delhi.

S0 far as Bombay is concerned, 1
think, it is already congested. But
Madras is not yet that congested. It is
high time that they started this in
Madras, so that the kind of complica-
tion that has been explained by the
other hon. Members will .ot arise
there. But {f it is the pol oy of the
Government to wait till such time when
Madras also reaches the :tandard of
Calcutta and then try to solve the
problem, then I cannot argue with
him.

15.00 hrs.

So, I would appeal to the Railway
Minister through you to take up the
case of Madras immediately, where he
can have a hetter plan or a better
scheme and where it can be implement-
ed easily also. That can stand as a
model for the other metro-cities that
may come up because I think that in
due course other States will also fight
for metro-cities and metropolitan
areas with Mayors and so on. We will
make Madurai also a metro-city be-
cause a lot of attention is attracted
to this city where election is going on:
national interest is attracted to this
place. So, this metro-rail i3 a matter
of metro-cities and I am sure that this
country will have a number of metro-
citles. So, it is better to have a plan
of execution at a city like Madras first,
rather than at Calcutte.

I see that this entire Act deals with
three categories, as explained by the
Rallway Minister. I think Mr. Sheo
Narain will be concerned with the
catering side....

PROPF. MADHU DANDAVATE: So
he will cater to the needs of the Madras
city.

SHRI A. BALA PAJANOR: Yes,
Madras will have a befter catering
system if Mr, Sheo Narain comes there.

But what I say is, it cannot be purely
technical. It is simple on three counts.
Firstly, it is for the Arbitrator to pettle
matters between the people who may
suffer a loss—to arbitrate in regard to
acquisition and other things. Secondly,
about the management of the Advisory
Board, I think that, as many Mem-
bers from Bengal and others have sug-
gested, it should be of a representative
character because it goes into the juris-
diction of the city also. Some of us
who live in the city know and you
also know how pathetic the condition
of the city administration is. Different
Departments, for example, the Electri-
city Department first cuts the roads.
Then—you visit Madras very often,
and you will see it yourself—the
drainage people from the Corporation
come and dig and close the roads, and
the next day the Electricity people
come and dig. This perpetual nuisance
will be there for the citizens of every
city. 8o, it is high time that a co-
ordinated Board is contemplated. Per-
haps I have missed it: I shall be glad
if the Hon. Minister can point out
where the provision can be found for
taking the State Governments into
confidence or taking the Government
representatives into the Board. Be-
cause, you will see from all these mat-
ters that it is a fight not only between
Municipalities and Corporations but
also between the State Governments.
All the cities for which metro-rail is
contemplated, are having Mayors. 1
think you should have taken repre-
sentatives from the Corporations, pre-
ferably the Mayor, because he can also
enjoy the benefit of the metro-rail
first, or somebody from the Corpora-
tion who has interest in this matter.
I think most of the sectiong impinge
on the rights of the city fathers or on
the properties coming under the cus-
tody of the city fathers. I do not know
how you can adjust it later on or make
some amendments later on—I do mot
want to go into the legalities—because
the arbitrator's word is final and they
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say that an appeal lies only to the
Government. I do not know how far
I am right in understanding it: if the
Railway Minister is able to clarify the
point, I will be happy. But when you
read the financial statement, it is too
vague. I can understand that they
cannot spell out the possible damage
that may be caused due to accident
etc. in construction: certain things, they
say, are not possible for them to deter-
mine. For example, let us take the
compensation that ought to be given
for properties that may be involved in
this, As far as the present Schedule 1
is concerned, they have a blue-print,
they have a plan, they have gone deep
info it. I am not going into technical
calculations, but they can state it at
least approximately. Sections 18 and
19 speak about Rs. 250 crores for this
particular project that is O.K. But, at
least, we must have an idea as to
whether it is worth the trouble be-
cause, as we progress faster economic-
ally and scientifically, we mugt also
have a clear plan. I think that, in the
financial statement, the Minister has
not come out with any categorical
statement, as far as Sections 18 and

- 19 are concerned—because, it is a bit
vague. If I can get a clarification on
this aspect, I can calculate how much
will go to Madras: and I will not stop
with that because I will think of some-
thing for Pondicherry also. The Hon.
Minister hag stopped the rail to my
village town of Karikkal and also
Taranquevar due to shortage of coal
for the past so many months. Sup-
posing you give an estimate, small
Union Territories like Pondicherry will
also benefit—because it will give a
vision to Members of Parliament and
they can tell the people what the
metro-rails are doing.

This Janata Government after it
came to power has been talking about
going to villages. Shri George Fernan-
res hag been very much vocal for going
back to villages, he is, of course, busy
elsewhere at this moment. The point
is that we wanted to develop the small
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towns and small places, people in this
country should not blame the Janata
Government that ultimately Shri Dan-
davate is thinking of city people only -
on this question. The expenses, ag 1
see it, on thig scheme—my arithmatic
is very poor, because I stopped this at
the college stage—it is quite a good ex-
pense. Once you have this metro rail-
way in Calcutta, naturally we will have .
every right to fight for this for other
citles and ask for it. I, of course agree
that at this juncture this is a welcome
measure, because the Bill speaks elo-
quently about the reliet that this is
going to give to the congestion of
traffic. At the same time, I do not know
about the other aspects, but the under
ground railways, as I saw in Sydney.
and a few other places is very good.
My previous rulers, the French people,
are having a beautiful system of metro
railways in Paris. The hon. Minister
for Railways must have visited Paris
not as a Minister, but as a leader on
the opposition benches and I hope, he
will give some of us a chance also to
see these and come and report to him
finally later. You are not referring, this
Bill to a Select Committee. In these
days, it has become a fashion to refer
these Bills to Select Committee so
that the Members can study these Biils
carefully and then report back to the;
House. Anyway, Shri Sheo Narain
must be sent for this purpose, because
he is helping the hon. Minister for
Railways.

1 welcome this Bill for the spirit of
it, but at the same time, I think, the
Minister will take into consideration
these three aspects. First is the re-
presentation that has to be given for
the local boards and the State Govern-
ments. Secondly, I feel that the arbitra-
tions clauses and the provisions that
you are making are arbitrary. I do not
want to take much of the time of the
House, as an Advocate I can see the
point. You are only giving 21 days.
Within these 21 days, if you do not
wake up, you are out, You were say-
ing about the Code of Civil Procedure,
but you are not contemplating the
provisions of the Limitation Act in it.
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If there is a clause that the Limitation
Act is applicable to this, then I can file
a petition for excusing the delay and
get it done. You may be going into the
rights of the small people in all the
small towns or the metro towns. It is
easy for the Corporation to concede, it
may be easy for the Government to
concede, because it would be transfer
from one Department to another and
they may not think much about it
But, if you are going to put up a rail-
way line in Madras, and it crosses
Triplicane or an area like Nungam-
bakkam, there are a number of small
houses in these areas. If you give a
plan in advance, the people will know
about it and these people, middle
class people and the small people will
obstain from constructing houses in
those areas. ¥or them a sum of ru-
pees twenty or thirty thousand may
be like rupees twenty or thirty crores
for Birlas and Tatas or big business
people. It is, therefare, better for the
Government to come forward with
the entire plan in advance for all the
four contemplated cities, that is, Mad-
ras, Bombay, Calcutta and Delhi. For
Calcutta, you have already given the
plan. Such kind of advance plans are
also expected for other cities, It has
been our experience these days and
that is why we have amended the
Constitution 44 times, that it has be-
come a fashion to amend the Acts as
and when we please and even we
bring amendments to amendments.
We are considering these things on
day to day basis with only a perspec-
tive of day to day ideas, we do mnot
think in long term perspective, for 40,
80 or 100 years. I would, therefore,
request the hon. Minigter for Rr\lways
who is nofed for crudition in the sub-
ject to go deeper and have a plan for
the future so that the citizens of these
citles have the required benefit.

Pinally, taking advantage of this
Bill I would request the hon. Minister
to consider the pathetic position of
Railways in our area. It is all right
for you to think of big cities, and it is
a good project, but you must also
think of the pathetic conditions in the

small areas. Take for examine my
town Karaikal and the Thiruvetta~
kudj village, where I am living. I can-
not go by rail for 50-60 miles. You
have gtopped the rail to Karaikak -
you have stopped the rail to Tran-
quebar. The college students are suf-
fering, Poor merchants are suffering.
Poor people are suffering, Really your
Janata are suffering. Please consider
that because for Shri Sheo Narainji
there is no work. We do not even get
coffee that side. You are taking good-
idlies. there in the Parliament House
and nothing is provided. I request
you to consider this at this juncture
and I appeal through you to the hon.
Minijster to immediately make it so

that my position is also a bit secur-
ed,
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SHRI B. C. KAMBLE (Bombay
South-Central): While I heartily wel-
come the main provision of the Bill,
I would like to raise a few important
questions with regard to the policy
of this Government about compensa-
tion. It has been said in this Bill
that the Land Acquisition Act will not
be applicable. Now a straight ques-
tion that I would like t, ask the hon.
Minister is whether Articles 31 and
31A are going to be applicable?

The salutary provisions which are
made under Articles 31 and 31A ap-
pear to have been given a go by so
far as the provision in this Bill is con-
cerned. It appears that the policy of
this Government appears t, be drifting
towards giving compensation by mar-
ket value system. Is this Government
going to adopt a policy as embodied
in Articles 31 & 31A, that is to say
to enunciate the principles of com-
pensation and whether such compen-
sation should be given either in cash
or may not be given in cash? I want
to know whether this principle will
be followed or not and whether the
Government is going to follow the prin_
ciple of giving market value in terms
of compensation.

PROF. MADHU DANDAVATE: Are
you referring to the Articles of the
Constitution?

SHRI B. C. KAMBLE: Yes. There is

the provision which is made in the Bill
for giving compensation as per mar-
ket value. So far as Articles 31 and
81A are concerned, I would have raised
a point of order, but I did not do it
for the simple reason that the Minis-
ter has taken it for granted that the
proposed 45th Constitution Amend-
ment Bill is likely t; be passed and
he presumed that in that case Art, 81
will go. Therefore, I have serious
objection to the principle of giving
compensation in terms of the market
value. When you give compensation
my suggestion is this. Whatever com-
pensation ultimately the Government
may give, let the Government classify
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the landowners, big and small, If you
do not classify then you will be giv-
ing the same compensation to every
landowner whether he is a small hut-
ment dweller or a big landlord in
the cities. Therefore my suggestion
is that there should be a graded sys-
tem of compensation. Let there be no
flat rate of compensation at all. The
hutment dweller and the small land-
lord should get more as compared to
the big landlords who are owners of
big buildings and s on. This is my
suggestion. This is not a new thing,
Sir. So far as this idea of graded com-
pensation is concerned, the Bengal
Government already appointed a com-
mission called the Floud Commission
during the British regime. That Com-
mission had recommended grad-
ed compensation, Our hon, Minis-
ter is a Socialist Minister, If the
British Government could implement
the graded system of compensation,
the present ‘Government, with socialist
outlook, should be able to do it more
effectively. You should make suitable
amendments in the Bijll. Thig is my
suggestion,

Then, my third suggestion is this.
This is with regard to the disposal of
surplus land. It is said that the land
should be sold or disposed of accord-
ing to the provisions of the Bill. The
hon. Minister is a Socialist, He should
see that the surplus land is neither
solg nor disposed of as per the provi-
sions of the Bill but that these lands
shoulq be utilised for rehabilitating
either the hutment dwellers, slum
dwellers or even the rallway em-
ployees, in whatever method the Gov-
ernment may adopt in this regard.

Finally I wish to gtate that the Gov-
ernment should give out the broad
details about the probable estimates of
the amount of Rs. 250 crores. The
House should know what is the likely
expandifure on various itemg go far as
thig amount of Rs, 250 crores is con-
cerned. It the Government wants to
follow the same policy in regard to all
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metropolitan cities, then, there should
be a policy announcement by ‘the Gov-
ernment as to how Government will
deal with the remaining metropolitan
cities, viz., Bombay, Delhi and Madras,

1 hope the Minister will take into
consideration all these suggestions
which I have made. It is a general
principle which is going to affect all
future acquisition proceedings. If
the principle of market value is ac-
cepted, then it will have serious reper-
cussions and no property can be ac-
quired by the Government even for
good purposes. Therefore, I have made
thege suggestions and I hope the hon.
Minister will consider them, With
these words, I support the remaining
provisions of the Bill
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SHRI SAUGATA ROY (Barrack-
pore): Sir, I rise as a Calcuttan to wel-
come this Bill which is a natural corol-
lary of the progress that the metro rail
hag already made, The Metropolitan

. Transport Project after having com-
pleted its work in the Maidan area
will now have to work in the inhabited
areag and it is for this purpose that a
Bill of this sort has become necessary.

Sir, T am sorry that some lawyer
friends in this House who do not
.understand the full implications of the
Bill and the necessity of having such
a Bill have raised some legal objec-
tions. God save the country from
such lawyers? The metro railway is
_not going to take away anybody's
property. It would only dig under the
property and for that purpose it is
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asking for easement rights and it is not
for taking away or acquiring property.

Mr. Deputy Speaker, Sir, I shall
speak about the gpecific provisions of
the Bill when I speak on the amend-
ments moved by me. Though the
Minister doeg not like it, I shall make
my speech a general one in defence of
the tube railway because it hag been
seen in the last one year....

PROF. MADHU DANDAVATE: May
1 make a suggestion? Those hon'ble
Memberg who have given the amend-
mentg even if they can briefly mention
in defence of their amendments at this
stage it would be better so that at a
later stage they may technically mo
their amendments,

MR. DEPUTY-SPEAKER: You can
speak on the amendmentg also. .

SHRI SAUGATA ROY: Sir, th:
metro rail hag been talked about for
the last one year from a certain section
of the people in this country, parti-
cularly the strong ruralist lobby in
Janata Party who thought that
spending of so much money on under-
ground project will be an utter waste
and thig money could be used better
for the purpose of developing agricul-
ture in this country, Let me tell this
House, through you, that the metro
rail has become a dire necessity for
the city of Caleutta which will die
without such a project. The metro
rail project was mooted in 1949 and
almost for 20 years it remained dor-
mant and nothing was done about 1t
and now I am very glad that Mr.
Dandavate is the first Railway Minis-
ter who has come forward with speci-
fic construction work for the metro
railways. In 1874-75, this metro rail
construction work wag started but
sufficient funds were not available at
that time and much progress could not
be made. Now, Rs, 1I5 crores have
been allocated for the metro rail pro-
ject in the present plan and I hope
that all thiy money can be spent and
sufficient progress can be achieved.



. But, 8ir, there are ocertain problema
regarding metro ratl which needs to
be mentioned here. Thig iz with re-
gard to different technical aspeets,
No. 1 is with regard to tunnelling
which will have to be done from Sham
Bazar to Chitpur Yard Section. For
this tunnelling construction work,
Russian tunnelling sheets had to be
imported, I do not know whether
there is some problem about getting
these sheets. I hope this will be
cleared very soon.

No. 2 is that I hear that there has
been gome dilly-dallying on the part
of the Government in ganctioning air-
conditioning system for this tube rail-
way. All I can say ig that a city like
Calcutta has a very high humidity and
especially during July-August, humi-
dity will go up to 100 per cent.
Without air-conditioning, the metro
railway system cannot operate. In
trying to save money, if air-condition-
ing is not undertaken now, this will
ultimately lead to further cost, because
ultimately this will have to be air-
conditioned. Another point is that the
proto-type coaches are due for trial
rup in 1981, I think there has been a
delay in the placement of orders with
the ICF. Originally the proto-type
coaches were not be manufactured by
the ICF. But now the ICF has been
entrusted with thig job. I hope this
will be done very fast. Now, there
has been a substantial import gubsti-
tution for this project, especially the
automatic rail protection device which
hag been discovereq by the Electronics
Corporation of India Limited, That is
a new thing. But may I say at this
stage that now for this metro rail
project once we have spent Rs. 35
crores, there cannnot be any going
back, As far as metro railways are
concerned, we are hundred years be-
hind compared to other countries. In
London tunnelling for metro rallway
started in 1884. The Soviet Union
has got tube rail even in small towns
like Baku and Taghkent. They have
got their own tube railways., In
Leningrad and Moscow they had tubes
earlier. In India this is the first tube
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railway that we are going to have.
Except Japan where over-head raii
transport has developed to a great
extent, all major citiey of the world
have got underground rail system.
Thig system ig the only means of mass
communication, More so in Calcutta
because in Calcutta the percentage
of road area ig very small In Cal-
cutta, the road area is 6 per cent
compared to 12 per cent in Delhi and
15 per cent in Bombay. 8o, Calcutta
road traffic after five years will not be
able to hold any traffic and added to
that there 15 atmospheric pollution of
the diesel buses. The diesel buses run
every day and they produce noxious
sas,

It is only with an electrically ope-
rated system that thig problem of both
atmospheric pollution and conserva-
tion of our poor resources can really
be resolved,

Now, the main problem is with
regard to the digging work in Chit-
taranjan Avenue area. I have already
made a reference to this effect in
Parliament, The State Government is
taking a plea that unlesg diversion
route or g circular railway wag sanc-
tioned, work in the Chittaranjan Ave-
nue area cannot be taken up,

1 think thig will be suicidal ag you
will not be able to spend the sanction-
ed amount of Rs. 115 crores. For di-
version from Chittaranjan avenue, the
CMDA had already widened the
Strand road, for tha: purpose the
Strand road should be immediately
opened to traffic and the work in Chit-
taranjan Avenue should be started
without any delay by the end of this
year, so that by 1981 digging work in
all these parts will pe taken up. There
ig also misapprehension among the
people and it is being dellberately
spread by lawyers who may be eager
to take injunction proceedings that the
metro railway will harm buildings on
both sides. 1t has been proved by
seismic studies that when diaphrgam
wall ig built there is no danger to
buildings on both sides of the road
even when you do digging, tunnelling
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work. For once the long drawn acqui-
sition proceedings are cut short. In
our counfry unfortunately whenever
public utility services come up there
had been a spate of injunctions and
the courts have indulged in obstructive
tactics. I am glad that Mr, Dandavate
hag chosen to cut short this red tape
and delaying procedures through this
Bill with which easement rights can
be acquired easily.

1 shall refer to my amendments.
Firstly, I say that the name of the
metro railway should be Bhoogarbh
railway because metro rallway is al-
ready the name in New York, Paris
and Moscow in our country we should
have our own name Bhoogarbh rail~
way.

PROF. MADHU DANDAVATE;
There might be miscarriage.

SHRI SAUGATA ROY: I do not
doubt that but mothers have to take
that risk, Why not then Mr, Danda-
vate whose baby this is? This Biil
also talks about getting up an advi-
sory board. 1 have suggested some
members go that it has really a repre-
sentative character. Of course the
Minister may or may not accept. !
feel that the pecple’s representatives
in the city must be adequately repre-
senled on the advisory board. About
the compensation question I am not
concerned whether big land lords get
compensation or not, because we have
not been able to bring in a ceiling on
urban property and if in the protext
of metropolitan railway some urban
properties of big land lords can be
taken away it will be good for the
city. I am concerned with smaller
people who have got a gmall house in
the city. When you are going to com-
pensate them, their compensation
should be made at market value. That
is why I made the suggestion in res-
pect of persong whose property is ac-
quired and whose worth is below
Rs, 6000 per annum. That is only for
the purpvse of smaller people. The
bigger people who have big houses
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will claim damages and will go to the
arbitrator or court and you give ant
amount. This ig for the good of the
People of Calcutta I am happy that
now at least the tube ratlway has
reached a point from which there is
no return. 1985 i{s supposed to be the
scheduled date when it ig to be opened.
The Minister hag lald the foundation
for the future. From Dum Dum to
Tollygunge is only one section of the
railway, north-south section. Plans
for the east-west section linking
Howrah-Sealdah, two major railway
terminals ghould glso be taken up be-
cause, unless both sections, north-south
and east-west, are taken up, the whole
gamut of Calcutta traffic with its pro-
blem of increasing population—it will
g0 up to 123 lakhs in 1986—could not
be met. I am very happy that the
Minister has been taking a lot of inte-
rest in thig matter, Formerly, we had
a Railway Minister Mr. Kamalapathi
Tripathi who used to get all his work
done by his Minister of State, Shri
Shafl Qureshi. Now we have g Rail-
way Minister, Shri Madhu Dandavate,
who doeg all the work himself and
gives nothing to Shri Sheo Nurain..
(Interruptions) .

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): I have given the best
engineer,

AN HON. MEMBER: We want some-
thing to be given to you.

SHRI SAUGATA ROY: I support
this Bill for acceptance and in conclu-
sion, 1 woulq like to mention to the
House a wonderful advertisement
which the Metropolitan Transport
Project hag brought forward. It is
stated in that; “We want to add that
wing to the Calcutta whose name is
speed.” Let this Project bring speed
to Calcutta.

MR. DEPUTY SPEAKER: We have
already exhausted the time allotted
for this Bill. I am allowing five
minute; each to Shrl Durga Chang and
Shri Balbir Singh.
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FROF. MADNU mnm;m.‘ Mr.
Deputy Speaker, I am very happy that
from all sections of the House there

hes beea unanimqus npnort to this
Bill. .

AN; HON. MEMBER: Except Mr.
Balbir Singh.

PROF. MADHU DANDAVATE: No,

no. All have supported it. My arith-
matic is not bad.

Let me make it explicitly clear 4hat
this is purely an enabling Rill which
is trying to overcome certain legal
difficulties that are likely to come up
in executing the project that is already
there, and if such projects are there
elsewhere also, we anticipated the
same difficulties and thet is why this
enabling Bill is there,

Because the provisions of the Bill
are very much non-controversial
many hon. Members utilised this op~
portunity to project their views about
metro system and the difficulties about
the underground works in Calcutta.
They also brought in financial aspeets.
But they are all extraneous to the main
Bill.

Sir, I may be permitted to narrate
a very interesting experience of mine.
In my college days there was g stu-
dent and during the 1942 movement,
in the college whenever he was asked
to answer any question, he used to
bring in the words ‘national revolu-
tion’, Mahatma Gandhi and all such
things. Once the Professor of English
said: “How is it that in History paper,
Administration paper and every othe:
paper you bring in the name of na-
tionaj revolution?” That lady Profes-
sor once asked the student to write
an essay on cow and that student
starteq thae essay stating that cow
gives us milk. but we want revolution,
and he wrote an essay on revolution.
Thet is how we got the ‘revolution’
into the picture. I must admit that
the same thing has happened in this
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jeblu A number of hon, Mmbers——
1 do not blame them and in respect
of the lest wmong them, Mr. Balbir
Singh, I respect his views and for what
he hag said. He is quite right and I
am hundred per cent one with him
that we do not want a repetition of
such projects in the country. In that
case, the rural development will suf-
fer. We cannot afford to undertake
such heavy capital intemsive schemes
at all and therefore, we have time
to concentrate on a project which
bas already begun. If we limited to
half way, there will be more loss. And,
therefore, we must have to expedite
the implementation of the scheme;
and whatever difficulties we have en-
visaged, we are trying to nut them
forward through the Bill. We are told
that the procedure that is there in
the usual Land Acquisition Act would
be quite all right. But it has been
pur experience, and particularly the
pleasant experience of lawyers, that
whenever legal proceedings proceed
under the Land Acquisition Act, it
takes a lot of time. Unnecessarily the
work is hampered. That is why we
are trying to simplify the procedure,
The aspect which is basically involved
is not so much of acquisition of land.
No doubt some aspect of acquisition
of land is there. But the more im-
portant aspect is the acquisition of
the user’s rights.

10,00 hrs,

I have made this clear in my intro-
ductory remark. Very often there is
a surface on which certain construc-
tiong are already there and we want
to have an underground tunnel. In
that case, we feel that those rights
below the surface of the land, are to
be utilized. Under the present law,
whenever somebody owns a piece of
land, as I said, right from the Hell
to the Heaven he has the owmership
of that land. Therefore, we want that
the uger’s rights should be available
to us. - And as a result, we have made
certain provisions.
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A Jot of tells about ‘cetipénsation’
was there. But pany of my. friends
have forgotten—and at least those who
hevé 'a progréaiivé bent of mind must
remember—that in the 8th Lok Ssbha,
many of us ingisted that there must
be an amendmen; ot the Constitution,
s thnt the right of property "does not
become an impediment in the path of
soclo-economic transformation of the
country, And therefore, I was one
among those' in the 5th Lok Sabha,
long prior to the Emergency, who
supported a bill in which the word
‘compensation’ was dropped, and in its
place the word ‘amount’ was introdu-
ced. It was the 25th Amendment.
We felt that unless the clause of com-
pensation was removed. it was likely
to be interpreted in a particular way.
And it the word ‘compensation’ is
used, the direct meaning of that word
is the just equivalent of the property
acquired; and then the question of
market value will come into the pic-
ture. We cannot afforg to give the
market value every time. For in-
stance, when some schemes for the
poor people in the country are to be
undertaken, we cannot afford to ac-
quire land at market value. And,
therefore, deliberately the 5th Lok
Sabha changed the old constitutional
provisions, and the word ‘compensa-
tion’ was dropped. I was one among
those why actively supported it. Now
by back-door the Janata Party does
not want to introduce the concept of
‘compensation’ at all, because that will
come in the way of socio-economic re-
form for the poor people, Therefore,
whatever provisions have been men-
tionedq here, will be scrupulously
gone through.

There has been a reference to the
Competent Authority, Advisory Board
and the Arbitrator. We have made it
explicitly clear what exactly our de-
finition of Competent Authority is;
and what exactly we mean by Advi-
sory Board, and by Arbitrator. The
functions of these 3 authorities are
altogether  different. Competent
Authority will be appointed by Gov-
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dispiite ‘about the amount to be paid,
the matter can go to the Arbitrator,
As far as the Advisory Board is con-
cerned, it is a body that is supposed
to. plan and coordimmte ihe activities
of the Metro Railways. And, there-
fore, though with the best of inten-
tions a number of suggestions have
been made viz. that the members of
the local suthorities—the Mayor of
the Corporation and all of them-—can
be assoclated, those suggestions will
be extraneous to the manner in which
we wunt the Advisory Board to func-
tion. Therefore, we have kept a
particular composition.

Here, a reference was made that
we should be able to have the usual
provisions of the Land Acquisition
Act. But I must point out that if we
try to go through the usua]l proce-
dures, there are likely to be delays.
For instance, my friend Shri Parule-
kar hes raised a very significant
question.

There ‘is already provision for
acquisition and demolition, Clause
21(1) (a) provides for demolition of
buildings for the safety of Metro
Railways. For that compensation is
paid under clause 22, So, there are
going to be many possibilities. In
some cases work would be going on
below g particular surface ang for
that we would be using certain rights,
which are not there with us by law
now. In some cases, if we feel that
from the point of view of safety, some
people have to be moved to alter-
native place for a certaln duration
only and they are to be brought back
after the work is over I want to
assure the House that according to
the Bill, whether rich or poor, who-
ever is shifted temporarily on
groundy of safety, alternative accom-
modation will be provided by us and

ﬁerthv::ll'w& ‘sédponifble for hav-
'] t. t
Tem p-rtlcuh; nrunsemen Tha

A- far a- othu 7ights. are concern-
‘ed, like how much is the amount, it
48 tar that we should leave them
to the grbitrator. Suppose whatever
‘hag been decided by the compstent
Authority is not acceptable, in that
case, the matter can go to the wrbi-
tfator We have also fixed the time
limit. At the initia] stage, it is 21
days and it js over, when it comes. to
the arbitrator. Even under the Arbi-
tration Act the limit is four months.
In that case, the entire thing can be
expedited very easily and there will
be no difficulty at gll. That is the
reason why all the formulations have
been made in a particular manner.

The hon. Member, Shri Poojary,
who initiated the debate, gtarteq with

the rehabilitation of displaced per-
sons. I have made that point expli-
citly clear. As far as the other parts
of his speech are concerned, they are
extraneous to the debate and I will
not refer to them. For instance, he
referred to the World Bank, from
where we are going t> get money.
There is no yusition of participation
from the World Bank, as far as this
project is concerned. Anyway, that
is extraneous to thig particular ques-
tion.

16.08 hrs.

[SHRI DHIRENDRANATH BASU in the
Chair].

As far as my friend, Shri Parulekar,
is concerned, I have already clarified
that point. I can give a- solemn
assurance that there is no tendency
on the part of the legislative bodies
in the country to intrude into the
arena of the court’s authority and
thereby make an encroachment on
the court's authority. He said that
during the Emergency we have found
out what are the disastrous conse-
quences. I can assure the hon. Mem-
ber that only you cannot go to the



®7 #ﬁwﬁf! Cop- m;&mﬂ‘mw 28

[Prot. Mu mnyaval

Jower courts but, ug for as the in-
herent right of wiit is concerned, it
cannot be taken away at ull, and so
long as the Janata Purty continues to
be in power, that right will always
remain inviolable. T can give that
solemn ussurance. But, as far as the

dures, That is the Teason why we
have said that these matterg ghould
not be made justiclable, as far as
lower courts gre concerned. Other-
wise, there would be more and more
delay, as far as the execution of the
project is concerned. I have already
replied to his other points.

Our friend, Shri Basu, raised a
number of points. They have noth-
ing to do with the Bill.

AN HON. MEMBER: He is in the
Chair now.

PROF, MADHU DANDAVATE: I
am sorry. I did not notice that you
are in the Chair. After all, I am ®
Professor and a professor is absent-
minded. So, I forgot you are in the
Chair. Sir, when you are in the
Chair, I cannot say that you made
irrelevant references. So, I must try
to find relevance even in your irrele-
vant references, While sitting in that
Cheir, you would not be irrelevant,
but while sitting on the other side,
you may make certain remarks with
the best intention of finding out what
are the facts and figures.

Sir, you wanted to know what is
the extent of this particular scheme.
It is 183 km. You algo wantad to
know how much of it is private pro-
perty. 1 am happy to say that it is
only 3 k.m. which is private property.
As far as the rest of the property is
concerned, you need not be worried
at all that a Jot of complications
would be created.

1 can assure the House that this
particular scheme will be expedited.

The various proviaions w.md—

"competent authority, Board or arbitra-
tor, v{; have spacifically defined what
is meunt by that, what exact-
1y is the acope of the jurisdiction ete.
Everything has been mentioned.

donmed : w12 N wfre
fowm & wT F wy AY warar oy £

PROF. MADHU DANDAVATE:
Therefore, as I told you. as far as
courts are concerned, the jurisdiction
is not completely ruled out. The only
thing is that we do not want all these
matters to go to the lower courts and
thereby create obstacles in the path
of execution. That is the reason why
we have brought provisions to that
effect.

I thought that this Bill would be
disposed of within half an hour or
one hour. That wes my confidence,
but I found that because Members
wanted to express their grievances on
this issue, they went off the track.
Anyway, I am very happy that that
also helped me.

SHRI SAUGATA ROY: On a -

point of order. Is there any rule
that when we are speaking on a Bill,
we should not speak on the generel
principles of the Bill and we have to
stick only to the provisions of the
Bill?

PROF. MADHU DANDAVATE:
1 do not want to hurt the hon. Mem-
ber, but let me say that the financial
outlays of the Metro scheme are not
at all connected with thig enabling
Bill which is purely of a legal nature.
If I were in your place, in order ta
focus the attention of the. country on
the scheme, I would have done the
samg thing, but because I am g Min-
ister, 1 cannot do it, but I can point
out to you that it is extraneous to
the actual content of the Bill.
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1 am very happy that uuanimously
all the sections of the Housé  have
supported the Bill. Some amend-
menty ‘yre there. Those who wanted
the Bill to be circulated to elicit pub-
lic opinion have withdrawn their
amendments by withdrewing them-
selves from the House. Therefore,
those amendmenty have not come up.
As far ag the other smandments are
concerned, I respect their gpirit. I
can assure Dr. Ramji Singh and others
that some of the points that they
have made regarding the conduct of
the Metro Railways, once they are
constructed, can be part of another
Bill to be brougl® before the House.
As far as this Bill is concerned, it is
mainly concerned with acquisition
proceedings and, therefore, let it re-
main restricted to that. Therefore, 1
would humbly request all the Mem-
berg of the House who have tabled
amendments to withdrawn them, as
they are not of a basic nature, and
allow the Bill to be passed
unanimously.

MR. CHAIRMAN: The question is:

“That the Bill to provide for the
construction of works relating to
metro railways in the metropolitan
cities and for matters connected
therewith, be taken into considera-
tion.”

THe motion was adopted.
MR, CHAIRMAN: Clause 2. Shri
Amint Dave. _
SHRI ANANT DAVE (Kutch):
Not moving. .
MR. CHATRMAN: The question is:

“That CIuale z ltand part of the

Bill”
The motion was adopted

Clause’ 2 wak ofded to the BYlL
MR CHARIMAN: The question is

‘TM Chus! ! stand pnrt of the
3i11~" e o8
AR ¢ e mtoa-rwu adopicd
C'llwe 3 was added to the Bill.

MR. CHAIEMAN Clause 4, Shri
Saugsts ‘Roy:

SHRI SAUGATA ROY: Not
moving.

MR. CHAIRMAN: The guestion is:

“That Clauses 4 to 6 stand part
of the Bill.”

The motion was adopted.
Clauses 4 to 8 were added to the Bill.

MR. CHAIRMAN: The question is:

“That clause 7 gtand part of the
BilL”

The motion was adopted.
Clause 7 was added to the Bill.
Clauses 8 to 38 were added to the Bill.

MR. CHAIRMAN: Now clause. 39
Mr, Parulekar, are you moving your
amendment?

SHR]I BAPUSAHEB ' PARULEKAR
(Ratnagiri):  Sir, though I am not
moving my amendment, I want to
make the position very clear. Now,
you have mentioned in this clause that
no suit or -application for injunction
shall lie in any court against the Cent-
ral Government or the metro railway
administration or any officer in res-

- peet of any work done by it. Suppose,
- tomeerow, somebody comes and starts

digging in my - land, I shall be de-
barred from going to the court under

" the provisions of this Act. Therefore,

T request you to kindly consider this
amendment. It will make the posi-
tion very clear if you add these words

‘whieh :1- have mentioned in my

amendment,

PROF: -MADHU - DANDAVATE:
Let me clarify this that it is only in
pursuance of this Act. )
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struction,

i

" MR. CHAIRMAN: The question is:

“That clause 39 stand part of the
Bill.”

The maotion was adopted
Clause 39 was added to the Bill.
Clauses 40 to 45 were gdded fo the
Bill.

MR. CHAIRMAN: Now, I take up
the Schedule, the Clause 1, the Enact-
ing Formula and the Title together.

SHRI SAUGATA ROY: 1 have an
amendment to Clause 1. I only want-
ed to change the name of the Bill from
“Metro” to “Bhugarbha’. When I
suggested that, the Minister said that
there is & danger of miscarriage. I
think, an Indian name would be more
suited to Indian conditions.

PROF., MADHU DANDAVATE:
1 saig it in a lighter mood. The fact
is that thig Bill concerns the project
which will be principally under-
ground but a part of the project, in
some cases, can also be overground.
We cennot cal] it partly “Bhugarbha”
and partly overground. Therefore,
it is better let it remain as it is.

MR. CHAIRMAN: The question is:

“That the Schedule, Clause 1, the
Enacting Formula and the Title
stand part of the Bill”

The motion was adopted.

The Schedule, Clause 1, the Enacting
Formulg and the Title were added to
the Bill.

PROF. MADHU DANDAVATE: I
move:

“That the Bill be pussed.”
MR. CHATRMAN: The question is:
“That the Bil] be passed.”
The motion was adopted.

evr— Te

1638 hrs.

INDIAN EXPLOSIVES (AMEND-
MENT) BILL -

MR. CHATIRMAN: The House will
now take up the consideration of the
Indian Explosives (Amendment) Bill.
Shri George Fernandes,

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): Mr.
Chairman, Sir. 1 move:

“That the Bill further to amend
thelndian Explosive  Act, 1884,
be taken into consideration.”

Thig is an amending Bill which is
of a technical nature. The amend-
ments that are sought to be moved
to the Indian Explosives Act of 1884
are based on the recommendations of
a committee that was appointed in
September, 1868 to study the working
of the Indian Explosives Act and the
rules framed under it. The com-
mittee was expected to submit its
report in three months’ time. It was
a departmental committee, multi-dis-
ciplinary, and was expected to sub-
mit its report in three months, It
took a year and three months to
finally submit its report. Therefore.
the Government took about a year
and four months to go through the
report and come to certain eonclu-
sions. Then, an officer was appoint-
ed to draft the Bill. But this appoint~
ment took place four years and two
months after the Government hed
considered the recommendations of
the Committee. The officer himself
took two yesrs and three months fo
draft the Bill which is of 8 technical
nature and is based on the recom-
mendations of a commiftee which
had been accepted by the Govern-
ment. All this hes taken about ten
years. Between September, 1968 and
towards the end of 1976, the draft
Bill wap got ready to amend the Act
in the lght of the
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mada by a committee . which, of-

course, had . called for an amend-
ment- on the basis of its. recommen-.
_ dations, Since lagt October, we began

to procées the Bill and we have now
this amending Bill which is before the
House.

The Indian Explosives Act of 1884
itself is a piece of legislation which
is primarily of a regulatory nature
and, as its Title states, it is meant
to regulate manufacture, possession,
use, sale, transport and importation
of explosives. This amendment has
now become necessary because there
has been a change in the explosive
industry, In other words, when the
Act was first passed in 1884, India
was hardly manufacturing any explo-
sives,

We were importing explosives from
Britain and the Act at that time
therefore was primarily concerned
with the import and the storage of
explosives, Sir, since then, there has
been a radical change and in 1866.
when this Committee was appointed
the situation was that we were not
only producing explosives but we were
even exporting certain categories of
explosives. But the Act did not pro-
vide for export of explosives. Then
in regard to testing, in regard to
various types of explosives that we
have now begun to manufacture, the
Act did not contain the provisions for
it when it was enacted in 1884. The
entire industry was at a certain stage
of development, gince then there have
been technical developments within
the industry which have widened the

8ome of ihe difficulties which the
industry has been facing' in the con-
text of licensing also have been taken
note and of these difficulties. are
sought to be removed through ~ this’
amending Bill. The very fact that
there is no amendment moved except.
one by one hon. Member that the
Bill be circulated for the purpose of
eliciting opinion thereon, the very
fact that there are no other amend-
ments moved is indicative of the fact
that it is not a controversial Bill; it
is primarily of a technical nature and
1 would therefore commend it for
adoption by the House,

MR. CHAIRMAN: Mr. Ram Kishan
who has given notice of his amend-
ment ig not present.

Motion moved:

“That the Bill further to amend
the Indian Explosives Act, 1884, be
taken into consideration.”

Shri Ajitsinh Dabhi.

SHR1 AJITSINH DABHI (Anand):
Mr. Chairman, Sir, the Indian Explo-
sives Act of 1864 was intended to ben,
to restrict or to control the use of
exploaives in this country. The Act.
1 think, was amended gomet time in
1975 also, From 1974 onwards, some
political parties and their leaders who
now form the constitutions of Janata
Party were spreading violence in the
country and were openly advecating
the use of explosives to over-throw
the Government established by law.
Mr. Chairman, you are aware that in
those days several persons who  are
now in authority in the Janats Party.
and the Janata Government were
busy in collecting explosives like dy-
namites and others. Thay were using
these dynamites to damage ar .gabot-
age the bridges on roads snd railways,
and they had been successtul in sub-
verting the means of communication -
in the whole of the country, therely .
pardlysing the administration of the.
government in this coumtry. .
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SHR!I GEORGE FERNANDES:
Whep was that?

SHRI AJITSINH DABHI: That was
in 1974, This trend had been going
on from 1873 onwards. One of the Mi-
nisters of the Cabinet of the present
Central Government has besn report-
ed to have boasted of having himself
sabotaged some 52 bridges on the rail-
ways during the Emergency. It was
lor this reason that the then Govern-
nent, the Congress Government, was
‘hinking of bringing an amendment—
to cope up with the use of explosives
to achieve political goals.

The hon, Minister in charge of this
Bill regarding explosives had himself
been prosecuted for collecting and
using explosives for sabotaging vari-
ous means of communication in this
country, It wag alleged by the prose-
cution that the aim was to paralyse
the administration of the government
and to overthrow the government eg-
tablished by law. It is in this country
that political leaders having no faith
in the ballot box and whg openly ad-
vocated use of explosives and vio-
lence to change the existing govern-
ment, are allowed to describe them-
selves to be the followers of Mahatma
Gandhi, the apostle of non-violence.
It is only in this country that a po-
litical party goes on declaring that
they will not promote defections and
yet at the same time fills its rank and
flle with defectors.

The hon, Minister in charge of this
Bill, Shri George Fernandes, has
many qualities in himself: he is an
honest man, he is a steadfast man, he
is known for his  self-righteousness.
But, 1 think, he has no morat right
to introduce and move this Bill re-
garding explosives. I think, the House
will agree with me in this. We have
often seen this hon. Minister refer-
ring to and profusely queting from.
thé bodks of Mahatmia Gandil. He

can 1ifivé nd motal fight to introduce

afid’ gek’ tid 'BEL passed.” Even alter -
the hon. Miftifter in c¢havge™ of “this:
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esponsi:
ble member of the Cabinet of the
Janata Government, he had stated in
Mangalore last year that, ‘even today’,
he will not hesitate to resort to
violence to overthrow an authoritarian
government,

This country knows only one me-
thod of democracy, and that iz the
ballot-box. Therefore, I submit that
the Hon. Minister has no moral right
to introduce and pilot this Bill. I
use these words ‘moral right’ deli-
berately because several Members of
the Janata Party sitting on the Trea-
sury Benches state ad nauseam, here
in the House ang outside the House,
that the Congress Party has no moral
right to do a particular thing or say
a particular thing, that Indira Gandhi
has no moral right to say a particu-
lar thing or has no moral right to do
a particular thing. Therefore, I say
that the Hon, Minister has no moral
right to pilot this Bill and I would
request, if my voice goes to the
Hon. Prime Minister, that he may
give the charge of plloting this Bill
to some other Minister—probably the
Minister or state or some Deputy Mi-
nister. :

The Bill speaks of licences to be
taken by persons using explosives. [
was seriously thinking of making a
suggestion that some provision ghould
be made in this Act to the effect that
persons like the Hon. Minister Mr.
George Fernandes, Shri G. K. Reddi
and his other associates, the so-calied
aposties of democracy, should be dec-
lared to have peéfmanent lceénces to
use explosives. '

1t you look te the. definition of ‘ex-
plosive’ as it steod in'  the Act un-
amended. ‘the  original definition con-
taitied thg ‘word ‘dynemite’.'But now,
i#-yolr 1ok to the atvenddd’ Bill which
iz baing brodght -forward by the Hon.
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will find that in the definition of ‘ex-
plosive’ the word ‘dynamite’ bas been
drapped. No patticular reason is given
for droping tbis word ‘dynamite’
from the definition of the word ‘ex-
plosive’. It may be:that, because of
his much obsessed association with
dynamite or bécause he had been in-
volved in a case which is known as
the ‘Baroda Dynamite Case’ the Hon.
Minister has an anathema for this
word ‘dynamite’. Of course, the Gov-
ernment and the Hon, Minister owe
it to this House tp explain why this
particular word ‘dynamite’ has been
deleted from the definition of the
word ‘explosive’.

The former Home Minister Mr.
Charan Singh had prepared a power-
ful explosive. The name of this ex-
plosive is  ‘corruption  allegations
against the Prime Minister of this
country’. The ex-Home Minister has
thrown. .. (Interruptions).

SHRI GEORGE FERNANDES: 8ir,
the Hon. Member is within his rights
to attack me, but I totally object to
his bringing in the Prime Minister,
or anything that anybody has sad
about the Prime Minister, during this
discussion on the Bill on explosives.
(Interruptions). I must go on record
as having registered my emphatic
protest. (Interruptions).

SHRI AJITSINH DABHI: An ex-
plosive has been thrown by the for-
mer Minister on the Janata Party
and the Janata Government....

SHR! GEORGE FERNANDES: 1
would request that the Hon, Member
may be asked to speak on the Bill
and not on the Prime Minister.

MR. CHAIRMAN: You agre re-
quested net to ssy things which are
not relevant to the Bill. Why should
youl say all this?

o g feem ( ogotye ): .
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MR, CHAIRMAN: I have requested
him not to say irrelevant things.

SHRI AJITSINH DABHI: I was
saying that this most powerful ex-
plosive has been thrown by the ex-
Home Minister on the Janata Govern-
ment and it has exploded so devastat-
ingly that its rumblings have reached
every nook and corner of this coun-
try and these rumblings in the air will
not die down until the exit of the
Prime Minister, unless this Goveérn-
ment. ..

MR. CHAIRMAN: How is this re-
levant? How are you concerned with
the Prime Minister here?

SHRI GEORGE FERNANDES:
Where is the Prime Minister comming
here? (Interruptions).

SHRI AJITSINH DABHI:.... un-
less the Government, unless the Mem-
bers of this Government who pro-
claim themselves to be the follows
of Gandhiji. ..

MR. CHAIRMAN: How is that
concerned with this Bill?

SHRI AJITSINH DABHI: .. are a
hopicritical bunch of politicians. I
submit that this particular Bill has
been brought forward in a very op-
portune time when this particular
powerful explosive has exploded the
Janata Government. With these words
1 support the Bill.... (Interruptions).

MR. CHAIRMAN: Very irrelevant,

WY gon Wt wwww  (Iwh):
awmfe o, & wo & falar s
wigr § ) W Al waer wr
X fodos ¢ AT E , A %O
¥ qr off & fwmaﬁr fadae ¥
g gaea A6y e A
g @ folewr Qﬁ:aﬁm fadaw
¥ v Aff Wy g W
w1, - mﬁﬂﬂ wfaimr
peovay
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gMm wer I8Q w fv ada
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¥ ga sev F a@f § 1 9w
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“Those who have questioned the
properiety appesr to be concern
over the rule of law end indepen~
dence of the judiciary. Those of
who suffered precisely because
our concern over the dissppésrance

of oIl rights of the peopls think
comical that the criticlsm of

Enlne

Governmiebst fn - withdrivwing’ the'
case came from the-petple who, i -
they did not divectly collabirate
with the dictatorship, were silent
spectators  to the most = Hagrant
abuse of power”, )
e waw UL TN A& T AT w0
& o ot fapfor was § &g
g fs sesicguet gi ¥ I19giN
g |q
“My conscience and  sensibility
could not tolerate the rape of our
people and our country. And 1 be-
lieved as I believe now, that my fu-
ture, my comfort, and my health—
even my life—were not worth any-
thing, if what had been done to the
country and our people were not
righted, and the woman who had
established herself as the queen
with greater powers than any de-
spot in history was not removed. To
this task 1 addressed myself and if
the dictator and her minjons wish
to punish me. or even take my life,
1 am prepared, and will consider
my privilege to guffer for what I
am convinced as the fight for the

liberty of our people.”
g oy oY feer @Y wleey
# owwi ¥ & widr o ¥ o
ar fs fger W wigem # we
wwrr won § & & ofger w1 wpw
afer ww fger WX wwar &
fw & waw e g o & fgm
B ogfm 1 wWhRw=AE:

«  violence is better than cow-
ardice”.
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o we ¥ ofgw & qard off
wfer wmon kO Y ) ey
qr W e wr feerd ot
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“When I introduced this Bill last
year, I explained that it was based
on the English Explosives Act, 1875
but much shorter and simpler in its
details.”
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Where the licensing authority re-
fuses to grant a licence to any per-
son it shall record in writing the rea-
sons for such refusal and furnish to
that person on demand a brief state-
ment of the same ynless in any case
the licensing authority is of opinion
that it will not be in the public in-
terest to furnish such statement.
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The Central Government may, by
order in the Official Gazette, suspend
or revoke, or direct any licensing au-
thority to suspend or revoke, all or

any licences granted under this Act
throughout India or any part thereof.
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SHR] V. KISHORE CHANDRA S.
DEO (Parvathipuram): Mr. Chair-
man, Sir, I rise tp support the Bill
which the hon. Minister has presen-
ted to the House.

At the outset I would like to con-
fess that my knowledge of explo-
siveg is no comparison the knowledge
which the Hon. Minister has got
about explosives. But neverthelesg I
would like to say a tfew things s¢ far
as this Bill is concerned.

Sir, this Bill was introduced in
1884, that is, almost 100 years back.
The policy of the Britishers was dif-
ferent with respect to explosiveg in
this country. I would have been
happier if the hon. Minister had
come forward with a more compre-
hensive Bill instead of amending the
existing Bill.

Since nitro-glycerine wag invented
by Nobel over 100 years ago, lot of
developments have taken place in the
field of explosives. Much industrial
progress has taken place. It is in-
evitable that the manufacture of ex-
plosiveg should alsp be increased in
proportion to our requirements.

a0 lus,

Mr. Chairman, Bir, so far very few
factories were manufecturing explo-
sives—Detanators India Lid., Hydbre.
bag ard the Indian ‘Explesives Iad.,.
which ig coming up and of -course,
1LCI (Indian Chemical Induatries):
which wag made into the Indian Ex-—
plsoives Ltd, is there. ] do not
understand how such a vital industry
could be controlled by the muiti-na-
tionals. The Minister ig aware of the
fact. There wag a strike very recent-
ly in the Gomia factory. Even the:
coalmines had to be closed for ssve-
ral days. This is a very vital indus-
try. The explosivey are now going
to be made use of for building up
roads, for digging up wells and for
several other purposes.

1 appeal to the hon. minister to
consider the urgency of it. Industries.
like thig ghould not be allowed to be
controlled by foreign interests. Apart
from that, the companies which are
mnufacturinz detonators are only
the Indian Detonators at Hyderabad
and the LEL. These should be ex-
panded. The requirement of the ex-
plosives has become more and more
in our country.

11.62 hrs,

(SHRIMATI PARVATHI KRISHNAN in the
Chair).

Another point that I would like to
stress is this. So far as workers
working in the explosives factories:
are concerned, they come under the
Factorieg Act. I do not think the Fac.
torieg Act is enough to safegurag the
interests of the workers working i
these explosive factories where the
conditions are more dangerous and
the workerg are exposed to a lot of
other physical hazards. Therefore, 1
feel that while bringing in this une_n-
ding Bill, he should have brought for-
ward certain clauses in the Bill to
safeguard the interests of the work-
ers working in the explosives facto-
ries. That has not been done. I
would, therefore, appeal to the hon.
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Minister to see that this ig done with-
.out any further gelay. This is very
Jmportant matter which has 1o be
considerad. With these few words, I
welcome thig Bill and I conclude my
apeech. . .

' MR. CHAIRMAN: Shri R. L. P.
‘Verma. Be brief like the other col-
Jeague
oft vy st waf (o)

wqfy aficr, & sqr Far gro
T Y X faw o gAdA s@ &
fezan gaom g1 Newfan &
g13 TR woAYEq wY f3mw b
& wqiF ggwA MO FQF §
AT F{AT 106 I TZA F4T1 97 @R
urx ot ofchafadl ® fad gq
w ® agy ofeada fexr  war
§ ) seam w A greifosr A
fratar &ew g oy ST werfagr )
wfFr o facges aary arfr 5t
xofagi § M Iaer  faator gid
w1 wLdt e gvg YW@
17 fas faceies & fratr | da94,
fas:, aftags shwiafa wfyw
R #F oF 47 qfedsr & frarcawom
wraers 911 gegfewa yeafaw
F v exeewr, afewar | gr9am
fryax ¥ RagadrIvgrm &

Ffrr g and ¥ §qgwga wgar
g & wa qersdea & wgdaadr
FAY FAT CRTAGSE FY FTAC AL
=T 7wz Y § faa & s Ngar
wid WX uas wid , WG gA w7
sqtr Hary, w6 FA T F oy
wdt § 1 K99 qa fwvar g
wHF AR A A Ed Fagw
FRar g fr facwres o Ifwa
wgfd g grarary, famd agi sra
g2 fum § 1 greHuR ¥ wAl
#owm g @ odr, o IwETANT
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T WA m”t__iﬁ,
o a st e R R
war § 1 xafag wqafg W &
weaey § ag syraT it e gy 6
wgt focorzwt w1 wavw gher &, wgt
s agfd gt wfer 1.

o ¥y wayvaw fom
sEEIAT TR A ¥ 9T W
qwgdifee < famar faw &
fe aga & qf sRHAEA AR
g wage e ook § o e
wa @ wfememt ot &
&f @1 wrwww . ooy WY frem &)
g & faceew wmwEdr ¥
Fxar ¥ W fegar ¥ gaer
gy #<x § | U A w9
wmw oarr Tk § o ogw ¥ N FE
sy 38 axg w1 faewie goarar
¢ o & ofidfeafe ¥ oY St wfasrd
¥ 97 9 dgwr wfgw o W1 oad
g IT 8 wur fawd wifge =
fr gz wrarerr fmge & AR
g fF wn § ¥waw @
& &7 fomr wrar =nfge

R gEH A wg AT EI W%
q @I AT JATH 9T, IE R
agr &¢, whas & afas Fow wfgg
Wi gaer mfrdow wree § @
wifg  wrfe S w56 & 59 qr
famr w%)

8 dadt & & gy @ g W
fs 1966 XA sAYaNT A ...,
(arwum ) ...

¥ fadte afi wgm wgm W
wa Wraft XLy . (smwam)
MR. CHAIRMAN: This does not

come within the Bill. You should
confine your speech to the Bill.
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woarad § 34 Waae famag W
gt Pav W SEyde ¥
o g€ wX §F  IEET AT
Sragw 3w A weqr wifeg o
Wi g v Aff sy A
I BT QUEAY T FAT ALY WX
I 9x  wfus T o WY
Fer o wfgg afe 3w &
gearad HwAT A g wwa Kgad
g mal ® " o9 faw o7 qwdA
For

SHRI A. K. ROY (Dhanbad): Ma-
dam Chairman, the scope of the Bill
as explained by our Minister is limi-
ted.

MR. CHAIRMAN: So, your speech
should also be limited.

SHR] A. K. ROY: 1 want to ex-
press my disappointment. We expec-
ted something more fundamental and
something more promising from this
Bill.

Madam Chairman, you know the
history of explosives in this country
is not so limited as our hon'ble Minis-
ter has said. India used to produce
explosives when the Britishers never
knew about it. The practice of ex~
plosiveg has gong from East to West
and not ocome from West to East.
Somehow or the other the events took
a different turn and after the first war
of independence the Britishers made
this law more to regulate, restrict and
supervise the uge of the explosives
than to promote or treat iy as an in-
dustry.

The hon'ble Minister has shid that
thig Bill is an off-shoot of the recom~
‘mendations o0 fa Committee of 1987
Un this account also I dissgree with
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the Minister wan‘u-m Cominittee
.made suggestions - three - peints,
_namely: (1) toatnhuudndyuu'old
.law to the present cgontext; (2) stand-
ardisation, that is,: to specity the
standards of explosives; .and (3) +o
have & comparative study of the rules
and lawg prevalent in other countries.

-Madam Chairman, the whole Bill does

not make it clear how it is going to
specify standards of explosives and
its use and how it is going to bring
the rulus at par with the interna-
tional rules and laws prevalent on
the explosives.

In thig connection, I may submit
that thig Bil} is the outcome of a
craftsmanship of 10 years.

MR. CHAIRMAN: Please conclude.

SHRI A. K ROY: This is not a
comprehensive Bill.

When all our industry can conti-
nue without this bill for the last ten
years, I think it could have continued
a few more years. Madam Chairman,
sometime back, you know, there was
a strike at Gomia and we felt at that
time how we were handicapped at
the hands of the multinationals on
the issue of explosives -manufacture
because the entire coal industry, min-
ing industry and other industries
were at. peril

MR. CHAIRMAN: Theg time allot-
ted to the Bill is nearly over. Every-
body has spoken on thig Bill for two
or three minutes. Please conclude.

SHR] A. K. ROY: We expect that
after this type of technical bills, you
wil] come forward with some compre-
hensive Bill which will give us hope
to have gome explosive factorieg in
our public sector and curb the infl-
ence and monopoly of the multi-
natlonals

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
Comrade Chairperson; as I saig in
the introductory remarks, this is pri-
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marily a Bill that is coneerned ‘with
certain technical aspects of the manu-
facture, storage transport etc, of ex-
plogives. As Mr. Roy ‘pointed out,
this Bill stems from the recommen-
dationg of the Committes and said so
earlier while commending this Bill.
That Committee did make a number
of recommendations. This Bill takes
care of those recommendationg which
pertain to the Act itself. The recom-
mendations also pertain to the rules
and the rules take care of a
number of matters pertaining to
the storage, to the transport,
to the safety requirements, etc.
Then where the recommendations re-
garding gtandardisation and specifica-
tions are concerned, this does not
come within the ambit of the law.
They are matters with which the
Indian Standards Institution is con-
cerned and on the basis of the recom-
mendationg made by this Committee,
the Indian Standards Institution has
taken the job in hand of standardijs-
ing the various specifications in re-
gard to the explosives. Similarly, so
far ag the research ig concerned, this
is a matter which pertaing to the re-
search lahoratories gnd steps have
been taken to see thay basic research
work in regard to explosives is taken
in hand. Therefore, if Mr. Roy feels
that the Bill is not revolutionary in
character in the sense that it does not
concern jtself with various other as-
pects other than the regulatory as-
pect, it is because the Bill itself is
concerned with the aspect of explosiv=
es, not with research, standardisation
and specifications for which there are
other institutional arrangements and
the recommendationg made by this
Committee are eing dealt with by the
concerned institutions.

An important point has been rais-
ed by almost all the speakers about
the manufacture and the overall
availability of explosiveg in the coun~
try—a very valig point. But I must
say that certain amount of inade-
quate information wag obviously
made available to the hon. Members.
It is true that there is a multination.

§ :tpday, which 4s s ettt known
company for the manufacture of ¢x-
plosives. But it iy noy only the zul-
tinational that is existing -today - in
this fleld, We have public sector igs-
titutions glso. The 1LD.L. in Hydera-
bad has today a licenced. capcity of
30,000 tonnes and its installed capa-
city is 22,500 tonnes. Last year it pro-
duced 15,630 tons explosives against
31,000 tonnes produced by the Indian
Explosives, a multi national, of
Gomia. We have also one more pub-
lic undertaking, Indo Burma Petro-
leum, whose licensed capacity is
20,000 tonnes and installed capacity is
5,000 tonnes. We have taken steps to
see that IBP expands itg installed ca-
pacity and is able to come up much
faster than planneqd earlier. Coal Indja
have also been licensed to produce
explosives. Rajasthan State Indus-
trial Mineral Development Corpora-
tion in collaboration with IDL have
also entered thig industry and there-
fore we have now adequate capacity
that is being built within the public
sector. In the light of the recent
developments when we really ran into
serious trouble, when we were faced
with serioug problems about the
availability of explosives we have
taken further steps to see that both
the licensed and the installed capa-
cities of the public sector are expan-
ded and our needs are progressively
met by the public sector undertak-
ings. There is an immediate shortage
also which we are feeling.
Coal industry, even cement in-
dustry where limestone mining
is concerned, these industries are
experiencing difficulties due to inade-
quate availability of explosives. In
the short run we are even importing
explosives, a gituation one would not
have liked to have. Nevertheless the
kind of shortages that are built in
in our economy over the years had
created a situation where it has be-
come necessary even to import some
additiona) exploaives and that is being
done. The-short term problem is be-
ing tackled and the long term ques-
tion is being taken care by the pub-
lic sector playing a dominant role,
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;A couple of specific pointy were
raised by some hon. Members. One
way about workers’ safefy. Apart
from the overall safety provisions in-
volved in thiy Act and the rules, Fac-
tories Act ang other legislation which
takes care of this question, it it should
become necessary for ug to consider
this matler further I shall most cer-
tainly apply my ming to this and find
out whether any special provisions are
called for in order to gee that workers’
safety is ensured.

A point was made about new sec-
tion 6(e) where the government has
been empowered to suspend and re-
voke a license. Mr. Durga Chand re-
ferred to this. It is true that certain
special powers had been conferred on
situations. Otherwise 6(e)(viii). But
these are only to meet emergency
sitautions. Otherwise 6(e)(v) makes
it obligatory on the part of the licen-
sing authority to give in writing to
the person ned or the pany
whose license ig being revoked the
reasons for revoking. There is also a
provision for appeal. 1 do not think
there is any problem in so far as
licensing procedureg and the correct
application of these procedureg are
concerned. The only relevant point
that was made by the hon. Member
who opened the discussion, namely
Mr. Dave who, I presume, belongs to
the Indira Congress, was ag to why the
term dynamite had been omitted from
the new definition. It iy for the sim-
ple reason that dynamite is a trade
mark. ...

SHRI AJITSINH DABHI: I may
tell for the information of the hon.
Minister that I am Ajitsinh Dabhi.

SHRI GEORGE FERNANDES: 1
am sorry.

MR. CHAIRMAN: He stands cor-
rected.

SHRI GEORGE FERNANDES: I
hope I was not wrong in go far as
Indire Congress wag concerned.

MR. CHAIRMAN- Partially cor-
rect.

SHRI GEORGE FERNANDES: The
only relevant point that was made by
the hon. Member is about the defini-
tion excluding the term ‘dynamite’.
As I said, it is for the reason that
dynamite is g trade mark and if those
who framed the law in 1884 thought
it necessary to have the trade mark
mentioned there because they were
concerned with the marketing of that,
it is not necessary for us any more
to canvass for any particular trade
mark. Therefore, the word ‘dyna-
mite’ hag been deleted from the de-
fAnition.

A couple of political pointg were
raised. In fact, the right hon. Mem-
ber from the Indira Congress who
spoke on this, questioned my moral
right to introduce this Bill; his point
being that I was implicated in what
came to be known, nationally and
internationally as the ‘Baroda Dyna-
mite case’, Hig point was that only
those who have Iaith in the ballot box
~—and his claim was that he has faith
in the ballot box and I presume his
party also has—alone have the right
to move this Bill. I hope the hon.
Member knows that I was returned to
thig Parliament when I wasg still in
prison and in fact, I had handcufls
on my hand 24 hours gfter the elec
tion result in Muzaffarpur was dec-
lared. I was elected by a margin of
3,36,000 votes, which must be at least
three times the margin by which the
right hon. Member who questioned
my moral authority won. 3,98,000
people in Muzaffarpur voted for me.

SHRI K. P. UNNIKRISHNAN (Ba-
dagara): Do you mean to gay that
those who have won by a big margin
are at a higher level?

SHRI GEORGE FERNANDES:
That s not my point, Since the
moral right of the Minister of Indus-
trie to move the Bill was questioned
on the plea that only those who have
faith in the ballot box ghould be al-
lowed to move this Bill... (Interrup-
tions).
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MR. CHAIRMAN: You had your
say. Comrade Minister is now hav-
ing his say. (Interruptions)

SHRI GEORGE FERNANDES: 11 1
had no faith in the ballot box, I would
not have been here. I only wanted
tp remind the hon. Member who
raised thOis question that at least three
timeg of the number of people who
voted for him have voted for me in
order to send me here. So, he need
not have any doubts about myv cre-
dentials to be here in this House.

He brought in Mahatma Gandhi, he
brought in the Prime Minister and he
brought in everybody. 1 would not
like to enter into a debate on Gandhi-
jsm because the only Gandhi which
the right hon. Member knows is the
Candhi that is associated with the
name of hig partyv. The people who
belong to a proprietory party at least
should not discuss democracy with
me, Men like me have fought to re-
store democracy when it was not
around. I hope the hon. Member is
aware of this.

He talked about Gandhiji; he talk-
ed about Gandhiji and violence. I
do not know whether the hon.
Member has read Gandhiji, Gandhiji
was the man who said: “I shall risk
violence a thousand times rather than
risk the emasculation of the people.”
That wag the Gandhi that inspired me.
while Sanjay Gandhi inspired you.
That is the difference. When you
went on extolling the son of the
dictator, people like me were follow-
ing Mahatma Gandhi’'s precepts. We
were following Mahatma Gandhi’s
precepts because Gandhiji was the
man who said: “I shall risk violence
a thousand times than risk the emas-
culation of the people.” When your
dictator wastrying to emasculate this
country, the people in this coun-
try were flghting. 24 lakh
people went to prison in order that
the emasculation, the effort at emas:
culation of the people of this country
could be done away with. We
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fought. Therefore, it is true that
everybody today has the freedom, the
freedom that was denied only 18
months ago. :

SHRI P, VENKATASUBBAIAR
(Nandyal): We have got a right to
speak on behalf of the people....

SHRI GEORGE FERNANDES:
Most certainly. And I have g right
to reply when you make your gub-
missions.

SHRI P. VENKATASUBBAIAH:
We were elected. We have made a
sweep in your Karnataka and
Andhra Pradesh.

SHRI GEORGE FERNANDES:
Just now we are in the Indian Parlia-
ment, not in the Karnataka or
Andhra Pradesh Assembly. I hope
the hon. Member is aware of this.

SHR! P. VENKATASUBBAIAH: 1
am elected to the Indian Parlia-
ment. . .

SHRI GEORGE FERNANDES:
Parliament can discuss questions that
are germane.

SHRI P. VENKATASUBBAIAH: I
am elected to the Indian Parliament
on the Congress-1 ticket,

SHRI GEORGE FERNANDES:
When we are discussing the questions
that are relevant here, when the hon.
Membey thought it proper to ques-
tion my moral authority, when he
thought it proper to quote Gandhiji,
when he thought it proper to
discuss violence and non-violence, I
am sure the hon. Member would at
least have that much of patience to
listen to the other point.of view.

SHRI AJITSINH DABHI: 1 simply
said. ...

SHRI GEORGE FERNANDES:
What you said ig on record. I am not
yielding.

MR. CHAIRMAN: He says he is
not yielding; he is very democratic.
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SHRI GEORGE FERNANDES:
Comrade chairperson, I most respect-
fully submit that we are not discus-
sing violence and non-violence here.
If the hon. member were to say that
since 1973 efforts were made to over-
throw the government that was then
established, I am not aware of any
such efforts that were made, Those
who were in the government at that
time are no more in the government.
Those who led the government at that
time are not even in this Parliament.
Therefore, may beg they have infor-
mation which is denied to me today,
because the guggestion made was, bet-
ween 1973 and 1076 efforts were
made by use of exp.dsives to sabotage
and to overthrow the government
that was then lawfully established.
(Interruptions). He is talking of
1973; 1 asked him deliberately. I
asked him repeatedly. He talked ab-
out 1973, 1974, 1975. (Interruptions).
He talked about 1973 onwards, fair
enough. He said, from 1973 onwards
people have been using explosives in
thig country. I am not aware of any
such efforts. Those who perhaps
were aware o0f such efforts are
not here to speak about it. But in
any case, the people of this country
have given their decision and I am
sure the hon. member respects that
decision. Therefore, we need not get
inty a debate on what happened bet-
ween 1973 and March 1977. But in
those 19 months, if the role of any
single individual or the role of a
group of people within that period is
to be discussed, one can certainly use
the forum of this House: one can
use any forum outside this House also.
For mysell, I shall only say this much,
Where there ig a fascist dictatorship,
1 believe that al] methods are justi-
fieq in overthrowing a fascist dicta-
torship. This is my belief; this is my
conviction that where a fascist dic-
tatorship is involved—and it is estab-
lished today internationally and na-
tionally, across the world and within
this country tha, for 19 long months
-this country went through a fascist
distatorship; and, if there were people
at that time who believed that all
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methods were justified, I am sure the
hon., member would understand that
they alsg had s point, that they had
a certain point of view, (Interrup-
tions).

MR. CHAIRMAN: Comrade Mi-
nister said he would finish in 12 mi-
nutes. He hag taken 17 minutes.

SHRI GEORGE FERNANDES: I
was forced to make this remark be-
cause a number of points were made.
The Prime Minister's name wag drag-
ged in. A number of individuals
were dragged in. There was no pur-
pose in it; there wag no reason for it.
In a Bill which is purely of a tech-
nical nature and a regulatory mea-
sure one need not have dragged these
points. So, it became necessary for
me ‘o make these remarks and I hope,
Comrade Chairperson, you understand
I had no alternative. With these
words, I commend the motion.

MR. CHAIRMAN: The question is:

“That the Bill further to amend
the Indian Explosives Act, 1884, be
taken into consideration.”

The motion was adopted.

MR, CHAIRMAN: We shall take
up clause-by-clause consideration.

There are no amendments.

The question is:

“That Clauses 2 tp 19 stand part
of the Bill.”

The motion was adopted,
Clause 2 to 19 were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI GEORGE FERNANDES: 1
beg to move: :

“That the Bill be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be passed.”
The motion was adopted.
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17.39 hrs,

STATEMENT RE. RECONSTITUTION
OF MINORITIES COMMISSION

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] DHANIK LAL MANDAL)
Madam Chairman, consequent on the
resignation of Shri M., R. Masani as
Chairman, minorities Commission,
Government have decided to reconsti
tute the Minorities Commission w.'h
Shri Justice M. R. A, Ansari as Chair-
man and Prof. V. V John, Dr. Miss
Alooj Destur, Shri Kushak Bakula and
Air Chiet Marshal Arjan Singh (Re-
tired) as Members.

SHRI P. VENKATASUBBAIAH
(Nandyal): Madam, he said that the
Prime Minister was misleading the
House.

MR, CHAIRMAN: No, no. He did
not say that. You misheard him,

SHR! P. VENKATASUBBAIAH:
Madam, I am referring to Mr. Masani'
speech.

MR, CHAIRMAN: I am sorry, on 3
statement made like this, there are no
questions allowed.

HALF-AN-HOUR DISCUSSION

BAR ON NUCLEAR EXPLOSIONS BY INDIA

SHRI SAMAR GUHA (Contai):
Madam Chairman, the statement made
by the Prime Minister in the course
of his visit to USA that India will not
undertake nuclear explosions even for
peaceful purposes has created much
concern in the minds of people like
me, a humble student of science.

THE PRIME MINISTER (SHRI
MORARJ] DESAID: May 1 correct the
hon. Member? 1 made the statement
first here and not outside,

SHRI SAMAR GUHA: But it has
recelved quite & lot of publicity all
over the world.
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SHRI C, M. STEPHEN (Idukki): In
our country also,

SHRI SAMAR GUHA: In our count-
ry also, or wherever it may be. It
has created some concern, I should
say great concern, in the minds of
people like us, humble students of
science, as to why and what stands in
the way of not having nuclear explo-
sions even for peaceful purposes.

Madam, | want to draw your atten-
tion to the fact that during the last
35 years, since 1944 when the first nu-
clear blast was made, once every 10
days there was one nuclear blast
undertaken by one power or the other.
All told, about 2000 nuclear devices
have been exploded by USA, Russia,
France, China and UK, Thisg is not
all for developing destructive weapans,
but ulso for peaceful purposes. I want
to dvaw the attention of this House to
the lact that our present industria!
civilisation based on coal and oil ener-
8y is likely to be extinet by the next
century, Unless we can devise some
other new sourceg of nuclear energy
such ag nuclear power, it has given, 1
should say, a new leap to the world's
civilisation, some kind of a second
industrial revolution has been brought
in, That itself is a gerious concern for
the whole of the world as to how much
we Can harness thig nuclear power for
sustaining, helping ang for the survi-
val of our industrial civilisation of the
future.

Madam, I will not deal with the des-
tructive objective of nuclear explosion
althvugh I want to draw the attention
of the hon. Prime Minister to the fact
that after development of nuclear
technology for explosion, the whole
concept and character of war has
undergone a revolutionary change.
Even the conventional arms mostly of
the nuclear powers are possessed with
nuclear weapong of 1 kilp tonne or 2
kilo tonnes which are called nuclent
gunn. And these nuclear guns can be
used anywhere and they are included
in the conventional arms and thete
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‘conventional arms can cause deep le
vestation. Even for a limited devas-
tation they can be used, I don't know.
We cannot ignore the reality that the
whole concept and character of war
has thoroughly changed, And where
there ig a possibility of our potentia)
enemy possessing these nuclear arms
of conventional type which can be
used-—-leave a side the strategic wea-
‘pon of the nuclear type—will we risk
the future security of our country? I
leave this for the Prime Minister to
consider. But I have a question in my
mind, because our potential enenmy
may possess, at any iime, nuclear wea-
pons of 1 or 2 kilo-tonne type which
are 3 thousand timeg more powerfnll
than the black-bustey type of bombs
that can be moved. Our potential
enemy can even have them exporter
or imported. There is no necessity
for a missile and other things. Thev
can be used by nuclear guns,

When our first nuclear device wus
exploded in Rajasthan, it was catego:
rically mentioned that the whole ohient
of this explosion was for the utiliza-
tion or for developing blast technology
of nuclear engineering for peacefu’
purposes, It was made very categort
cally clear to the world, but here was
a hue and cry all over the world
against this kind of nuclear blast,

What ig the meaning of peaceful use
of nuclear energy? There are threc
types of use. You can use the radio
isotopers for medical purposes, you
can use it for developing food techno-
logy. for industry and for other pur-
poses. Secondly, you can use it for
developing nuclear power plants, But
there is another aspect of it. Nuclear
explosion can be used for peaceful,
constructive and developmental pur-
poses also. There is a possibility of
that. In an arid area, in a desert, you
can make a big lake or a big reservoir
of water or construct a dam. or make
a road or a harbour, You can even
have exploration for, and exploitation
of oil. Yoy can even have the liquefac-
tion of natural gases underground. It
is possible, There are other possibilities

also. Non-ferrous ore can be exploit
ed. There are immense other possibi-
lities. Naturally, all the couniries of
the world, advanced countries, c.g.
USA and Russia have undertaken in-
numerable nuclear blast technology
sudies for developmental purposes. 1
have something wonderful to present
Just a few years ago, Russia was
undertaking a peacefu] nuclear blast
for changing the course of the river
flowing into the Caspian Sea. This is
called Pochira-Kama River Canal. By
this, they have changed the course of
the river, anq now the northern river
is flowing into the Casplan Sea. Not
only that, Russia has undertaken &
number of other projects for peaceful
utilization of blast technology, of nu-
clear explosion. USA is not falling
behind, It has also undertaken mary
projects, and they have developed it.
Canada, Australia, Egypt, Thailand,
Venezuela and many other countries
have already done feasibility studies.
And if USA, Russia or China agrees
to help them, they are ready to under-
take this new technology of nuclear
engineering for developmental and
constructive purposes.

1 want to know from my Govera-
ment: what stands in the way of utili-
zation of this blast technology for
developing nuclear engineering for
constructive and developmental pur-
poses. India is a big country. It is
possible to have a big lake in Rajas-
than; it is possible to change the course
of Brahmapufra. Ang we can chacge
even the mountainoug roads. We can
have an easier exploration of oil and
gas on the West Coast, There are
many other, immense possiblities. 1
do not want go into the details, But
what standg in the way of using the
blast technology of nuclear explosion
for peaceful and constructive rur-
poses? Is it a moral question? Iz it
is a moral guestion, are we not using
TNT or dynamite for our engineering
purpose, for mining, for road build-
ing, for many other constructive pur-
poses? Now it is the game blast tech-
nology only, instead of TNT, if we us2
ome kilo or two kilo tonne blast, it
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would be more powerful, million
times more powerful and the cost ratio
woulq be less. It it ig so, and if you
use blast technology for one purpose,
what stands in the way of using the
blast technology of nuclear explosion
for gimilar purposes? 1If it iy a moral
question. . ..

MR, CHAIRMAN: He should con-
clude.

SHRI SAMAR GUHA: It j5s a tech-
nical subject.

MR. CHAIRMAN: Four more Mem-
bers have given nolice of questions.

SHRI SAMAR GUHA: Only one
question they will ask,

I know there are certain other cons-
traints. Even jf we take a moral pos-
ture that we will not undertake nu-
clear explosion, whether for peaceful
purposes or development of weaponry,
may be there are constraints; I know.
Our constraints are that Ranapratap-
sagar is dependent on supply of heavy
water from Russia. Tarapur is depen-
dent on supply of enriched uranium
from America. Only one project, the
Nangal heavy water project, ane ten-
tonne unit is functioning. We entered
into a contract with the French Cum-
pany for developing a 50-tonne Baroda
plant, 50-tonne Tuticorin plant and
with a German Company to develop
50-tonne Taicher plant and 60-tonne
Kota Plant. But what happened?
These plants were to be commission-
ed by 1977. But now only Baroda
plant suffered from an explosion and
it will take at least four years more
for them just to reach the take-off
stage.

Why has it happened? Why is it so?
I think we have enough scientific
talent in our Atomic Energy Commis-
sion and also in our engineering field.
We have to see why this delay is
being caused. Is - it deliberate?
Or, is there something wrong the way
our engineers can expedite the comp-
letion of this heavy water project?
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I also want to know unother thing.
What stands in the way of re-process-
ing the waste fuel of Tarapur? These
are the constraints that are standing
in the way. If it iz not a moral ques-
tion, these are the constraints. It is
possible that you can havc the re-
processing of the Tarapur waste; piu-
fonium can be re<cycled into our
Tarapur plant, We have got sufficient
resources; at the present momecen*, the
huge waste, where we have to put it,
we do not know,

For Tarapur in the initial agreement
there was no stipulation that we
would not be allowed to reprocess
waste fuel’. There was no such stipu-
lation that even for peacelul purgoscs
we ghall not use our fuel th.t we are
getting out of Taraur. It is the Ame-
rican interpretation, Why should be
succumb to that?

Another point I want to know is
about enriched uranium. I do not
understand one thing. Our Atomic
Energy Commission is a wonderful
body, talented body. In Jaduguda we
have enough uranium reserves. We
can feed 20 Ranapra‘apsagar type of
plants for one century from ciur own
Jaduguda resource of uranium. We
can develop a technology of separat-
ing the fissile jsotopes or the lower
isotopes, that is, uranium 235 from
uranium 238, It can be, After ull, why
do we not put our skill? It is possible
with the latest method of separating
the fissile element, from the heavy
element, uranium 235 from uranium
238 it is possible with the lesser sepa-
ration method. We have our talent, we
have our gcientific talent, I am sure; 1
know it definitely, Our scientists in
the Atomic Energy Commission, are
capable of developing of their own,
even if they do not get the techno-
logy from the outside world. It is
possible given the will.

MR. CHAIRMAN: 1 think this is a
good point on which you can conclude.
It is a very good point to cnclude.
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SHRI SAMAR GUHA: Don't disturb
me plesse,
MR. CHAIRMAN: I am not disturp-

ing you. I am requesting you to con-
clyde. It is not a disturbance.

SHR] SAMAR GUHA: Just a !ev.v
minutes more. Thig is not an ordi-
nary, political speech.

MR. CHAIRMAN: I agree it is nol,
but kindly conclude,

SHRI BAMAR GUHA: I am conclud-
ing.

MR. CHAIRMAN: Because you are
going beyond your original point.

SHRI SAMAR GUHA: It is a scien-
tific speech. It ig not making a public
speech, going here and there, saying
anything.

MR. CHAIRMAN: All right, you will
only shut out the reply.

SHRI SAMAR GUHA: What I was
saying is that if the will, the initiative,
the finance and leadership is given to
our Atomic Energy Commission, it is
possible to develop the latest separs
tion method by which within three
L Years, from the laboratory stage to the
factory, the preparation of enriched
uranium ig possible, I want to know
from the hon. Prime Minister whether
al] the Initiative, incentive and leader-
ship and also encouragement will be
given to our Atomic Energy Commis-
sion for developing this lasér separa-
tion methog for preparation of en-
riched uranium.

Why do I mention all this, the cons-
traints about the preparation of heavy
water, constraints about the prepara-
tion of enriched uranium? Because I
do not accept this moral posture that
India will not undertake nuclear ex-
plosion for even peaceful purposes.
We have every right, we are not using
it for destructive purposes. If we
can use TNT for our blast technology,
can we not. use it for a miore powerful

-

blast technology, for similar pur-
poses? If we can get removed
all these constraints and have heavy
water quickly, even leaving aside
heavy water if we can have enriched
uranium within two or three years,
we can make ourselves independent
of all the threats, all the coercion
from the entire world, from the five
not even five, from USA and Russia,
who are trying to monopolise....

MR, CHAIRMAN: I think you have
made your point.

SHRI SAMAR GUTA: They are
trying to monopolise all the nuclear
technology, nuclear power and nu-
clear energy, brow-beating all the
other States, as if it is their right only
to have a monopoly of having nu-
clear engineering or other use of nu-
clear energy also,

I want to conclude by making a
request to the hon. Prime Minister.
Let us not take a moral posture in
regard to the development of nuclear
technology for peaceful explosion of
nuclear. It can be used for peaceful
purposes, constructive purposes, deve-
lopmental purposes. An under-deve-
ioped country likg India requires it.

Secondly, also 1 want to draw at-
tention to one thing. We missed one
industrial development because we
were underdeveloped. If we misg an-
other chance for industrial develop-
ment, that will be the next stage.

MR. CHAIRMAN: I think you have
made your-point.

SHRI SAMAR GUHA: Let wus
not go back to the bullock cart age
by giving up nuclear energy. I, do
not know whether the former Prime
Minister, after the Pokharan explo-
sion, gave an assurance to the USA
not to undertake fresh tests, and
that momentum also is working. I
would humbly request that, giving up
the moral posture, we should take a
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realistic stand and try to make our
wonderful organisation. ..

MR. CHAIRMAN: I think you are
now repeating yoursgu.

SHRI SAMAR GUHA: Let us not
eclipse this under a shadow that
we are apathetic towards scientific
leadership. . ...

MR. CHAIRMAN: Will you please
conclude now? Do not go on repeating.
Mr. Unnikrishnan,

SHRI SAMAR GUHA: Last sen-
tence.

MR. CHAIRMAN; I have called
Unnikrishnan. You kindly resume
your seat. You have to finish some
time.

SHRI SAMAR GUHA: This is the
last gentence,

MR. CHAIRMAN: Of how many
wordg?

SHRI SAMAR GUHA: Our Atomic
Energy Commission and the talented
scientists there are the pride of our
nation.

MR, CHAIRMAN: I told you that
is a point you have made earlier.

SHRI SAMAR GUHA: I would
humbly request the hon. Prime Mi-
nister that taking a moral posture,
let us not eclipse their injtiative and
talent by developing an apathetic at-
titude towards them.

MR, CHAIRMAN: Shri Unnikrish-
nan. Question, not a speech.

SHRI K. P. UNNIKRISHNAN
(Badagara): I will introduce my
question. Self-reliant development of
atomic energy for peaceful purpose
has been our aim, ag also the aim and
goal of our scientific community, We
have withstood pressures from all the
nuclear Powers in the past and we
undertook the Pokharan explosion, I
recall Dr. Hom{ Sethna’s aspeech to
the Internationa] Atomic Energy
Agency,
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MR, CHAIRMAN: wii you piease
be brief? You can ask a question for
elucidation, )

SHRI K. P, UNNIKRISHNAN: It
z:;fdon’t take my time, I shall be

MR. CHAIRMAN: I do not take
your time. YBu are taking the time
of the House. Kindly be brief,

SHRI K. P, UNNIKRISHNAN:
Now, I find that the Prime Minister in
his speech to the United Nations had
said that ‘in fact, we have gone fur-
ther and abjured nuclear explosions
even for peaceful purposes’. Possibly
he has taken a moral posture as he
used o do before and said this. We
would like to know whether he has
said this in reference t, the advice
tendered by the scientists communt-

ty.

What I want to know in relation to
this agreement about which this Half-
an-hour discussion has been raised
here is: is it a fact that there is a
pressure from the United States for
full-scope safeguards and whether he
has given any such assurance end
whether this speech reflects this pres-
sure?

Prof., Samar Guha who has raised
this discussion, has also foged a
Question. Whether it is a fact that the
former Prime Minister, Mrs. Indira
Gandhi, had stopped all peaceful nu-
clear explosions. The House would
like to know whether it is as a result
of any pressure from the United
States or the Soviet Union or any
other country,

Apert from what is raised, here, is
there a pressure on full-scope safe-
guards? Is it a fact that the United
States Nuclear Non-Proliferation Act
will cover all our nuclear instailations
whereas ‘the Soviet Agreement dasted
17-11-77 is confined only to one plant?
That ig the difference. We want to
be enlightened on this, Whether it ls
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a fact that we have agreed to this
and whether we have agreed to full-
scope safeguards.

PROP. P. G. MAVALANKAR
(Gandhinagar): This is a very im-
portant subject affecting our vital in-
terests and involving our honour and
self-respect and, of course, our secu-
rity and strength. This subject is, I
agree, urgent, crucial, sensitive and
delicate. India’s nuclear policy, parti-
cularly enunciated by the new Janata
Government, is not only clear but
very emphatic, and I think to a very
large extent, rightly so.

Prime Minister Morarjibhai Desai’s
mora)] fervour on this particular as-
pect is very well known, We share it;
we value it, But the only question is,
whether we are gometimes not over-
powered by 1it. The question is,
we are dealing with hard realities of
international politics rather than with
soft morality on national or interna-
tional issues. The USA and USSR are
two super powers who, for a variety
of reasons and for a variety of in-
terests, may be at war against each
other, but on subduing all other na-
tions including us they are one.
Therefore, 1 believe, the Prime Minis-
ter in his interview on 1st Septem-
ber, 1877° with an American corres-
pondent said in so many words: “Both
US and USSR have been applying
pressure on, us for the last two years”.
That is what he said.

Now, India’s stand is quite clear
(a) we will not manufacture nuclear
weapons, (b) we will not even test
nuclear deviceg for peaceful purposes
and (c) we will not agree to throw
open India-built nuclear installations
unless all the nuclear powers agree to
submit all their installations for si-
milar inspection,

In view of this background, may I
respectfully ask the Prime Minister
these questions:

(a) 1s the policy of not having nu~
clear explosion even for peaceful
purposes taken under any kind of
pressure brought to bear on us of
either USA or Russia?

(b) Is this decision, that we will
not have nuclear explosion even for
peaceful purposes, taken because of
our helplessness regarding some vi-
tal ingredients we neeq to import
from USA/USSR?

(¢) Why do we go to the extreme
position and adhere to this extreme
stance at a comparatively early stage
of our negotiations?

(d) What, it any, are the political
gains accruing to us because of this
particular policy?

(e) What about our efforts at self-
reliance?

(t) What about the attitude of the
scientific community involved in nu-
clear research? The Prime Minister
knows about it, more than all of us
naturally. What js the attitude of
that community to this new decision
taken by the Government?

These are my questions to the
Prime Minister and I would like to
have answers from him,

oo twelt  feg  ( wrmAgR)
qarafa wgvar,  dnrfee o7 ogar &
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“They say, unless the right ‘ques-
tiong are asked by an enlightened
public and answered responsibly
by the Government, our atomic en-
ergy programme wil] slide down the
hilt. It was and is, they say, our
pride, but the future is bleak.”

A wr off & v g fw
Wit Wt ¥ e sorfes e
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“Scientists are even more surpris-
-ed by Mr. Desai’s assertion that

there is no such thing as peaceful
nuclear explosion. This, they feel,
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is a singularly ill-informed com-
ment—both the USSR and US until
at least the latter gave them up
for tactical and political reagons.”

% qg w1 wgn § 6 wofes
qtmer % wifeget wyd & forg Wiy oY
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MR. CHAIRMAN: The Prime Mi-
nister.

THE PRIME MINISTER (SHRI
MORARJI DESAI): Madam Chair-
man, ..

MR, CHAIRMAN:
nutes left.

Only two mi-

Is it the pleasure of the House
to extend the time?

HON. MEMBERS: Yes.

SHRI MORARJI DESAL
know very well.

That I

MR. CHAIRMAN: How long will
the Prime Minister take?

SHR] MORARJI DESAIL: 1 will not
take long, I have got to answer the
questions raised.

Let me first say that the nuclear
policy that we have enunciated is
not at the dictation of any power.
And it will not be at the dictation of
anybody. If we consider anything
wrong, 1 am not going to accept it,
whatever may be the pressure from
anywhere, either from here or from
outside, That I would like to make
very clear,

It is then, sajd that it is a motral
posture. I am not in the habit of tak-
ing any posture. I do not believe in
postures at all. If a morality is for
my persona] purpose, it is a different
thing, I do not inflict it on the nation.
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That is not the question. (Interrup-
tionz) Will you hear me or will you
go on with your habit always?

18.00 hrs.

1 do not know. You are just incor-
rigible, That is what I see. There is
not much time. Why do you want to
waste it?

It was said here that we are stop-
ping our nuclear research as a result
of this policy. I do not know my fri-
end Mr. Samar Guha claims he has
greatl knowledge about this.

SHRI SAMAR GUHA: 1 have not
used the word ‘great’, I have used the
word ‘humble’,

SHRI MORARJI DESAI: You say:
“humble”, but pose as great.

SHRI SAMAR GUHA: This was
the subject 1 had to teach in the uni-
versity, I know where I am.

SHRI MORARJI DESAL: = There
is an impression on me. I may be
wrong, but I must say it. By saying
humble, one does not become humble.
Now the question is whether we are

no question of stopping it. There
is no question of not using nuclear
energy for peaceful purposes. We are
doing it fully. And is any explosion
necessary for peaceful purpose? That
is the question.

SHRI SAMAR GUHA: Yes,

SHRI MORARJI DESAI; It is not
necessary. I will say why? After all,
there must be a distinction between
blasting for purposes of mining or

r purposes of oil exploration. That
s different, That is not a nuclear ex-
plosion. Blasting can serve a useful
purpose if their are no risks involv-
ed. 1 have not ruled out such blasts
but that would be only if I am satis-
fleq about .the necessity. (Interrup.
tions) That fs a dmemt thing
altogether. But a blait s ndt
like this exploslon which  took.
place at Pokharan. 'l'hat was. qn!te

J‘om?lnl our nuclear research. There
S
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different,

Explosiong ere not neces-
sary for research in pesceful purpo-
ses, Enough research is done; enough
knowledge is available and we can
utilise all of it and therefore research
is not necessary in that respect. The
explosion that was made at Pokharan
had left behind platonium, God
knows how much danger it poses. I
am trying to find it out; and it is «
question with which I feel seriously
concerned. Some of the scientists
themselves have wirtten to me. There-
fore, it is a question which I have
to consider. Even in the matter of
blasts, many countries have given up
these blasts because they create en-
vironmental hazards and hazards for

" the population even in a limited man-

ner; and that is what has got to be
considered. It is therefore that I
would not like to say that I will use
them for peaceful purposes without
considering the conseguences. Even
the use of nuclear energy for electric
purpose is fraught with this kind of
danger and we are trying to separate

it and see that it does
not happen. Then only it is worth
uging it. Otherwise, we have

to find out other methods even for
energy purposes which are safer for
mankind and we do not involve our-
selveg into great hazards about which
people are very worried. Peaceful
purposes can be production of power,
use of isotops in industry medicine,
research and agricuiture, production
of new varieties of seeds, using ra-
diation, use of nuclear energy in in.
dustrial uses, as for example, radio-
graphy which add to the quality of
industrial products. These are lines
of uses which do not require any ex-
plogion. The other uses of blast have
been given up by several countries,
because it has created great environ-
‘mental hazards.

SHRI SAMAR GUHA: This is not
correct.

SHRI MORARJI. DESAL: He thinks
that he hag all the knawledge and

he doy not even want to hear me. I
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do not want to contradict him, but
this is not right. I am gsaying some-
thing which is a fact in several cpun-
tries. Only Russia is using it. It is
a vast country and there they can
take risks, That is a different mat-
ter. But even they have come around
now in the Test Ban Treaty that ex-
plosiong will be stopped for ali pur-
poses.

That is what they are saying. I
have every hope that that Treaty
will be signed, maybe for five years
or maybe for three years, But that
is going to be signed. Therefore,
what doeg this show? It is not neces-
sary at all to have this king of explo-
sion of nuclear energy for peaceful
purposes. If I am not convinced of
that, I would not have said this. And
it is not because of any pressure, either
from Russia or from America, in
this matter that I have said this.
There is no question of that whatso-
ever. Their pressure is for us to sign
this Treaty for safeguards which we
are refusing. Because they are car-
rying on and they want us to sign
I do not want to do that. Unless they
come round to accept this position,
there cannot be signing of this Treaty:
there must be equality in the matter
and no discrimination between the
two. That ig what I have tolq them
there. I have told them that they
have to do it, and they are trying to
see that. For that, if we have to sut-
fer inconveniences, we will suffer in-
conveniences. But we will not sub-
mit to that kind of discrimination, be-
cause, that is a matter of national
honour. ' It is not a question of merely
thig or that. That is why, this ques-
tion, as has been put by my hon. fri-
ends does not appear to have been
looked at from the point of view which
I am putting before you.

I do not know whom my hon. friend
~who calls himself a Sarvodaya man
—quoted, If that is his idea of Sarvo-
days, then I am not only surprised

bt pained that this iy how ‘Sarvo-
davl’ should be vitiated. But he can
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quoté, and he is free to dg so. 1 do
not know which scientist it is. I
would like to discuss with him....

MR. CHAIRMAN: He is very wide-
ly read.

SHRI MORARJI DESAI: There are
people like that. I can discusg with
them. I am not averse to getting
knowledge; it may come from any-
where; and 1 can revise my viewsg if
1 am convinced that I am wrong. But
I am convinced about it at all. And
it is not without consulting the scien-
tists. There are scientists and scien-
tists. There are differences of opi-
nion among them. Scientists found
out nuclear energy, and scientists
used it also for weapons. Whom do
we take—those who use it for wea-
pong or those whp want it for peace-
ful purposes? This jg what has got
to be considered. And if that is con-
sidered coolly, my hon. friends will
find that that is not a question of
moral posture only, that we are wed-
ded to see that the world does not
use the nuclear energy for weapons.
That is why we have had this policy;
not now; ] have not made a new
policy; it has been there ever since
Hiroshima came jn and it was done
by Pandit Jawaharlal Nehru who dec-
lared it from house-tops. It ig that
policy which is continuing. But even
here and there were differences of
opinion. 1 know, I hag a discussion
with Dr. Bhabha also. He also
thought that atomic weapons couid
be made. But when I discussed with
him, he came round to the conclusion
that that was not wise. But his suc-
cessors have said that it would be
very wrong to do that. There are
differenceg like that between scien-
tists, But will these matters be de-
cided only by scientists? We have to
decide them properly, as a Govern-
ment and as a nation, as to what we
wil] follow and what we will do. Do
we want the world to go into hazards?
It we do not want the world to go
into hazards like this, we have also
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got to do things which we think pro-
per. It is from that point of view
that we are gaying.

I do not know why he brought in
heavy water and all that. We do
have to manufacture heavy water in
proper proportions for our require. -
ments, But that does not require any
explosion at all. That is known. It
it hag not been produced properly or
in full quantity, it is because things
have gone wrong. But that is not the
fault of thig Government. That is
how it was done. In a hurry every
thing was being taken and, therefore,
this had to be done. 1f any safe-
guards have been agreed to with Rus-
sia at that time, it was also because
of the past Government. Even about
Tarapur, it ig asked ‘Why don’t you
re-process’? But there also we are
bound by the agreement: we cannot
re-process unless they agree. 1 can-
not break the agreement. It is not
my creation. It is what I have inheri-
ted.

It is Pokharan which created all
thig trouble, and without any gain. If
it had gained us something, 1 would
have been very happy. That is why
they are asking now for safeguards.
They believe it is only for weapons
and nothing else. That is their belief,
all over and that is why thig has hap-
pened. That is why they say ‘You
must sign thig treaty’ but we have
said we are not going to sign that
treaty. I have said there also, and
everywhere, that I do not believe that
Mrs, Gandhi wanteq to use it for any
weapon purposes, even when she made
the explosion. It was made for
political purposes, if 1 may say 8o,
and no other purpose. It did not ad-
vance any knowledge. I am getting
al] that material which ig stored in
cupboards, signed and sealed, T am
trying to go through it and wade
through it and find ouy what good it
has done to us. Nobody knows yet,
after all these years. 1 know only
one thing. They have left plutonium
in that hole in g much larger quantity
than it Is in Nande Devl And God
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knows what can happen! Therefore,
I have to be very careful about it.
Even Nanda Devi has presented us
problems in respact of use of nuclear
device, and yet my friends say that
we must have thesy explogions. I
‘hope. they will think about it in
calm moments and not merely be
swept by enthusiasm which might
land us into great trouble. That is
all that I have got to say.

PROF. P. G. MAVALANKAR:
What about our having self-reliance?

SHRI MORARJI DESAI: We want
to be self-reliant and we are self-
reliant in geveral matters,

SHRI C. M. STEPHEN: I under-
stand the Prime Minister as saying
that his announcemen; that there will
be no explosion is on the basis that
explosions are not necessary for the
purpose of research. 1If it is scienti-
fically establisheq to our satisfaction
that explosions are necesary for the
purpose of nuclear research, then
would this open declaration that there
will be no explosion stand revised?
Is it subject to that or it is final? If
it ig established that explosions are
necessary for research purposes, would
you revise your stand and say we will
go in for explosions?

SHRI K. P. UNNIKRISHNAN: Or
would vou allow your personal pre-
ferences to stand in the way?

SHRI MORARJI DESAI: I don't
know what he means by perzonal pre.
farences.

MR. CHAIRMAN: That is only a
running commentary. You can ans-
wer the question,

SHRI K. P. UNNIKRISHNAN: That
is what a large number of people be-
lieve: let us face it

SHRI MORARJI DESAI: 1 cannot
say anything aobut the future—
what I will do and what I will not do.
I have spid that I am prepared to dis-
cuss with scientists. If they come and
convince me, then I will consider what
is to be done. But I cannot say that
I will do this or that. Ultimately the
decision must be mine and not that
man's. 1 must make that very clear.

SHRI C. M. STEPHEN: Is the an-
nouncement made in the international
plane final or it is open to revision
on the basis that the basis on which
you had made the announcement has
been proved to be untrue? If thmt is
80, will you revige it?

SHRI MORARJI DESAI: When I
say it is final, they can also say ‘What
will happen after you? What will the
next Government do?" I cannot say:
1 cannot bind them. No Governments
are ever bound. I cannot bind any
future Government. Even if I tried
to do so, it will be futile, Nobody
can do that. Therefore, that is not
the question. I am convinced comp-
letely at presen that it is pot at all
hecessary to use nuclear explosions
for peaceful purposes. We will conti-
nue to use nuclear energy for peace-
ful purposes and nobody can prevent
us from doing it. That is all I can
‘say. We are self-reliant but they are

' making us more self-reliant now by
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not helping us. That is good. Our
scientists have enough capacity to
find out way, but it will take a little
time. That is all.

SHRI K. P. UNNIKRISHNAN: So,
science is developing?

.. -SHRI MORARJI DRSAI: That

development is going on—but 1 can-
not divulge it. (Intempﬁom).

MR. CHAIRMAN Let us not go on
like this. Kindly let the Prime Mini-
ster conclude. I think all have had
an opportunity to put questions.

SHRI MORARJI DESAL: I will
conclude now, so that there are no
further questions.

era—

GMSIPND—M-—1775 LS~

BUSINESS ADVISORY COMMITTEE
TWENTIErR REPORT

SHRI K. S, CHAVDA (Patan):
I beg to present the Twentieth Re-
port of the Business Advisory Com-
mittee.

18,16 hrs.

The Lok Sabha then adjourned Till
Eleven of the Clock on Thursday,
July 27 1978/Sravana 5, 1900 (Seka)



